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_ LEGISLATIVE ASSEMBLY.
-»L Saturday, 30th March, 1935,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable 8ir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS.

Mr. President (The Honourable Sir Abdur Rahim): The Chair thought
of dispensing with questions today, but found that it might rather incon-
“venience many Honourable Members as they had had no previous notice.
The Chair hopes that the House will be able to finish these demands for
gronts today: if it is necessary, the Chair will be prepared to sit late and
finish them, '

RovuTte MarcH OF TROOPS IN THE MADRAS PRESIDENCY.

/1204, *Mr. T. S. Avinashilingam Ohettiar: (a) Will Government be
pleased to state whether it is a fact that a party of British soldiers is about
to march from Bangalore to Trichinopoly through the Salem Distriet of
the Madras Presidency? '

(b) Ts it also a fack that the District Magistrate of Salem has asked
the educational authorities of the District to send the school children to
line the route along which they march in order to grest them? H so,
under what authority has he so acted?

(c) Have Government considered the effects of such action on a self-
respecting people and the inconveniences caused to the sehool children?

(d) Do Government propose to take any step to stop this practice?
1t not, why not?

The Honourable Sir Henry Oralk: (=) The 2nd Battalion, South Stafford-
shire Regiment, commenced a route march from Bangalore on the 10th
- February and returncd there on the 23rd February through the Salem
District,

(b) Yes, but the Local Government considered such instructions
unnecessary and cancelled them before the route march commenced.

(¢) and (d). Do not arise.

Mr. T. 8. Aﬂnuhﬂingn.m Ohettiar: T am asking ‘‘Have Governmenb
considered the effects of such action on a self-respecting people?”’
T understand {hat the particular march has been cancelled : but does the

policy continue?

The Honourable Sir Henry Oraik: The route march was not cancelled :
the orders directing the school children to turn out to sce the troops were
eancelled.

(3125) A
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Mr. 8. Satyamurti: Under what rules or authority or practice, did the
District Magistrate ask the educational authorities tc send children to
line the route along which the soldiers marched in order %o greet them ?

!
The Honourable Sir Henry Oraik: Under standing executive instructions
that children should be given a chance of seeing troops, which they
generally do not get.

Mr. 8. Satyamurti: Will Government consider the desirability of can-
celling this standing executive instruction, in view of the statemnent in
the question that it is likely to hurt the self-respect of the people?

The Honourable Sir Henry Oraik: That is not a statement; that is an
allegation. |

Mr. T. 8. Avinashilingam Chettiar: Is it giving the children a chance
or is it compelling them to go? ;

The Honourable 8ir Henry Oraik: T take it the orders would be that
the school should be closed for a sufficient time to allow the children to
see the troops. '

Mr. 8. Satyamurti: Are Government aware that the order of the
District Magistrate was that the teachers must ask these school children
to go and line the routes? ,

Mr. Pregident (The Honourable Sir Abdur Rahim): The Chair under-
gtands the order has been cancelled.

!
Mr, T. 8. Avinashilingam Ohettiar: T want to know whether such things
are going to be discontinued in future.
l (No answer.)
|

REvisioN oF THE LAND REVENUE PoLIOY IN THE CENTRALLY ADMINISTERED
AREAS.

1205. *Seth Govind Das: Will Government be pleased to state whether
they intend to revise their land revenue policy in the centrally administered
areas, in view of the hardship caused to the agriculturists who are unable
to pay the revenue, due to the slump in the prices of their crops, and in
the light of the demands made by the agriculturists that the basis of
assessment should be the same as that of ineome-tax?

Mr. @. 8. Bajpai: I would refer the Honourable Member to the relg-
vant portion of the Honourable the Finance Member’s speech in this
House on the 14th February, 1935.

Prof. N. G. Ranga: Were any remissions given in the centrally adminis-
tered areas?

Mr. @. 8. Bajpai: Yes: in 1933-34, when floods were bad in Delhi,
they remitted a sum of Rs. 1,382,873 out of a demand of Rs. 8,88,000.
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8eth Govind Das: Are they going to do anything this year?

Mr. @. 5. Bajpal: I cannot say just now, because it depends upon
the recommendation of the local authorities.

|
CHANGE IN THE CONDITIONS OF SERVICE OF CLERKS IN THE ARMY
HEADQUARTERS.

1206. *Dr. T. 8. 8. Rajan: (a) Is it a fact that conditions of service
of clerks in Army Headquarters have been changed?

(b) What is the nature of the change?

(c) What are the reasons for the change?

(d) What were the defects the Army Authorities found in the previous
conditions of service ?

Mr. @. R. F. Tottenham: (a) Yes. J

(b) Those clerks, British and Indian, who entered the ministerial
establishment after 27th September, 1931, have been enrolled in & special
section of the Indlan Army Corps of Clerks instead of being regarded as
civilians.

(c) and (d). The experience of the last ten years or so has shown that
a military organization is more suitable for these military offices.

|
CLERKS OF THE ARMY HEADQUARTERS FORCED TO ENROL IN THE INDIAN ARMY
Corps oF CLERKS.

1207, *Dr. T. 8. 8. Rajan: (a) Is it a fact that the clerks of the Army
Headquarters who were given no notice of new conditions of service before
they joined are being forced to enrol in the Indian Army Corps of Clerks
under the pain of being retrenched?

(b) Were they given notice of reduction?

(c) If so, were they given due notice of the change of conditions of
service? If not, why not?

Mr, G. R. ¥. Tottenham: (a) No. ]
(b) and (c). Do not arise.
J

|
REDUCTION IN THE PAY OF THE NEW INDIAN CLERKS AND INCRFASE IN THE
Pay or THE ENGLISH SOLDIER CLERKS IN THE ARMY HEADQUARTERS.

1208. *Dr. T. 8. 8. Rajan: (a) Is it a fact that while the pay of the
new Indian clerks in the Army Headquarters was reduced, the pay of the
English soldier clerks was raised?

(b) What is the amount of increase in the pay of the English soldier
clerks over their previous scale?

(¢) What is the amount of reduction in the pay of the Indian clerks?

(d) Was the reduction of the pay of the Indian clerks made to enable
Government to give enhanced pay to the Englich soldier olerks?

A2
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Mr. @, B, F. Tottenham: (n) Follawing the reductions made for civilian
personnel in other offices under the Government of India, there has been
.some -reduction in the pay of Indian clerks in the Army Headquarters.
The pay of English soldier clerks, on the other hand, has not been raised,

but has merely been brought into line with the rates of pay given in other
military offices in India.

(b) Does not arise.

(c¢) I lay a statement on the table showing the old and the new rates

of pay for Indian clerks in Army Headquarters and in the offices of the
Government of India.

(d) No.
Csvilian Clerks.
Old rates of pay in Army Headquarters . . . . Rs. 90 to 450
Old rates of pay in Government of India Seoretam.t
offices . . » 90 to 500
""New rates of pay in Army Headquurters . . . ,» 60 to 360
New rates of pay in Government of India Secretariat
. offices . .

» 60 to 400

INDIAN ARMY CoRrPS OF CLERKS.

1209. *Dr. T. 8. S. Rajan: (a) Is the Indian Army Corps of Clerks a part
of the military organisation?

'(b) Is fleld service during war a part of their normal duties?

(c) Will this Army Corps of Clerks be requisitioned for service beyond
India during peace and during war time? ;

. {(d) Will the pay and emoluments be enhanced during war time and
during field-service? ,

Mr. G. B. ¥. Tottenham: (a) Yes. '

1

(b) and (c). Their terms of service certainly include a liability to
serve anywhere on active service. There is not the least likelihood,
however, of their being called upon to serve outside India.

(d) If the clerks were employed on field service, their emoluments
would be increased by the amount of any field service allowances and con-
cessions that might be granted.

!
PASSENGER FARES FOR JOURNEY BY THE GRAND TRUNK EXPRESS BETWEEN
MADRAS AND DELHI.

)
1216, *Dr. T. 8. 8. Rajan: (a) Are Government aware of the fdet that

, nger fares are comparatively higher for journey by the Grand Trunk
\ g press between Madras and Delhi?
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¢+ (b) Will Government state the rates of passenger fares per mils" for
third class, intermediate class, second class and first class for journey by the
Grand Trunk Express between Madras and Delhi and on the East Indian
Railway between Calcutta and Delhi per mile per passenger in the various
classes ?

(c) Will Government be pleased to state the reasons for the difference,
if there is any?

Mr. P. R. Rau: (a) My Honourable friend's question does not indicate:
what comparison he has in mind. i

(b) The toted fares charged and the average per mile of distances
travelled are given in the statement which I lay on the table.

(c) The differences sre due, in the firet place, to the scale of fares
on each of the railways concerned not being uniform, as each Railway
Adminigtration determines for itself the fares to be charged on its line.
Then again, in the case of the journey between Delhi and Madras, the
telescopic seale of fares applving over each of the three railwavs concerned
is' calounlated on the local distance over each railway, whereas between
Howrah and Delhi, the telescopic scale of fares applies practically on the
through distance as apart for a short section of 13 miles between Delhi
and Ghaziabad only one Railway is concerned.

Statcment.
(i) Between Madras and Delbi by the Grand Trunk Express :
Total fare. per mile.
Re. @ p. pies.
1st Class. . . . . . 146 6 O 20-51
2nd Class . . . . 7211 0 10-25
Intermediate Class . . . 4414 O 6 33
3rd Class . . . . . 23 1.0 831
(ii) Between Howrah and Delhi—
1st Class . . . . . 7413 6 1592
#nd Class . . . . . 87 7 6 7-97
Intermediate Class . . . 20 0 6 425
8cd Class . . . . lo 186 214

SPEED oF THE GRAND TRUNK EXPRESS BETWEEN MADRAS AND DELHI AND
THE EAsT INDIAN RAILWAY MAIL TRAIN BETWEEN CALCUTTA AND DELHI
1211. *Dr. 7. 8. B. Rajan: (s) What is the speed of the Grand Trunk

Express between Madras and Delhi and the East Indian Railway maf

train’ tetween Caloutta and Delhi? o

(b) Will Government be pleased to state the reasons for the slow speed
of the (Grand Trunk Express in- comparisan with other lines?

(c) Are Government prepared to consider the desirability of runniag
faster trains over the trunk lines between Madras and Delhi daily?
Co(dy If dailj fast service is for any reason ifnpossible, are they prepared
to consider the feasibility of running faet service traing twice a week?. ..;
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" Mr, P. R. Rau: (a) The through speed per hour, including booked
stoppages, averages approximately to:

Grand Trunk Express :

Madras to Delhi . . . R N . 28 miles,

Delhi to Madras . . . . . 2
East Indian Railway Mail

Caloutta to Delhi . . . ° . . 39 ,

Delhi to Caloutta . . . . . . . 38 ,

(b) The slower through speed of the Grand Trunk Express is due to
the fact that, except for a short section of 48 miles, there is only a single
line between Madras and Delhi, and, on the sections of this line, between
Bezwada and Itarsi. most of the road-side stations are non-interlocked,
which necessitates a restriction of speed over points to ten miles an hour.
Moreover, through traftic on these trains is comparatively small and the
trains have to stop at a comparatively larger number of intermediate
stations to pick up tratfic en route.

(c) and (d). These points will be considered.

WANT OF A RESTAURANT CAR IN THE GRAND TRUNK EXPRESS.

1212. *Dr. T. 8. 8. Rajan: (a) Are Government aware that there is no
restaurant car attached to the Grand Trunk Express?

(b) How long d¢ Government propose to take for such a provision in
‘the long journey of 48 hours ?

Mr. P. R. Rau: (s) and (b). A third class refreshment car runs
between Balharshah and Delhi, and a dining car for upper class passengers
between Balharshah and Nagpur. The number of upper class passengers
travelling does not justify the running of a through dining car between
Madras and Delhi, but sufficient time has been allowed for meals ab
refreshment room stations over those sections on which a dining car is
not provided.

|
INSUFFICIENCY OF WATER SUPPLY IN THE TANKS OF THE PASSENGER COACHES
.o OF ALL CrASSES ON THE GRAND TRUNK ExXPRESS.

1213. *Dr. T. 8. 8. Rajan: (a) Are Government aware that water supply
in the tanks of the passenger coaches of all classes on the Grand Trunk
Express is insufficient, and where it is sufficient the tanks are full of coal
dust?

(b) Are Government prepared to take effective measures to prevent coal
dust from spoiling water tanks in the carriages?

~ (¢) Do Government propose to issue necessary instructions to the
Agents of the Railways concerned to refill empty tanks or partially filled
tanks three times a day during the journey from Madras to Delhi?
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Mr, P. R, Rau: (a) No.

(b) and (c). I am bringing the Honourable Member’s question to the
notice of the Railway Administrations concerned with a view to suitable
action being taken to remedy matters.

1 1
OLp AND RIOKETY CONDITION OF PASSENGER CARRIAGES ON THE GRAND
TrRUNK EXPRESS.

1214. *Dr. T. 8. 8. Rajan: (a) Are Government aware that the passenger
carriages of all classes, particularly the first, second and intermediate
classes, on the Grand Trunk Express are old and rickety, having lavatories
with disjointed, leaky taps and rattling doors and windows?

(b) Are Government prepared to dismantle them as unfit for use, and
if not to issue instructions to the Agents concerned regarding conditions of
these carriages and see that necessary repairs are done?

} .

Mr. P. R. Rau: (a) Government have not received any other complaints
of a similar nature, since it was decided in 1933 to ask the Great Indian
Peninsula Railway to provide the stock.

(b) The matter is being brought to the notice of the Agent, Great
Indian Peninsula Railway.

GRIEVANOES OF THE EMPLOYEES OF THE PosTs AND TELEGRAPHS DEPART-
MENT IN BIHAR AND ORISSA FORCED TO DEAL WITH INCREASED WORK
AFTER THE EARTHQUAKE.

1215. *Mr. B. B. Varma: (a) Are Government aware that while the Posts
and Telegraphs Department resumed work immediately after the Great
Bihar Earthquake of last year in the affected regions, other public Depart-
ments like Patna High Court, Civil and Criminal Courts, were closed for
some time? ;

(b) Are Government aware that on account of the earthquake the
volume of postal and telegruph work increased tremendously, and if 8o, will
Government be pleased to state the probable additional earnings of the
Department due to the earthquake, and details regarding the estimated
additional traffic?

(c) Are Government aware that the additional work was performed
in spite of the panic caused by earthquake without requisitioning additional
staff? |

(d) Are Government aware that the strain of work on the employees
of Posts and Telegraphs Department in Bihar wag at least equal to that
of other Government employees and in many cases greater?

(e) Are Government aware that the Locu] Government exempted their
servants, working in Bihar, from wage cuts for six months as a partial
relief, while the Government of India have not yet taken any action in
giving the same relief to postal and telegraph workers?

(f) Is it a fact that the Director General of Posts and Telegraphs,
during an interview he gave to the representativeg of the Bihar Postal
and Railway Mai] Service Employees’ Association, assured them that the
same concessions granted by the Local Government to its servants, will
be given to the servants of the Postgs and Telegraphs Department also?
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L (%) Is it a fact that the employees of the Posts and Telegraphs Depart-
ment ih Bihar have requested Government to convert the advance of one
‘month’s pay given to them, into bonus on the ground, among others,
that the Department had increased its revenue due to the earthquake
and the employees of the Department worked hardest under most difficult
-conditions? If so, will Government be pleased to state what they propose
to do in the matter? .

The Honourable Sir Frank Noyce: (a) As regards the first part of the
question, the facts are substantially as stated by the Honourable Member.
As regards the second part, (Government have no information.

(b) It is a fact that for a short period immediately after the earthquake,
:there was u large increase in postal and telegraph traffic but -Government
regret they are unable to estimate the additional traffic and earnings due
to this cause.

o) The facts are not as stated by the Honourable Member. Additional
staff was given where needed to cope with the extra work.

(d) Government have no reason to believe that the strain was less than
in some other departments.

(e) As regards the first part, the fact is as stated by the Honourable
Member. As regards the second part, it has been decided to exempt from
‘the emergency cuts certwin members of the Posts and Telegraphs Staff in
-the affected area for a definite period, and orders are under issue.

(f) Yes.

(g) As regards the first part, Government understand that the Director-
General, Posts and Telegraphs, has received certain representations on the
‘subject mentioned by the Honourable Member, but these have been based
on the loss and hardships caused to the staff and not on the fact that there
has been an increase in the Post and Telegraph revenues as a result of
the earthquake,

. As regards the second purt, no such concession was granted by the Gov-

ernment of Bihar and Orissa to their employees, and Government do not
consider that there is sufficient justification for treating the employees of
the Posts and Telegraphs Department differently from those of the Local
Government.

: PROVISION OF A SUFFICIENT NUMBER OF QUARTERS FOR D yrTEIEs IN SIMLA,

1216. *Maulvi 8yed Murtuza Sahib Bahadur: (s) Is it a fact that Gov-
ernment have built at Bimla a large number of quarters for nil olasses of
employees of the. Government of India, except for duftries?.

(b) If the reply to part (a) be in the affirmative, will Government please
state the reusons why quarters for duftries have not been provided ?

(c) What was the approximate number of duftries who required Govern-
ment ‘quarters in Simla last summer, and what accommodation,, if any,
%vas allotted to them? / o ’ S

'(d) Are. Government prepared tq copsider the dgsirability of ‘providisy
suﬂic?)ent number of quarters for dujtries in’ Simla? ' If not, v{hy not? $
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The Hogourable Sir Frank Nqycej (a) and (h). Apart from accommoda-
tion set aside for inferior servants employed.in the Foreign Office and in
Army Headquarters, Government have provided 401 quarters for allotment
to inferior servants in Simla. These quarters are distributed to the
Departments of the Government of India and duftries may be accommodated
in them at the discretion of Departments. - '

(¢) In view of the method of allotment the information is not readily
available, and Government do not consider thwt the labour involved in its
collection would be justified by the result. -

(d) No. Government do not propose to build more quarters for inferior
servants in Simla until the question of the Delhi-Simla move is finally

settled.

Maulvi Syed Murtuza Sahib Bahadur: In view of the fact that it is
difficult to get accommodatjon in the case of duftrics, will Government be
pleased to reconsider the question and see that some arrangement is made
for these duftries who are, after all, assistant clerks in each and every
office ?

_ The Honourable 8ir Frank Noyce: 1 have already replied to that: I have
gaid that Government are not prepared to reconsider this question until
the question of the Delhi-Simla move is finally settled.

Prof. N. G. Ranga: When will that question be finally decided ?

. The Honourable 8ir Frank Noyce: I will not venture to attempt &
prophecy.

Prof. N. G. Ranga: Is.it under consideration?

The Honourable Bir Frank Noyce: That question has already been fully
answered in reply to questions in this House.

DEATHS FROM MALARIA IN BRITISH INDIA.

1217. *Mr. M. 8. Aney: Will Government be g:leased to state the
number of deaths from malaria in every province of British India per year
from 1924 to 1984?

Mr, G. 8. Bajpai: I lay a statement on the table.

The enclosed statements show for the -years 1924 to 1933 :

(1) the number of deaths from malstia in certain provinces.
(2) the nu.lnbel"_‘of deaths .from fevers in the various provinces in British Indis.

. Deaths from malaria are not recorded in all provinces und evon for those Areas
:;‘ which they are recorded the figures are mot reliable. It is also impossible to
etermine what proportion of the deaths registered under fovers is dus to malaria, but.
Approximately one-third of theee deaths may be said to be due to mularia.
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Dr. @. V. Deshmukh: Is malaria on the increase steadily or is it de-
creaging ?

Mr. G. 8. Bajpai: The figures fluctuate from year to year.

Dr. G. V. Deshmukh: Prom the figures that the Government have col-
lected, what is the general impression so far a8 malaria is concerned ?

Mr. G. 8. Bajpai: The fuct of the matter is that it is impossible to draw
any definite conclusion from the figures as to whether it is on the increase
or on the decrease: the figures are only for the provinces for which separate

malaria statistics are available: they fluctuate according to the seasonal
conditions of the year.

Br. G. V, Deshmukh: Anyway, it is not definitely decreasing.

Mr. G. S. Bajpai: No: I am not prepared to say that it is definitely
decreasing: nor amn 1 prepared to say that it is definitely increasing.

Mr. M. 8. Aney: Is there any province for which figures are not avail-
able?.

Mr. G. 8. Bajpal: The fact of the inatter is this: that only the pro-
vinces of Bengal, Bombay, United Provinces, Delhi, and Coorg maintain
separate statistics for malaria: for India as a whole we have statistics for
all kinds of fever. That is the position.

Prof. N, G. Ranga: Are Government expenditure for the prevention of
the spread of malaria increasing from year to year?

Mr. G. S. Bajpal: As my Honourable friend is aware, public health is
a provincial transferred subject: I have asked for information from the
provinces, and, until I have received it, I cannot say whether it is increus-
ing or not.

SALE OF QUININE.

1218, *Mr. M. 8. Aney: Will Government be pleased to state the
quantity of quinine sold in each province and the amount recovered for
ite price per year from 1924 to 1984 ?

Mr. G. 8. Bajpal: Information is being collected from Local Govern-
ments and will be communicated to the House in due course. R
EXPENSES INCURRED FOR THE PURCHASE OF QUININE AND FOR IT$
DISTRIBUTION AND SALE. | .

1219, *Mr. M. S. Aney: Will Government be plessed to state the
expenses incurred by them per year from 1024 to 1934 for (i) the purchase
of quinine and (ii) the distribution and sile of the same in different pro-
vinces ? .

Mr. G. 8. Bajpai: (i) No quinine was purchused during this period.
(ii) Government are trying to obtain the information.
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INOREASE IN THE QUANTITY AND VALUE OF QUININE SOLD.

1220. *Mr. M. 8. Aney: (a) Has the attention of Government been drawn
to paragraph 32 on page 16 of the Annual Report of the Indian Posts and
Telegraphs Department for the year 1933-34, which shows that there was an
increase of 14-98 per cent. in quantity of the quinine sold and of 17'8 per

cent. in the value of the sale during the year under report over the sale of
the preceding year?

(b) Will Government be pleased to state the reasons for :
(i) this great increase in the quamtity of the quinine sold; and
(ii) for the larger increase in the value than the quantity of the same ?

(c) Is it due to any enhancement in the rate at which the quinine was
sold in the previous year? If so, why was the rate increased ?

Mr. G. S, Bajpai: (a) Yes.

(b) and (¢). Information is being collected and will be communicated
to the House in due course.

Prof. N. G. Ranga: Do Government propose to set apart a portion of
this one crore of rupees for the prevention of malaria ?

Mr. G. 8. Bajpai: I think the Honourable the Finance Member stated
that the question as to how best the money could be spent would be con-
sidered in the light of proposals received from Local Governments. I can-

not anticipate what the reccmmendations of the Local Governments would
be.

Dr. G. V. Deshmukh: Is the stock of quinine with the Government of

India increasing? What is roughly the amount of stock at the present
time ?

Mr. G, 8. Bajpai: The stock of the Government of India has been
slowly but steadily decreasing. At the present moment, we have a little
over 260 thousand pounds, I think, of which 150 thousand pounds we
propose to maintain as a reserve for emergency, and the question, as to
how best we could dispose of the remainder, is receiving consideration.

Dr. G. V. Deshmukh: What is the cause of the increase of the rate ?

Mr. G. 8. Bajpai: So far 88 We are concerned, there has been no in-
crease of rate. We have sold to Local Governments at exactly the same
price for the last four or five years, Rs. 18 a pound.

Dr. G. V. Deshmukh: FHave you sold only to Local Governments or
have you sold to any outside agencies as well ?

Mr. G, 8. Bajpai: Upto the present, we have not sold to any outsido
agency. We have supplied quinine to the Government of Ceylon because
of the recent havoc of malaria in that island.

Dr. @.

V. Deshmukh: Has any quinine been supplied to the Kina
Bureau ? ‘ ‘
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Mr. @. 8. Bajpai: No quinine has been supplied to the Kina Bureau,
but, as I informed the House last Session in Simla, the question of doing
80 i8 under consideration.

Mr. 8. Satyamurti: Are Local Governments bound to sell the quinine
at the price they get it, or can they increase the price ?

Mr. @. 8. Bajpai: The Local Governments, so far as the local bodies
are concerned, supply the quinine at the price at which they get it from
the Government of India plus charges of distribution, but on what con-
ditions they séll to the public we really do not know.

Dr, G. V. Deshmukh: You are going to hold the stock of quinine for
emergency. Have you any estimate as to how much, in your opinion, per
Lead you are going to hold ?

Mr. G. 8. Bajpai: That is a matter of arithmetical calculation. If you
divide 150 thousand pounds by 851 millions of people, you get the result.

Dr. G. V. Deshmukh: Has the Honourable Member made the calcula-
tion as to what it will come to?

Mr. @. 8. Bajpai: I have not got the logarithmic tables with me.
Otherwise I would work it out just now.

Dr. G. V. Deshmukh: That might have been supplied to us, instead of
leaving it to us, because it is an important question as to how much
quinine you allow per head, per case of malaria?

Mr. G. 8. Bajpal: I do feel that I could not anticipate that my Honour-
able friend would ask me to perform an arithmetical process which a child

of six could do.

Dr. @. V. Deshmukh: I should have thought that you hold some stock.
There must be some estimate a8 to how much you are to allow per case of
malaria. It is not a question of arithmetical calculation. It is a question
of mere practical working of the medical subject. ,

Mr. @. S. Bajpai: As regards that, all I can say is that we have decided
upon this figure of 150 thousand pounds on the advice of the Director
General of the Indian Medical Service and the Public Health Commis-
sioner with the Government of India. Whether they have based this cal-
culation on any mathematical estimate or on a general cstimate of what is
likely to be required, I cannot say.

Dr. @G. V. Deshmukh: You do not feel interested in knowing as to what
it was based on?

Mr. G. 8, Bajpal: I think Government do feel interested in maintaining
a reserve which, so far as I know, no other Government does.



QUESTIONS ARD ANSWERS, 3189

Topal. QUARTITY OF QUININE ORDERED, CONSUMED AND THE QUANTITY -IN
ST00K AT THE EXD OF EACH YEAR.

1221. *Mr, M, 8. Aney: Will Government be pleased to state the figures
for the years 1924 to 1984 of the total quantity of quinine ordered, the
total quantity consumed, and the quantity in stock at the end of each
year?

Mr. G. S. Bajpai: A statement is laid on the table showing the quan-
tity of quinine issued from the Government of India stock and the quantity
in stock at the end of each year during the period 1924-25 to 1933-84.
The Government of India ordered no quinine during this period. The Gov-
ernment of India have no information as to how much of the quantity
issued from their stock was actually consumed.

Statement shouinj the quaniity of quinine sssued from the Government of India stock, and the
stock in hand at the end of eaeh year, during the period 1924-25 to 1933-31.

Quantity
_ Quantity in stook
Year. issued. at end
of year,
Ibs. Ibs.

1924-26 e + o e« e « & e e« « 12,50 803,180
1925-26 e e e« e e 4« e+« . 13,809 334738
1926-27 e e e e« « e« e« . 16679 337,76¢
1027-28 e e e« 4 4« 4 < . 18251 361495

1928.29 e e e e e« « « . . 32184 330,826

1929-30 .+« « « .« .+« . 23812 310,628
1980-31 e e+« .+ .« .. 19987 305,561
1931.32 e e e e e o e o .. 18952 290,149
1032-33 e e e e e e 11,368  282,758.
L2
1033-34 e e e 12,056 249,284

Prof. N. @. Ranga: What is the cost price of quinine and the sale price-
at which it is sold by the Government of India to the provinces ?

Mr, @. 8. Bajpai: I have already informed my Honourable friend that
the price at which we sell to the Local Governments is Rs. 18 a pound,
anq if the rent element were included in the calculation, the cost would
be in the neighbourhood of Rs. 17 & pound.
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"COMPARATIVE STATEMENT SHOWING THE NUMBER OF DEATHS FROM MALARIA
R IN INDIA AND IN CERTAIN OTHER COUNTRIES. o
1222, *Mr. M. 8. Aney: (a) Will Government be pleased to publish a

-comparative statement showing the number of deaths from malaria in this
country and England, France, Germany, Italy, Spain, Portugal, Turkey
‘and Greece in Europe, the United States and Mexico and Brazil in Ameri-
ca, China and Japan in Asia?

- (b) 1f they have no information on the above point now, will Govern-
.ment be pleased to state whether they propose to colleet the above inform-
:ation and publish the same? '

Mr. G. 8. Bajpai: (a) and (b). A statement containing such jnformation
a8 is readily available 18 laid on the table.

-Statement showing deaths from Malaria in England and Wales and in some other foreign
couniries.

Number of deaths
from Malaria.

England and Wales (1927) « . . . .« « .« . 39
(1933) . . . -, ‘“ . 29

(1083) . . . . . 22

France (1026) . . . . . .. ve e 160
‘Germany (1926) . o . . . . . . . . 46
Italy (1928) e e e e e e e 2,683
Bpain (1927)  «  + o+ 4 4 4 e e 832
Greee (1926) . . . . .+« .. 4,024
United States of America (1028) . .« .+ « « o 4,167
. . c .. 172

Jopen (1927) .

Dr. G. V. Deshmukh: May I request the Honourable Member also to
find out how much quinine is distributed per head of malaria in areas whera
malaria is prevalent?

Mr. G. 8. Bajpai: I shall endeavour to obtain that information from
Local Governments. ‘

PERCENTAGE OF MUSLIM EMPLOYEES IN THE CLERICAL AND READING BRANCHES
oF THE GOVERNMENT OF. INDIA PRrESS, NEw DELHI.

1223. *Syed Ghulam Bhik Nairang: Will Government be pleased to
state the percentage of Muslim employees in the Clerical and Reading
Branch of the Government of India Press, New Delhi? '

The Honourable Sir Frank Noyce: The percentage of the Muslim em-
ployees in the Clerical and Reading Branches of the Government of India
Press, New Delhi, is 22 and 25 respectively.
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Nowswr or Mustrus axp Nox-MUSLIMS EMPLOYED AS ASSISTANT MANAGER,
AxD Huaps o BRANCHES IN THE (GOVERNMENT OF INDIA PRESSES AND
I¥ THE CENTRAL PUBLICATIGN Bradvon.

1224. *Syed Ghulam Bhik Nairang: (a) Will Governmeént be pleased to
state the number of Muslims and non-Muslims respectively employed as
Assistant Managers and Heads of Branches in the Government of Indiw
Presses of Simla, Aligarh, Calcutta and New Delhi, and in the Central
Publication Branch, Delhi?

(b) How many of such non-Muslims are Bengalis ?

The Honourable Sir Frank Noyce: Information has been called for and
a reply will be placed on the table of the House in due eourse,

ORDER OF THE ASSISTANT MANAGER OF THE GovERNMENT OF IXNDIA PRESSS
" NrWw DELHI, NOT 70 GIVE ANY FEEsHE WORK TO THE COMPOSITORS.

1225. *Bysd Ghulam Bhik Nairang: (a) Is it & fact that the present
Assistant Manager of the Government of India Press, New Delhi, bas
passed an order to the effect that no fresh work is to be given to the com-
positors ? '

(b) If the answer to part (a) be in the affirmative, what is the effect
of the said order on the earnings of the compositors ?

The Honourable Sir Frank Noyce: (a) No.
(b) Does not arise.

NuMBrER OF PERSONS BELONGING TO DIFFERERT PROVINOES EMPLOYED IN THE
CLERIOAL, READING, MONOTYPSB, LINOTYPE, WAREHOUSE AND COMPOSING
BRANCHES OF THE GOVERNMENT OF IND1A PrEsSs, NEw DELHI.

1226. *Syed Ghulam Bhik Nairang: Will Government be pleased to
state the number of persons belonging to the different provinces, province
by province, employed in the clerical, reading, monotype, linotype,
warehouse, and composing branches of the Government of Tndia Press,

New Delhi ?

The . Honourable Sir Frank Noyce: I regret that I cannot furnish the
information required by the Honourable Member. Tts collection would en-
tail considerable amount of labour and, as recruitment is not made on a
provincial basis, it would not yield any valuable result.

ADMIMISTRATIVE PoSTS IN THE GOVERNMENT OF INDIA PERSS, NEwW DELAT.

1227, *Syed Ghulam Bhik Nairang: (a) Will Government be pleascd to
state how many and what administrative posts there are in the Govern-
ment of India Press, New Delhi? -

(b) Will Government be pleased to state how many of the said adminis-

' trative posts are held by Muslims?
(c) Is it a fact that the present General Foreman of the said Press is

about to retire in May next or thereabout?
B
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"(d) If the answer to part (c) be in the affirmative, are Government '
prepared to see that a Muslim section-holder is promoted and appointed to
the vacancy to be created by his retirement ? :

. The Honourable Sir Frank Noyce: (a) Three: the Manager, Assistant
Manager ana Overseer,
(b) One.
(¢) The General Foreman is due to retire in May if he does not get
a further extension of service.
(d) Departmental promotions are regulated by merit and seniority
without reference to communa] considerations.

NumBEr oF EMPLOYEERS IN THE GOVERNMENT OF INDIA PRESs, NEw D=aLuI,
RETRENCHED SINCE 1922.

1228 *8yed Ghulam Bhik Nairang: (a) Will Government be pleased to
state how many employees of the Government of India Press, New Delhi,
were retrenched in 1922 and thereafter ?

(b) Will Government be pleased to state how many of the employees go
retrenched have been re-employed ?

The Honourable Sir Frank Noyce: (a) About 200.
(b) 74,

\
DEBARRING OF PERSONS FROM EMPLOYMENT IN THE GOVERNMENT OF INDIA
Pruss, NEw DELHI, ON THE GROUND OF RELATIONSHIP TO ANY OF THE
EMPLOYEES OF THE SAID PRESS,

1229, *Syed Ghulam Bhik Nairang: (a) Will Government be pleased to
state whether there is any rule or Government order to the effect that a
person whose relative is employed in the Government of India Press,
Simla, is debarred from getting employment in the said Press ?

(b) If the answer to part (a) be in the affirmative, are Government
prepared to cancel such rule or order?

(c) If the answer to part (a) be in the negative, are Government
prepared to issue orders to the officer concerned not to debar any persons
from employment in the said Press on the ground of relationship to any
of the employees of the said Press?

The Honourable Sir Frank Noyce: (a) No. The Controller of Printing
and Stationery has issued instructions to the effect that the recruitment of
8 large number of relatives in a Press or a branch should be sedulously

avoided.
(b) and (c). Do not arise.
NuMBER oF LOAVES GIVEN TO PRISONEES IN THRE AJMER JAILS.
1280. *Pandit Sri Krishna Dutta Paliwal: Is it a fact that in Ajmer Jail
only two and o half or three breads are given to prisoners as against five
to six given in other jails, such as those of the United Provinces ?

Mr. H. A. T. Metcalfe: No. The scale of diet is the same as in the
United Provinces Jails,
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| | ! !
‘Pandit Sri Krishna Dutta Paliwal: What is the number of breads supkt.
plied ? '

Mr. H. A. F. Metcalfe: I do not know what the Honourable Member
means by the term ‘‘breads’’, but the scale of diet is the same as in ths
United Provinces Jails.

CLOTHING GIVEN TO PRISONERS IN THE AJMER JAIL.

1231. *Pandit 8ri Krishna Dutta Paliwal: Is it a fact that in Ajmer Jail
-only one pair of clothing is given to prisoners?

Mr. H. A. F. Metcalte: No. Two pairs of ‘‘clothing’’ and a Chaddar
are given to each prisoner.

SUPERINTENDENT OF THE AJMER JAIL.

1232. *Pandit Sri Krishna Dutta Paliwal: (a) Is it & fact that the Super-
intendent of the Ajmer Jail is the Civil Surgeon of Ajmer Hospital as well
a8 the Medical Officer for Ajmer-Merwara, Central Indi¢ and Rajputana ?

(b) Is it also a fact that he is often on tour and therefore visits Ajmer
Jail only once a week for a few minutes ?

Mr. H. A. F. Metcalfe: (a) He is a Civil Surgeon of Ajmer Hospital
and Medical Officer for Ajmer-Merwara and Rajputana but not for Central
India.

(b) No.

JAILOR OF THE AJMER JAIL.

1233. *Pandit Sri Krishna Dutta Paliwal: Is it a fact that the jailor of
the Ajmer Jail is an ez-police officer?

Mr. H. A. ¥. Metcalfe: He is on lent service from the Police Force.
ESCAPE OF PRISONERS FROM THR AJMER JAIL IN 1930.

1234. *Pandit Sri Krishna Dutta Paliwal: Is it a fact that several
prisoners escaped from Ajmer Jail during the period of a& few months in
1930? If so, what stepy, if any, were taken against those responsible for
these escapes ?

Mr. H. A. ¥. MetcaMe: No escapes took place from inside the Jail but
there were two escapes from’ prisoners working in extra mural gangs during
the year 1930 and the officials responsible for the escapes were dealt with,
one by the Court and the other by the Inspector-General of Prisons.

HrARING OF APPEALS BY THE DIVISIONAL SUPERINTENDENT OF THE
ALLABABAD D1visioN, EAsT INDIAN RArLway.

1235. *Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that in the
Allahabad Division no appeals are heard or decided or enquired into by the
Divisional Superintendent himself and are always left to be disposed of by

B2
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the very officers who initiate the punishment and thus the employees are in
practice deprived of all rights of appeal ? If 8o, why ? If not, in how many
appeals did the Divisional Superintendent make personal enquiries and
reverse the initial punishments ?

(b) Is it a fact that, under the rules appeals of cases decided by the
Divisional Superintendent, lie only to the Chief Operating Superintendent ?

(c) Is it also a fact that this officer does not hear the appeals himself
and sends them back to the Divisional Superintendent for disposal and he
in his turn, passes them on to his subordinate officers—the very men who
initiated the punishment ?

(d) Is it permissible under the rules? If not, are Government prepared
to call for records of the cases in which the Chief Operating Superintendent
has heard the appeals and reversed judgments of the Divisional Superin-
tendent, Allahabad ?

Mr. P. R. Rau: Information is being obtained and will be laid on the
table in due course.

CONSTRUCTION OF A DOWN PLATFORM AT THE TALEGAON STATION IN THE
Pooxa DisTRIOT, GREAT INDIAN PENINSULA RATLWAY.

1236. *Mr. K. M. Jedhe: (a) Is it a fact that Talegaon Station in the
Poona District (Great Indian Peninsula Railway) has no down platform ?

(b) Are Government aware that quite a large number of passengers
entrain and get down at the same station and have often complained about
the inconvenience ?

(c) Do Government propose to construct a down platform on the said
station, and when ?

Mr, P. R. Rau: (a)—(c). Government have no information but a cooy
of the question has becn forwarded torthe Agent, Great Indian Peninsula
Railway, for consideration.

NEw TUNNEL OONSTRUCTED NEAR THANA.

1237. *Mr. K. M, Jedhe: Are Government aware of the fact that the
new tunnel constructed near Thana, a few years ago, has reduced the
distance between Kalyan and Thana? If so, has the Railway Administra-
tion reduced the passenger, as well as goods rates correspondingly?

Mr. P. R. Rau: Yes, the tunnel which was constructed in 1917 redueed
the distance by 1-1/8 mile—a relatively trifling reduction. No change wsa
made in the distance for charge for either passenger or goods traffie. I
may add that the cost of realigning the railway line was about 16 lakha.

PASSES TO ATTEND SCHOOLS FOR CHILDREN OF RATLWAY SERVANTS POSTED
AT RoAD-SIDE STATIONS ON THE GREAT INDTAN PENTRSULA RAILWAY.

11238, *Mr. K. M. Jedhe: (s) Will Government ke pleased - to state
whether children of Railway servants pcsted at road-side stations of the-
Gteat Indian Peninsula Railway, are given passes to attend schools?
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(b) Is it a fact that the Agent of the Great Indian Peninsula Railway
issued orders that this concession will not be available aftér 1st of April
1935, except to Railway servants working on the line between Bombay and
Kalyan ?

(c) If 80, are Government prepared to ask the Agent concerned to continue
the concession, and are Government aware that there are no schools at
tmany of the road-side stations?

Mr. P. R, Rau: (1) Yes.
(b) No.

(¢) Does not arise.

L0ss IN PaY AND PENSION TO PERSONS RETRENCHED ON ACCOUNT OF THE
RE-AMALGAMATION OF THE PAY AND AccouNTs OFFICES.

1239. *Mr. D. K. Lahirl Chaudhury: (a) Is it a fact that the Govern-
ment of Madras and the Railway Board have allowed the old seales of pay
to the re-employed personnel, temporary or officiating, who entered service
prior to 15th August, 1881 and 15th July, 1981, respectively, irrespective
iof any break in their service? If so, are Government prepared to extend
the same goncessions to the rc-employed personnel under their adminis-
trative control also? If not, why not? .

(b) Has the attention of Guvernmert been drawn to the resolution No.
6 (a) and (b) of the All-Tndia Audit and Accounts Conference passed at
Allahabad ? If 8o, will Government be pleased to state what action they
“proposs to take in the matter?

(c) Are Government aware that the persons retrenched on account of
the re-amalgamation of the Pay and Accounts Offices have lost much in
pay and pension and future prospects by the application ¢f new scales of
pay, being already too much advanced in life? If so, what are the reasons
for applying the new conditions of service in their case?

(d) Will Government be pleased to state whether the re-employed per-
sonnel were given to understand that the special retrenchment gratuity,
the actual monetary value of which is far less than that of the life-long
loas suffered by them, shall not be refunded? If not, does this fact stand
in the way in the matter of pay on re-employment?

(e) Will Government be plessed to state the pay which an ordinary
graduate was drawing in the different Pay and Accounts Offices when dis-
charged, say after rendering four years’ service, the amount of gratuity
granted to him, and the pay which was allowed to him on re-employment?
How many years will he take after re-employment to earn the same pay
he was drawing at the time of discharge?

(f) Is it not a fact that the re-employed personnel in the majority of
cases in the different Accountant General’s offices entered service more
than six or seven years ago with the result that if the henefit of Funda-
mental Rule 22 and Fundamental Rule 81 is not extended to them, as done
by the Railway Department and the Madras Government, they will neither
;cﬂcl) t};e raximum of their soale, nor he able to earn the full amouat of

ension | .
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The Homourable Sir James Grigg: (a) No definite information is avail-
able in regard to the orders issued by the Madras Government. As regards
the Railway Board, old scales of pay have been allowed only to such of the
persons who were in service on or before the 15th of July, 1931, as ars
borne on the waiting list and are re-employed before the 1st of April, 1936.
Conditions in the Railway Services differ very considerably from those in
the Civil Departments of Government and the retrenchment concessions
given to the Railway Staff were generally less liberal than those given #4
persons retrenched from the Civil Departments. TIn view of this. Govern-
ment are not prepared to extend the concession of old payv scales on re-
employment to the retrenched staff in the Civil Departments.

(b) Yes. The action taken by Government is indicated in the replies
to parts (c) and (d) of the question.

(c) Retrenchment concessions were granted to these men despite tha
fact that they were temporary employees, and this speeial treatment was
considered as absolving Government from any further liability. If the
option of refunding gratuity and counting past service for pay, leave and
pension was allowed to these men, it would also have to be extended to-
other retrenched personnel whether permenent, or temporary and the extra
cost would be heavy.

(d) The terms to be offered on re-employment were settled, after ths
retrenchment concessions had been granted to persone retrenched, and the
question of allowing re-employed persons to refund gratuity did not srise
nor is it one which could be considered generally. To mitigate hardship
in individual cases the Auditor-General has, however, beer authorised to
grant suitable advance increments to temporary men retrenched with con-
cessions while fixing their pay under the new scales of pay.

(e) The required information in respect of two Pay and Accounts Offices
is given in the statement, a copy of which is laid on the table.

(f) The presumption of the Honourable Member is substantially correct.
By the grant of advance increments in the new scale, however, Govern-
ment have gone as far as they consider reasonable towards removing
these disabilities.

Statement.
;
i Number of
| Pay which an years® servioce to
i ordinary Amount of Pay be rendered after
' graduate was gratuity | allowed on | re-employment
Name of Office, drawing when | granted re-employ- | to earn the same
discharged to him at ment. P8y 8s was
after 4 years’ | the time of being drawn at
service. discharge. the time of
discharge.
Rs, Rs, Ras.
Pay and Accounts Office, 8 years.
United Provinces. . 80 166 54
Pay and Aooountu Ofﬂoe, 8 years.
Caloutta, 22 184 62 ‘
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.FarLing DowxN oF A CHILD FROM A RUNNING TRAIN BETWEEN HAVERI AND
BYADGI ON THE MADRAS AND SOUTHERN MABRATTA RAILWAY.

1240. *Mr. N. V. Gadgil (on behalf of Mr. 8. K. Hosmani): (a) Is it a
fact that a child fell from a running train on the 22nd February, 1935 bet-
ween Haveri and Byadgi on the Madrae and Southern Mahratta Railway ?

(b) Is it a fact that the accident was due to the carriage door not being
shut? If so, did the doors of the carriage in question shut inward or out-
ward ?

(c) Are Government prepared to enquire and state who was responsible
for the accident?

Mr. P. R. Rau: (a) Yes.

(b) and (c). The Agent, Madras and Southern’' Mahratta Railway, hes
reported as follows:

"My information is that the child fell through the carriage window.
The child was aged about 2} years and was accompanied by its
mother. 1t met with only slight injuries.”

. Mr. Lalchand Navalral: May I know if the door of that carriage opened
inside or outside? Was it actually used or not?

Mr. P. R. Rau: The child fell from the window, Sir. (Laughter.)

TRANSFER OF THE STAFF IN THE BHUSAVAL DIVISION OF THE GREAT INDIAN
PENINSULA RAILWAY.

1241, *Mr, K. M. Jodhe: (a) Wil Government be pleased to state
what are the considerations that weigh with the Great Indian Peninsula
Railway administration in effecting transfers?

(b) Is it a fact that there are a number of clerks in the various sections
and Station Masters who are detained in tha Bhusaval Division for years
ranging from 8 to 25?

(c) Have Government received any complaints that partiality is shown
in effecting transfers in Bhusaval Division? If o, are Government
prepared to take immediate steps to see that equal treatment is meted

to all?

Mr. P. R. Rau: (a) Transfers are generally made in the interests of the
public service.

(b) Government have no information.

(c) The reply to the first part of the question is in the negative and the
second part does not arise.

DENIAL oF THE BENEFITS OF THE PROVIDENT FUND AND OTHER PRIVILEGES
T0 THE CREW STAFF OF THE GREAT INDIAN PENINSULA RATLWAY.

1242, *Mr, K. M. Jedhe: (a) Is it a fact that the Crew System is in
existence on the Great Indian Peninsula Railway for the last seven years
and that about 50 young men are employed as a result?
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(b) Is it & faet that these temporary young men are not given the
benefité of provident fund and other privileges, although similar benefits
have been extended to those working in the Crew System on the East
Indian Rsailway and Bengal Nagpur Railway?

Mr. P. R. Rau: (a) The sanctioned strength of the Crew Staff, on the
Great Indian Peninsula Railway, is 124. Out of these, 78 are temporary
and the rest have been transferred from other permanent establishments.

(b) Under rule 2 of the State Railway Provident Fund and Gratuity
Rules only permanent non-pensionable employees are allowed to subscribe
to the Provident Fund. The Agent, East Indian Railway, reports that
two temporary employees in the Crew System were erroneously allowed to
subscribe to the Provident Fund but their cases have since been regularised.
It is not clear to what other privileges my Honourable friend is referring
to, but, I may mention, that the temporary staff employed in the Crew
System on the Great Indian Peninsula Railway are allowed free passes,
privilege ticket orders, leave, travelling allowances as are allowed to other
.staff. The Agent, Bengal Nugpur Railway, states that the Crew System
is not in force on that railway. '

"DBEPARTMENT OF PUBLIC SERVICES DIRECTLY UNDER THE ADMINISTEATOIN OF
THE GOVERNMENT OF INDIA.

1243. *Mr. N, V. @Gadgll: (a) Will Government be pleased to state the
Departments of Public Services directly under the administration of the
Government of India and at what places their Headquarters are situated
in the Bombay Presidency?

(b) Was the present retrenchment of clerks and officers ho}ding posts
in the Departments under the control of the Government of India, brought
into effect from November 1931? If so, how many clerks and officers on
permanent establishment were retrenched from different Departments, and
from what dates?

(c) Are there any rules framed with the mutual consent of the Govern-
ment of Bombay for the re-employment of the retrenched clerks of the
Government of India, in the offices under the control of the Bombay
Government ? If not, are they likely to be framed? If so, when?

The Honourable Sir Henry Craik: (a) The information is being collected
and will be laid on the table in due course.

(b) The reply to the first part of the question is in the affirmative. As
‘regards the second part, to prepare a list, as desired by the Honourable
Member, with dates, for all retrenchments carried out in all Departments
under the Government of India, would involve an amount of labour which
Government do not consider would be justifiable.

_ (c) There are no rules of the kind mentioned and it is not necessary to

frame such rules. The conditicns for re-employment under the Bombay
Government are matters for determination solely by that Government,
whether the persons re-employed were, previous to such re-employment,

gﬁ the service of the Government of India or of the Government of Bom-
ay. .
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CLBRES WORKING IN PHE OFFIORS OF THE POSTMASTERS GENREBAL AND CLERES
AND SORTERS WORKING IN THE DIVISIONS OF PosTAL CIROLES.

1244, *Mr. N, V. Gadgil: Will Government be pleased to state:

(a) whether there are distinct cadres, one for the clerks working
in the offices of the Postmasters General and the other for the
clerks and sorters working in the divisions of the Circles;

(b) whether the selection grade posts in the General Line in the
Circle offices are meant only for the clerks working in those
offices;

(c) whether there aro separate selection grade posts in the General
Line meant for clerks and sorters in the divisions of the
Circle; and

(d) whether the clerks in the Circle Offices have any claims over the
General Line selection grade posts meant for clerks and
sorters working in the divisions, and vice versa?

Mr. G. V. Bewoor: (a) to (d). Thc reply to the first three parts of the
question is in the affirmative and to the last part in the negative.

TESTS PRESORIBED FOR APPOINTMENTS TO THE PosTs oF INSPECTORS OF PosT
Orrices, HEap CLERKS TO THE SUPERINTENDENTS OF PosT OFFICES,

AND INSPEOTORS, RATLWAY MAIL SERVIOE. :

1245. *Mr, N. V. @Gadgil: Will Government be pleased to state:

(a) whether a test has been prescribed for appointments to the
Posts of Inspectors of Post Offices, Head Clerks to the
Superintendents of Post Offices and Inspectors, Railway
Mail Service;

(b) whether officials, selected to nppear for the test, are required to
be clerks in the Post Office or sorters in the Railway Mail

Service, and should be practical men in the Post Office and
Railway Mail Service work; and

(c) whether Inspectors attached to the Circle Offices are merely
attached officers and are not borne on the establishment of

the Circle Offices?

Mr. @G. V. Bewoor: (u) Yes.

(b) The selection is not confined to the classes of officials mentioned by
the Honourable Member. Men employed in the Circle and Dead Letter
Offices are also eligible for selection if they fulfil the prescribed conditions.

(c) Yes.

CANDIDATES SET UP AGAINST CONGRESS CANDIDATES DURING THE LAST
AssEMBLY ELECTION.

1246, *Mr. Ram Narayan Singh: Will Government be pleased to state
whether they asked, by means of circular letters, all Local Governments
to set up and help candidates against Congress candidates during the
fast Assembly election ?
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The Honourable Sir Henry Oraik: The Government of Indis issued no
instructions of the nature suggested.

Mr, Satya Narayan Sinha: Are Government awsare that provineial
satraps moved from district to district under the pretext of making a general
tour in order to find out suitable candidates to fight against the Congress
candidates in the last Assembly elections? I am referring particularly to
the Government of Bihar, and I ask—are Government aware that provincial
satraps or provincial Governors ‘moved from district to district under the
pretext of making a genera! tour in order to find out suitable candidates to
fight against the Congress candidates in the last Assembly elections ?

The Honourable Sir Henry Cralk: Sir, so far as T am aware, the conduct
of Provincial Governors cannot be made the subject of interpellation in this
House.

Mr. Satya Narayan Sinha: Are Government aware that the Honourable
Ministers and the Iixecutive Councillors in Bihar openly canvassed against
the Congress candidates in the last Assembly elections ?

The Honourable Sir Henry Oralk: Government are not aware of that.
So far as Ministers are concerned, I do not see any objection to their
canvassing.

Mr. Mohan Lal Saksena: What about Executive Councillors? Am I to
understand that the Honourable the Home Member means that he sees no
objection to the Executive Councillors going about canvassing for candi-
dates ?

The Honourable Sir Henry Oraik: I said ‘‘Ministers’’. In the case of
Executive Councillors, I do see an objection. As regards Ministers, I see
no objection whatever to their taking any part they like in elections.

Seth Govind Das: May T ask if it ir not the case that, not only Provin-
cial Executive Councillors, but other Government officials—Distriet
Magistrates and officials of that category also toured in their districts and
helped those candidates who stood against Congress candidates ?

The Honourable Sir Henry Craik: No. Sir, I am not aware of that.

Mr. Satya Narain Sinha: Are Government aware that a Deputy Magis-
trate of the district of Gaya went about canvassing against the Congress
candidate? T give his name—Mr. Lachmi Narayan Singh.

The Honourable Sir Henry Craik: How could 1 be aware of that?

Mr. D. K. Lahiri Ohaudhury: Will Government take a note of this and
inquire into this matter ?

“The Honourable 8ir Henry Oraik: No.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member has already answered that question.
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Mr. Mohan Lal Saksena: Are Government aware that the Commissioner
of the Gorakhpur Division gave a letter of introduction to certain Zamindar

candidates ?
The Honourable 8ir Henry Craik: No, Sir.

Prof. N. G. Ranga: May I know the reason why Government will not
make inquiries into these serious allegations? Are they not interested in
having pure elections, free from Government influence?

The Honourable Sir Henry Oraik: The reason is that the matter is solely
one for the Local Government.

Seth Govind Das: Is it a function of a Local Government to interfere
in elections? Are not Government interested in seeing that the Assembly
elections are free from corrupt influences?

The Honourable 8ir Henry Oralk: The conduet of their officers is a-
matter for the Local Governments.

Mr. Mohan Lal Saksena: Is it not a matter for the Government of India ?

The Honourable 8ir Henry Oraik: No, Sir.

Mr. Mohan Lal Saksena: Are Government aware that the allegations:
against the Commissioner of the Gorakhpur Division were published in the -

Hindustan Times?

Mr. President (The Honourable 8ir Abdur Rahim): All those questions
have been answered. The Honourable Member has already said that the
matter is one for the Local Governments. (Interruptions.) Order, order.
The Honourable Member has said that it is & matter for Local Govern-

ments. :

Mr. T. 8. Avinashilingam Ohettiar: May I ask whether the Gorakhpur
Division is under the Indian Government or not,—whether the actions of
the Commissioner of Gorakhpur are under the jurisdiction of the Govern-

ment of India or not ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member ought to know that questions cannot be put except those which are
primarily the concern of the Governor General in Council.

ToraL AMOUNT OF FINES IMPOSED ON CONGRESSMEN AND OTHERS FOR
DISOBRYING LAWS AND ORDERS DURING THE Crvi. DISOBRDIEXOE.
MOVEMENTS.

1247, *Mr. Ram Narayan 8ingh: Will Government be pleased to state:
(8) the total amount of fines imposed on Congress men and all

others who disobeyed laws and orders during the civil dis--
zl;zdience movements in 1930, 1982 and 1938, separately;.

(b) the total amount of the said fines reslized till to-day?



31852 LEGISLATIVE ASSBMBLY. [80TH MaARrcH 1985.

The Honowrable 8ir Menry Oraik: (a) and (b). I invite attention to the
reply I have given to part (i) of Prof. N. G. Ranga’s question No. 1075
on the same subject.

Professor N. @. Ranga: In view of the fact that the reply was in the
negative, would the Honourable the Home Member consider the advis-
ability of trying to ascertain and collect this information and supplying it
to this House, namely, the total amount of fines imposed upon the civil
disobedience movement prisoners and recovered in the different provinces
‘by the Government of India as well as by the Provincial Governments ?

The Honourable 8ir Henry Oraik: I have already answered that question.

. Mr. M. 8. Aney: What do you mean by saying that the reply was in the
“negative ?

Prof. N. G. Ranga: I asked for this particular information, and the
Honourable Member stated that he was not going to collect that information.

There i8 no answer, Sir?
(No .answer.)

PROJBOTS FOR THE CONSTRUOTION OF FEEDER RAILWAY LINES ON BOTH BANKS
' OoF THE INDUS IN SIND.

1248. *Sir Ghulam Hussain Hidayatallah: Will Government be pleased
o state: |

(s) if any projects for the construction of feeder railway lineg on

" both banks of the Indus in Sind were under investigation

during the last twenty-five years; if so, the places between
which such lines were proposed to be constructed;

(b) what was the result of the investigation in the varioug cases;

(c) if any projects for the construction of feeder railway lines on
both banks of the Indus in Sind are under investigation at
present; if so, the places between which such lines are

“ proposed to be constructed;

(d) if it has been decided to proceed with the comstruction of any
such lines; if so, the places between which such lines are
decided to be constructed; and

(o) if the reply to part (¢) or (d) be in the negative, the reasons
therefor ?

Mr. P. R. Rau: (a), (b) and (c). In 1926, a survey was carried out of
‘the Sind Left Bank Feeder Railways consisting of:
(8) a loop line from Mehrabpur to Pad Idan vig Tharushah;
i (ii) a loop line from Nawsbshah to Tando Adam via Sekrand; and
(iii) s chord line from Tharushah to Sakrand.

‘As a result of the survey, these lines were constructed amd opened to
draffio.
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In 1027, s traffic survey waa carried out for @ line of railway from.
Sita Road to Jacobabad with a cross connection from Dost Ali to Larkana
whioh is known as the Sind Right Bank Feeders Railway.

On examination, the scheme was held in sbeyance for the time being,
but a revised traffic report has just been made of the above mentioned lines
and algo of the following:

(i) Shahdadkote Bagh Tail, and

(ii) Various alignments between Shahdadkote and Jacobabad, one or
more of which pass through Garhi Khairo, Usta, Rojhana,
Jacobabad, Jafferabad, and Mauladad.

Proposals for lines between Nawabshah and Khadro and Tando Mitha
Khan and Pithoro are now being investigated.

(d) The revised report referred to above has just been received and is-
still under consideration.

(e) Does not arise.

Mr. Lalchand Navalrai: May I ask if the Honourable Member would be
prepared to allow a deputation or a representation from the Sind public-
before the feeder railway question is conclusively decided by the Board?

Mr. P. R. Rau: Bir, if the request for a deputation is received from.
responsible people, Government will be prepared to consider it.

Mr. M. S. Aney: Is not the Honourable Member, who is putting that.
question, a responsible Member ?

Mr. P. R. Rau: A deputation cannot represent one person.

Mr. Lalehand Navalrai: I think the Honourable Member in chargs:
knows that receiving of a deputation has been asked for, and may I request
the Honourable Member in charge to kindly say whether that deputation-
will be received ?

The Honourable Sir Joseph Bhore: My rccollection is that the deputation
has been asked for for another purpose.

Mr. Lalchand Navalrai: Yes. One of the railways, namely, the Sind-
Bombay Railway, has been the subject of the report of Mr. Stubbs, and,
therefore, a deputation wants a hearing. With regard to the other feeder
railways, 1 am asking the Honoursble the Finaneial Commissioner for
Railways whether he will give an opportunity to receive a deputation. I
hope the Honourable Member will consider that request and give them an
opportunity.

The Honourable 8ir Joseph Bhore: With regard to the Sind-Bombay
Railway, I have already personally assured my Honourable friend that no
decision will be taken until the deputation has been given an opportunity -
fl)f p]llacing its case before the Railway Board and the Honourable Member
n charge.
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Mr. Lalchand Navalral: Now, with regard to the other railways, I re-
quest the Financial Commissioner to kindly also give an opportunity to
those who are concerned with these railways. Will the Honourable Mem-

-ber do it ?

Mr. P. R. Rau: 1 presume the deputation is not intended to represent
only the views of my Honourable friend.

Mr. Lalchand Navalrai: Not my own, but the views will be expressed by
the deputation on behalf of the whole of Sind. Therefore, I am requesting
the Honourable Member to kindly consider this request and give them an
opportunity.

Mr. P. R. Rau: When the reports are received and have been considered
by the Railway Board, and if there is a general desire for a deputation to
be reccived by the Railway Board, I do not think there will be any diffi-
-culty about it.

Mr, Lalchand Navalrai: May I ask the Honourable Member that, with
regard to the Shahadkote and Jacobabad Railway, Mr. Stubbs’ report has
left that question yet undecided. Has that question been considered by
Mr. Stubbs or not?

Mr. P. B. Rau: I am afraid, I must ask for notice of that question.

.DISPUTE BETWEEN THE SOUTH INDIAN RAILWAY AND THE TINNEVELLY
DI1STRIOT BOARD RBRGARDING THE WORKING OF THE BRANCH RAmway.

1249, *Mr. P. S. Kumaraswami Raju: (a) Will Government be pleased
-to state whether there exists a dispute between the South Indian Railway
and the Tinnevelly District Board regarding the working of the branch

‘railway ?

(b) Is it a fact that the Madras and Southern Mahratta Railway is
gotting only 45 per cent. of the gross earnings by working the Bezwada
Masulipatam Railway, that the South Indian Railway is demanding
practically 70 per cent. of the gross earning, and that the Tinnevelly Dis-
trict Board have agreed to give 53 per cent. of the gross earnings for working
‘Tinnevelly Tiruchendur Railway on the recommendation of Government?

(¢) Is it a fact that the Senior Government Inspector of Railways
‘recommended that the District Board's share of the cost of the junction
arrangement at Tinnevelly should be fixed at Rs. 1,19,234, including several
items not strictly debitable to the Board, that the Railway Board have
demanded Rs. 2,40,000 from the District Board and that this is protested
.against by the latter?

(d) Is it a fact that practically interest at five and a half per cent. is
claimed by the South Indian Railway as rental from the Tinnevelly District
"‘Board for working the branch line, and that this is not the return on State-
owned Railways? :

[_— i
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{e) Will Government be pleased to state whether it is a fact that the
District Board have been notified of the termination of the working of the
branch line by the South Indian Railway, if the terms of the latter are not
acceded to?

(f) Will Government be pleased to state whether they are prepared to
appoint an impartial committee to go into the present dispute between the
Railway and the District Board to avoid closing down of an important
branch line of a railway ?

Mr. P. R. Rau: (a) The terms of working of the Tinnevelly Tiruchendur
Railway have for some considerable time been under discussion with the
District Board. All the points with the exception of two have been settled.

(b) The reply to the first part of the question is in the affirmative but
the agreement for working the Bezwada Masulipatam Railway was entered
into 27 years ago when the conditions were different. In the case of the
Tinnevelly Tiruchendur Railway an agreement has been reached between
the South Indian Railway and the District Board that the line should be
worked for 55 per cent. of earnings, including 5 per cent. as hire charge for
the use of South Indian Railway rolling stock.

(¢) The Senior Government Inspector of Railways reported in 1924 that
in his opinion the District Board shculd be liable for a sum of Rs. 1,79,317.
His opinion was not accepted by the South Indian Railway who claimed
Rs. 8,32,241. The matter was discussed informally in September, 1930,
between the Financial Commissioner, Railways, the Agent, South Indian
Railway and Mr. Kumaraswami Reddiar, President, District Board, Tinne-
velly. At this meeting the Agent, South Indian Railway, and the President
of the District Board agreed that Rs. 2,40,000 would be a reasonable sum
to take as the District Board’s share of junction arrangements at Tinnevelly.

(d) I am not aware of any such claim.

(e) In communicating the final terms in 1982, the Railway Board re-
marked that if the District Board refused to accept them the South Indian
Railway would be authorised to give notice to the District Board that they
would after one year from the date of notice cense to work the line for them.
Somewhat similar remarks were made in November, 1934, when a settle-
ment could not be reached on the two points referred to in (a8) above.

(f) A proposal has recently been made by the District Board suggesting
a further conference between the representatives of the interested parties to
‘settle the two outstanding points, which are:

(i) the rate of interest on expenditure on junction works after 8th
September, 1980; and

(ii) the period for which the agreement should be operative.

As regards the first, the Government of India have accepted the opinion
of the Madras Government that the rate obtaining for the time being for
Interest on Government borrowing should apply. As regadrs the second,
In view of the fact that the terms agreed to five years ago at a similar
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confererice have not yet been finally ratified by the District Board, the
Government of India consider that a fresh conference is not' likely to lend
to useful results.

Mr. 8. Satyamurti: Have Government considered the desirability of
setiling this matter, in some amicable manner, considering that the Railway
Company want five per cent. and they will agree only for five years? Do
Government consider that this is not a case for the good offices of the
Government of India to be used to settle the dispute between the District
Board of Tinnevelly and the South Indian Railway?

Mr. P. R, Rau: The good offices of the Government of India sre always
at the disposal of the District Board, Tinnevelly, but, as I have already
pointed out, this matter was discussed in September, 1930, between the
Agent of the South Indian Railway and the President of the District Board
with the Financial Commissioner of Railways. Some terms were agreed
upon in that Conference, but the District Board has not yet ratified those

terms.

Mr. 8. Satyamurti: Forgetting the past, may I ask the Honourable the
Financial Commissioner to consider the possibility of reducing the interest,
and making the contract at least for 15 years if the District Board wants
it in order to give them a chance?

Mr. P. R. Rau: If the provisional terms are finally ratified by the
District Board, I shall be quite prepared to ask the Agent, South Indian
Ruilway, to meet the District Board and consider the possibility of arrange-
ments for the next ten years.

Mr. 8. Satyamurti: May I ask if the only outstanding matter of dispute
between the District Board and the railway is as regards the rate of
interest ?

Mr. P. R. Rau: That is not the only matter. There is another matter,
namely, the period for which the agreement should be operative.

Mr. 8. Satyamurti: On that matter, the Honourable the Financial Com-
missioner is willing to use his good offices. Apart from the period of the
contract, is it not a fact that the only substantial matter of dispute
between the District Board and the Railway Company is as regards the
rate of interest on the meney spent on the Tinnevelly junction ?

Mr. P. R. Rau: As regards the rate of interest, the Railway Board, as
well as the Madras Government consider that the rate obtaining for the
time being for interest on Government borrowings should apply. I think
it is a perfectly fair and reasonzble solution of the difficulty.

m;’s. Satyamurti: Is the rate of interest now five per cent. ?

Mr. P. R. Rau: The rate at the time the money was expended.
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Mr. 8. Satyamurti: Will Government consider the poésibility of reducing
the rate of interest, in view of the very low rate of interest which is now

prevailing ?

. Mr. P. R. Rau: Government are paying thet interést on the money
borrowed at that time.

Mr. T. 8. Avinashilingam Ohettiar: May I ask, Sir, for how many years
they have made contracts with other District Boards?

Mr. P. R. Rau: I should like to have notice of that question.

ESTABLISHMENT OF THE SUPERINTENDENT, VIOEREGAL ESTATES.

1250. *Mr. A. K. Puzlul Huq: (a) Will Government please state in
the following tabular form details of the establishment of the Buperin-
tendent, Viceregal Estates, at Delhi, 8imla and Calcutta under the control
of the Superintending Engineer, II Circle, Central Public Works Depart-
ment, as it stood on 1st August, 1929, August 1982 and August, 1984:

for (i) Permanent Establishment:
Building Bupervisors; |
Electrical Supervisors; ;
Overseers and Sub-overseers; ,

Clerks and Draughtsmen. |

(ii) Temporary Establishment:
a8 in (i) above.

1 1
) Community‘ | ‘{
No,| Designation of |Name of the to which | Qualifica- |Pay. | Allow- | Remarks.
’ the post. |inoumbent. | he belongs. 1 tions. | ‘ ances

(b) What is the reason of the abnormal increase in the pay and number
of non-Muslim staff as compared with the Muslim staff?

The Honourable Sir Frank Noyce: (a) Statements giving the information
asked for by the Honourable Member are laid on the table.

(b) So far as the permanent establishment is concerned, there has been
10 ‘“‘abnormal increase’’ in the number and pay of non-Muslims. Communal
Proportions have not been taken into consideration in appointing the tem-
borary establishment who are liable to discharge at any time.

(o)
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ALLBGATIONS AGAINST CERTAIN OFFICERS OF THE SIMLA VICEREGAL ESTATE.

1261. *Mr. A. K. Fuzlul Huq: (a) Is it a fact that in September,
1982, when Rai Bahadur Narain Das, Building Supervisor, was in the
‘Simla Viceregal Estate, one Lachhmi Narain, late Head Clerk of the
Viceregal Estate Office in Simla, fell ill and remained in the Ripon
Hospital, Simla, as an indoor patient up to the end of December, 1982?

(b) Is it a fact that during the above period, three coolies, namely,
Moti Ram, Shiv Ram and Nikkoo Ram, who were coolies on the roster
of the Viceregal Lodge, Simla, Estate labour, were deputed to attend on
the Head Clerk, day and night in the hospital and that during thig period,
they were shown as present under the orders of the Rai Bahadur on duty
and got their wages regularly from the Estate Fund?

(0) Is it & fact that one of the coolies named Nikkoo Ram also fell
sick while attending on the Head Clerk and was admitted as an indoor
patient from 20th September, 1982, to 24th October, 1982, but was
shown a8 present on the Viceregal Lodge Estate labour roster and got
hig regular wages?

. (d) If the reply to parts (a), (b) and (c) be in the affirmative, will

“Government please state if they have taken any action against:
(i) the person who signed the monthly - pay sheet and drew the
amount from Hstate Funds and gave the necessary certificate

of these coolies having actually worked on the Estate during
the period they remained in the hospital;

(ii) the person responsible for the roll call during the above period;
and

(iii) the Rai Bahadur?

: '(e) Will Government plesse state whether the removal of Mr. Ahmad
Hasan, late Building Bupervisor Viceregal Estate, Delhi, and the depriva-
tion of his title, was due to & man having been shown on duty, but, who
‘was actually not doing the work for which he was paid, and the
~consequential misappropriation of Government money ?

(f) Will Government please state whether any time-keepers are engaged
in the Viceregal Estate establishment to note the dsily attendance of
labourers and prepare their pay sheets? If so, will Government please
.state the name of the time-keeper who.moted the daily attendance and
prepared the pay sheets of the man who was sctually absent from duty,
but was shown by him as actually present on duty, on account of which
‘Mr, Ahmad Hasan was removed from service?’.

(g) Will Government please state what action was taken against the
time-keeper ?
(h) If no action was taken against the time-keeper, will Government

please state why no action was taken? "Do Government propose to take
.action against him now?

“The Honourable Sir Frank Noyce: (:) Yes.

(b) No. I am prepared to take it from the Honourable Member that
-the men whom he names spent some time at the hospital, but as they are
.chimney sweeps whose work is confined to certain hours of the day there is
no reason to suppose that their absence interfered with the performance of
their duties.
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(c) I have not verified the admission of Nikkoo Ram to the hospital, but
he was shown a8 absent from duty in the records of the Viceregal Estates
from the 21st to 80th September, 1932, and his name does not appear at
all after the latter date. _
(d) Does not arise in view of the replies to parts (b) and (c) above.

(e) Yes.

(f), (g) and (h). Time-keepers are engaged for the work of noting daily
attendances, and the preparation of pay sheets. In the case referred to,
however, the attendances were noted by Mr. Ahmad Hasan, and by no
one else. In the circumstances, there was no occasion to take action

against any one but Mr. Ahmad Hasan.

GRANT OF AN ALLOWANCE TO THE CREWS-IN-CHARGE EMPLOYED ON THE
EastERN BENGAL RArLway. ‘

1252, Dr. P. N. Banerjea: (a) Is it not a fact that the crews-in-charge
employed on the Eastern Bengal Railway (Traffic Department) are - not
allowed any allowances, whereas on the East Indisn Railway Rs. 20 and
Rs. 15 are given as consolidated allowances to the senior grade and junior

grade Crew-then respectively ?

(b) Are Government prepared to consider the desirability of granting
them an allowance? C '

Mr. P. R. Rgu: Agent, Eastern Bengal Railway, reports:

‘‘(a) Yes. ' _

(b) The scale of pay originally fixed for erews-in-charge was a consolidat-
ed scale which included travelling allowance. This was done to avoid pre-
parsfion and. check of travelling allowance bills.. The question of splitting
this consolidated scale into pay and travelling sllowance separately as on
East Indian Railway is under consideration’’.

Dr. P. N. Banerjea: When do Government expect to arrive at a decision
on this question ?

Mr. P. R. Rau: I think it is for the Agent of the Eastern Bengal Rail-
way to settle this question.

REORUITMENT OF OUTSIDERS AS CREW INSPECTORS BY THE EASTERN BENGAL
RAILWAY ADMINISTRATION.

1253. *Dr. P. N. Banerjea: (a) Is it a fact that the Eastern Bengal
Railway Administration recruited outsiders as Crew Inspectors on Rs. 200
per month, in September, 1934? Co

(b) Are Government aware that there are members in the crew staff,
a8 ».vell as in the other sections of the Traffic Department, who have reached
their maximum pay long ago? ' .

. (c) Are Government prepared to cogsider the claims of the existing
staff in filling up four vacancies of Crew Inspectors on Rs, 200 per mensem?

Mr. P, R. Rau: (a) Yes.

(b) and (c). Possibly the Railway Board do not interfere in the recruit-
ment for these posts which is a matter within the powers of the Agent.
® question has been sent to him for consideration. ’



3168 LEGISLATIVE ASSEMBLY, [80rm Marca 1985.

LoWER GRADE STAFF OF THE EASTERN BENGAL RAILWAY POSTED AT STATIONS
WHEBRE NEITHER RAILWAY NOR PRIVATE QUARTERS ARE AVAILABLE.

12584. *Dr. P. N. Banerjea: (a) Is it not a fact that many of the lower
grade stafl of the Eastern Bengal Railways are posted at stations where
neither Railway nor private quarters are available ?

(b) Tn view of the fact that rupees two lakhs have been provided in
the Railway Budget for the construction of staff quarters, are Government
prepared to consider the desirability of apportioning the grant so as to re-
dress the grievance mentioned in part (a) above?

Mr. P. R. Rau: (a) Government have no definite information.

(b) A copy of the question has been sent to the Agent, Eastern Bengal
Railway, for considering the point in making allotments from the grant.

CRRTAIN anovnm UNDBER THE HEAD ‘“TRACK RENEWALS’ OF THE
RarLway BuUDGET.

1255. *Dr. P. N. Banerjea: Will Government be pleased to state under
the head ‘Track Renewals’ of the Railway Budget of this year:
(a) the exact amount provided for purchasing rails and sleepers;
(b) the exact amount provided for renewal work;
(c) the exact number of wooden sleepers and steel sleepers;

(d) whleotger the steel sleepers are to be purchased from Europe or
ally ;

(e) whether the wood sleepers are to be purchased from Bengal or
from any other province;

(f) whether Government are aware that wooden sleepers are avail-
able in Bengal and whether Government propose to make
their purchases from Bengal?

Mr. P. R. Rau: (a) Approximately 2'63 crores.
(b) The total amount under track renewals is Rs. 502,38,000.
(¢) The requirements of railways during 1985-36. are as follows:

Wooden Broad gauge sleepers . . . . 12,49,000
Metre gauge glegpers .. . . . . 16,24,887
Narrow gauge sleepers . . . . . s 1,156,000
Steel Broad gauge sleepers . . . . . 1,86,400
Metre gauge sleepers . . . . . . 2,56,566

(d) Steel sleepers will be ‘purchased in India if prices and deliveries are
satisfactory.

(¢) and (f). Wooden sleepers d¥e purclmsed from Bengsl as well as from

other Provinces. Government do not propose to restrict such purchase to
any one Province,

Prof. N. @. Ranga: What is the proportion between wooden and. steel
sleepers ?
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Mr. P. R. Rau: T have given the figurcs, and my Hohourable fifend ean
himself work it out.

Prof. N. G. Ranga: Is there any working proportion fixed for the guidance
of the Railway Board?

Mr. P. R. Rau: There is no definite proportion.

Mr. T. S. Avinashilingam Ohettiar: Why should not the Government use
-only wooden sleepers ? Why should they use steel sleepers imported from

-abroad ?

Mr. P. R. Rau: Steel sleepers are also obtainable in India, and we also
use them.

Dr. P. N. Banerjea: What is the necessity for the purchase of. steel
sleepers when wooden sleepers are obtainable in large quantities in Bengal
and in other provinces ?

Mr. P. R. Rau: If railways restrict themselves only to wooden sleepers,
then their price will rise considerably.

Prof. N. G. Ranga: Is it not & fact that the Local Governments them-
selves are the biggest suppliers of wooden sleepers from their forests ?

Mr. P. B. Rau: I am quite aware that Local Governments derive a con-
siderable portion of their revenues from their forests.

Mr. T. S. Avinashilingam Ohettiar: Why not replace the imported steel
sleepers by wooden sleepers ?

Mr. P. R. Rau: The point is that railways have to distribute their orders
for sleepers between steel, cast-iron and wooden sleepers so as to see that
there is a market left for all these sleepers. 1t is not in the interest of the
railways that they should restrict themselves to one or other kind of these
sleepers, because the result would be that the price of these sleepers would
rise out of all proportion.

Seth Govind Das: Do Government care more for the interest of the
railways than for the interest of the country?

Mr. P. R. Rau: The interests of the railways are inseparable from those
of the country.

Prof. N. @G. Ranga: Are Government aware that the proportion of steel
sleepers is increasing to the detriment of wooden sleepers ?

Mr, P. R. Rau: From which figures does my Honourable friend gather
that the proportion is increasing ?

Prof. N. G. Ranga: From the published reports of the Railway Board for
the last three years.

Mr. P. R. Rau: I am not aware that the proportion is increasing.
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Mr. M. 8. Aney: May I ask since which year are steel sleepers being
imported ?

Mr. P. R. Rau: I want notice. But, so far as I remember, for a con-
siderable period railways have been ordering wooden, steel and cast-iron.
sleepers, and their policy is not to restrict themselves to only one kind.

Prof. N. G. Ranga: Is it not & fact that wooden sleepers are being
imported ? ' ’ ‘

Mr. P. B. Rau: Not in recent years.

Pandit Nilakantha Das: Will Government consider the advisability of
stopping all imported metallic sleepers coming into this country ? This was

possible in 1929-30 ?

The Honourable Sir Joseph Bhore: Does my Honourable friend suggest
that there should be an embargo on all steel sleepers coming into this
country from abroad ?

Pandit Nilakantha Das: What I mean to say is that all steel sleepers.
and cast-iron sleepers should be purchased in this country from Indian
firms, because this was possible in 1829-80. I do not suggest any embargo.
I only want the sleepers to be purchased in this country. Will Govern-
ment consider the advisability of purchasing them here and not sending
orders outside which are perhaps being sent by mistake ? .

The Honourable Sir Joseph Bhore: As far as it is possible, we buy in
this country, but we must, to some extent, be guided by considerations of
price, though, as a matter of fact, as my Honourable friend is aware,
under the Stores Purchase rules, a price preference is given in many cases
to articles of Indian manufacture.

Seth Govind Das: Were no sleepers imported into this country in
1029-80? |

The Honourable Sir Joseph Bhore: I want notice. I cannot tell what
was imported into this country in 1929 ?

Mr. 8. Satyamurti: Apart from the possible cornering by manufacturers
of wooden sleepers, are there any mechanical or engineering reasons why
railways should prefer steel and cast-iron sleepers to wooden sleepers ?

The Honourable 8ir Joseph Bhore: There are engineering considerations
also. I quite admit that engineers differ among themselves, but there are
strong opinions held by various engineers as to the comparative merits of
the three kinds of sleepers.

Mr. 8. Satyamurti: Are Government aware that America is going in for
wooden sleepers, more and more ?

The Honourable 8ir Joseph Bhore: I think wooden sleepers are un-
doubtedly bought in large quantities in America and we are doing so too.
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Mr. 8. Satyamurti: Do Government accept the principle of Swadeshi,
and that, as far as possible, they should buy wooden, or metallic sleepers.
such as steel and cast-iron made in India ?

The Honourable 8ir Joseph Bhore: As far as possible, we are doing so:
and we will continue to do so.

Mr. S. Satyamurti: Then, why is the purchase of steel sleepers going
up ?

The Honourable Sir Joseph Bhore: We cannot entirely eliminate the
consideration of the comparative price of sleepers.

DEPARTMENTAL OFFIOIALS APPOINTED AS SUPERINTENDENT OF PosT OFFICES-
ON PASSING THE PRESCORIBED DEPARTMENTAL EXAMINATION.

1266. *Dr. P. N, Banerjea: (a) is it a fact that departmental officials
who are appointed as Superintendents of Post Offices on passing the-
prescribed departmental examination cannot in most of the cases reach
the maximum pay of the Superintendents’ grade? If so, why?

(b) Will Government be pleased to place before this House, a list of
Superintendents of Post Offices recruited (i) from outside and (ii) from
amongst the departmental officials who retired or were confirmed as Super.
intendents of Post Offices during the last six years, showing in each cuse
the date of entry in the department, the date of passing the departmental
cxamination, the date of permanent appointment as Superintendent of
Post Offices, the pay drawn at the time of confirmation, at the time of’
retirement and at the present time?

Mr, G. V. Bewoor: (a) Yes, sometimes. In such cases, the reason is-
that they reach the age of superannuation before they reach the maximum
of their time-scale.

(b) Government regret the information required is :not readily available -
and they do not propose to collect it as ite collection would involve an
expenditure of time and labour which they consider would be incommen-
surate with the value of the results.

DEPARTMENTAL OFFICERS WHO HAVE PASSED THE EXAMINATION FOR
APPOINTMENT AS SUPERINTENDENT OF PosT OFFIOES.

1257. *Dr. P. N. Banerjea: (a) Are Government aware that there are-
as many as thirty departmental officers who have passed the exami-
nation for appointment as Superintendents of Post Offices, including
some who passed the departmental examination as far back as
1924, awaiting their chances either for confirmation or for officiating’
arrangements? Is it a fact that cases have occurred where departmental
officials qualified for appointment as Superintendents of Post Offices have
been co: ed in such appointments so late as within a few years of the
date of their retirement from service?

(b) Are Government also aware that meanwhile Probationary Superin-
tendents of Post Offices have been recruited from outside and even:
confirmed in most of the cases?



3172 LRGISLATIVE' ASSEMBLY, (80T Marom 1985.

(c) If the reply to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state if Probationary Superintendents recruited subse-
‘quently as well as those who pass their examination subsequently are
given precedence over departmental candidates in the matter of confirma-
tion? If so, why? a

(d) Will Government be pleased to state what measures the Govern-
ment propose to take to remove the anomalies referred to above?

The Honourable Sir Frank Noyce: (a) and (b). Yes.

{¢) No, because a departmental official is confirmed as a Superintendens
-of Post Offices in every alternate vacancy. ! .

(d) Government do not agree that there is any anomaly in the arrange-
ment under which Probationary Superintendents and depargmental cfficials
are confirmed in alternate vacancies: they do not propgse to take any
action to change the existing system. ‘

INITIAL PAY OF DEPARTMENTAL OFFIOERS APPOINTED AS ASSISTANT
ACCOUNTANTS GENERAL IN THE AUDIT AND ACCOUNTS DEPARTMENT,
X

1258. *Dr. P. N. Banerjea:'(a) Is it & fact that in the Audit and
Accounts Department the initial pay of departmental officers who are
appointcd as Assistant Accountants General is fixed at the fifth stage in
the grade for enrolled officers on their appointment in such capacities and
that their position in the gradation list is fixed accordingly? If so, will
‘Government be pleased to state why the same course is not adopted in the
Posts and Telegraphs Department so far as Superintendents of Post Offices
racruited from amongst the departmental officers are concerned?

(b) Is it a fact that the departmental ofticers who have passed the exami-
nation for appointment as Superintendents of Post Offices are promoted to
any higher post or granted any special increment in their own grade of pay
on their passing the departmental examination unless they are appointed
immediately to officiate as Superintendents of Post Offices ?

(c) Is it & fact that in the Audit and Accounts Department, the depart-
mmental officers who pass the examination for promotion in the S. A. 8. grade
are granted double the usual increment in their own grade until they are
promoted to the 8. A. 8. grade? If so, will Government be pleased to
state why this course has not been adopted in the Posts and Telegraphs
Department in respect of the departmental officials eligible for appointment
as Superintendents of Post Offices and why similar special increment cannot
be granted to such officials until they are confirmed as Superintendents of
Post Offices and their pay and position in the gradation list fixed in accord-
anoe with the principle referred to in part (a) above?

Mr, G. V, Bewoor: (a) and (¢). With regard to the first parts, the
facts are not as stated by the Honourable Member. The second parts of
the questions do not, therefore, arise.

(b) No.

Pr. P. N, Banerjea: In what respects are the facts different?

Mr. @. V. Bewoor: The facts are not as stated bv the Honourgble
Member.
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Mr, M. Aney: What are the facts then? That is the question?
Mr G. V, Bewoor: It is only necessary to read the question:

“Is it a fact that in the Audit and Accounts Department, the initial pay of
departmental officers who are appointed as Assistunt Accountants General is fixed at
the fifths stage in the grade for enrolled officers on their appoiniment in such capacities
and that their position in the gradation list is fixed accordingly 1"

My answer to that question is, no.
Dr. P, N, Banerjea: Then, what is the fgct?

onll" @. V. Bewoor: I want notice. T have to consult the Auditor Gen-

Mr, M. 8. Aney: Was not the notice of the original question enough?

Mr. @G. V. Bewoor: No, Sir. I was asked whether a certain thing
was a fact, and I say, it is not a fact.

Mr. M. 8. Aney: Could not the Honourable Member anticipate that
if it was not a fact, a question as to what are the facts is likely to be
asked on the floor of the Houfe? Could he not have intelligently anti-
cipated that?

Mr Q. V. Bewoor: No, Sir.

RuvIaw oy THE CASES OF DEPARTMENTAL OFFICERS QUALIFIED FOB APPOINT-
MENT AS SUPERINTENDENTS OF Post OFFICES.

1259. *Dr. P. N. Banerjea: (a) Is it a fact that in pursuance of the
orders recently issued by the Director General, Heads of the Postal Circles
undertook about a year ago & review of the case of each and every depart-
mental officer qualitied for the appointment as BSuperintendent of Post
Offices in order further to curtail the waiting list?

(b) Will Government be pleased to state when the last batch of the
departmental officers who passed the departmental examination for appoint-
ment as Superintendents was selected ?

Mr, G, V, Bewoor: (a) Yes. The review was made nct with the
object of curtailing the waiting list but for the purposs of weeding out
the inefficient who had failed to make good wuse of the ample oppor-
tunities provided to them during officiating periods to show their fitness
for advancement.

(b) In 1980.

Prof, M. G. Banga: What ig the economy effected by this weeding
process? ’

Mr. @. V. Bewoor: None.
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SUSPENSION OF TBE RECRUITMENT OF PROBATIONARY SUFERINTENDINTS OF
PosT OrricEs FRoM OUTSIDE,

1260. *Dr. P. N. Banerjea: Are Government prepared to consider the
question of suspending as a temporary and special meusure, the recruit-
ment of Probationary Superintendents from outside pending the confirma-
tion of the departmnental officers who have already passed the departmental
examination for Superintendents of Post Offices?

The Honourable Sir Frank Noyce: The reply is in the negative. It is
the considered opinion of Government that & certain number of vacdancies
in the cadre in question should be filled by direct recruits through an
open competitive examination and Government see mo reason to depart
trom this principle. Departmental officers who pass the departmental
examination for Buperintendentships are given ao guaruntee that they
will ultimately be appointed to such posts.

- Dr.. P. N, Banerjea: Will not the departmental offieers be more assi-

duous in their duties if they had greater chances of promotion in their
offices?

_ The Honourable Sir Frank Nogyoe: They get half the chanoes, and tht
shq.lld he sufficient %o make t$hem assiduous in the discharge of their
uties.

RerorMs Orricrrs’ CONFERENCE.

1261. *Mr. 8. Satyamurti: Will Government ba pleased tc state:
(a) tha agenda for the Reforms Officer’s Oonference this month;

(b) whether the public opinion will be consulted on any of the
matters; and

‘(8) 'whether the conclusions of the Conference will be placed before
this House?

The HMonourabls Bir Nripendra Sircar: (a) I have already. in answer
to his question No. 1033, informed the Honourable Member that the
Conference was held entirely on an -informal basis in regard to matters
connected with electoral preparations and I gave certain supplementary
"snswers too. For his fuller information I will now add that the Confer-
ence, which was designed merely in order to prepare the ground for fur-
ther consideration, was convened definitely on an informal basis for the
purpose of mutual enlightenment and cxchange of views and on the under-
standing that the opiniong expressed by Reforms Officers would in no-sense
“ocmmit their Governments and that no report of the proceedings would be
jesued. In these circumstances, the agenda of the Conferemee cannot,
with due regard to public interests, be made availablc. .

(b) Consultation of public opinion is a problem which arises at the
stage when the authorities propose to make up their minds. and hag no
‘relevance to the stage of mutual enlightenment and ®xchange of views
between Reforms Officers. :

(¢) The foregoing remark should make it clear that there are as yet no
eonclusions which can be placed befors the House. )
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Mr. 8, Satyamurti: May I take it, Sir, that before Governitient mafe
up their minds on the conolusions or remmmandat:ons of ikig or other
conferences, they will eonsult the opinion of thla House?

1

The Honourable Bir Nripendra Sircar: May 1 Laoow what is the specific
maiter to which my Honourable friend's question is directed? ‘What are
the matters on which he wants the House to be consulted? .

Mr. 8. Satyamurti: On all matters which are now engaging, accordmg
to the Honourable Member, the attention informally of the lieformg Offi-
cers’ Conference.

The Honourable Sir Nripendra 8ircar: I have no authority at the pre-
sent moment to give any undertaking to this House All that I can sy is
that T shall be prepared to consider this matter and see what attitude Gov-
ernment are going to take. But, at the present moment, I am not autho-
rised to give any undertaking.

Mr 8. Satyamurti: Have Government at least suspended their judgment
on the question of consulting the opinion of this House before they make
up their minds?

The Honourable Sir Nripendra Sircar: T think this question is the same
35 the one I have answered, namely, that I cannot give an undertaking, but
I will certainly consider it. .

Mr, 8. Satyamurti: Has the attention of deefhmént‘, heen drawn to the
work in the Frontier Pnonnce on the dehnntstlon of conshtuenmes which is
‘reported in this morning’'s papers?

The Honourable Sir Nripendra Bircar: No, Sir;. I ym sorry I ha.ve not

seen it. i

. urt':

Mr §. Batyamurti: Are Government in o position to say tb,at; i[.ncal
Governments will not take action with regard to the delimitation °; cap-
stitpencies, without the sanction of the Gcwemment of Indm? R

The Honourable Sir Nripendra Sircar: I do not think :thev @I%
any action without giving information to the Government of 1

must come to our knowledge. But, 8ir, I regret I eannot pve Bo! qnder.
tuking. S s

Mr. 8. Satyamurti: But m]l they take the consent of the, d%vam-
ment of India? -

The Honourable Sir Nripendra Slrcu That is a hvpothetimf quéa
tion. but it will depend on the nature of the ordera w]:noh are going to
be ismued.

Mr. 8. Sstyamurtt: In view of the fact thwb the Government of qum
are willing to conrider the question of taking the opinion &f thie H’nqse,
I am asking whether we may not be presented with a fait accompki'in

D2
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pertain provinces snd then told that they have taken action. I am
seking in regard to that contingency what the position is. Will the Local
Governments be told not to take any irrevocable action in this matter,

i!ni;lflo;lt first consulting and taking the sanction of the Governmeng of
ia

" The Honourable Sir Nripendra Sircar: That is exactly what I have
said, that I cannot give any undertaking to this House now at this

moment, but that is a matter equally to be considered by the Govern-
ment of India.

UNIVERSITIES IN INDIA BHAVING UNIVERSITY TRAINING CORPS.

1262, *Mr. 8. Satyamurti: Will Government be pleased to state:

(e) the names of the Universities in India who have University Train.
ing Corps;

(b) the period for which those Corps have been in existence;,

(c) the purposes for which they are maintained and the results
thereof;

(d) the Universities who have asked for extension or fresh creation
of such corps;

(e) whether those requests have been granted and, if not, why not;

(f) whether there is any proposal to grant Officer’s Commission in
the regular Army to the officers of the University Corps; and

(g) whether there has been or is any proposal to include military
subjects in the University curricula. and the attitude of Gov-
ernment in this matter? '

Mr. G. R. ¥ Tottenham: (a) and (b). The Honourable Member will
find the information he requires at pages 588 to 592 of the current
Indian Army List.

(c) Their primary object is educational and they are also intended to
form a recruiting ground for other units of the Indian Territorial Force.
‘The results, from the educational point of view, are a matter of opinion,
but, as a recruiting ground for other units of the Indian Territorial
Force, they have in fact proved of little or no value,

'(d) Bombay, Nagpur and Andhra. A request was also received from
the Islamia College, Peshawar.

(e) No, on financial grounds.

(f) No, but members of University Training Corps are of course &b
liberty to take the open examination for entry into the Indian Military
Academy.

g) The subject of Military Science is already included in the eour-
ricula of certain Indian Universities, for exampls, Agra, Punjab and
.Nagpur Universities. ‘The ‘introduction of this subject in any Indian
University is a matter with which the University authorities are prima-
rily concerned. ‘

¢
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Mr, 8. Satyamurti: With regard to the answer to clause (c) of the
question, why have these University ‘Irawning Corps proved of little or.
no benetit, as regards manning the otfices or ranks of the Indian Territorial
Force?

Mr. G. R. ¥, Tottenham: I cannot say why, but it is a fact that few
members of the University Training Corps have subsequently come for
ward and asked for Commissions in the other units of the Indian Lerritorial
Force.

Mr. 8. Satyamurti: So it is not a case of their having come and then-
having been found unfit, but & case in which they have not really offered
to come forward? N

Mr @G. R, F. Tottenham: That is so; they have not come forward.

Mr. 8, Satyamurti: Have any inducements been offered to them to
come forward and offer themselves? . ?

Mr, G. R, F. Tottenham: There are the ordinary regulations under
which commissions are given to Indian gentlemen who wish to take up
commissions in the provincial units of the Indian Territorial Force. Thosa
regulations are published and are well known. I do not think any addh
tional inducements have been given.

Mr, 8. Satyamurti: Will Government take any steps to bring them to
the proper notice of these young men, so that this career may be made

better known to them?

Mr, @. R, ¥, Tottenham: I think the regulationa have been circulated
to all universities.

Mr. B, Satyamurti: With regard to the answer to clause (e) of the
question, may I know if the difficulty of financial considerations was
really accepted by the Army Department or whether they appronched the
Finance Department or the Standing Finance Committee or this House
at any time, and those suthorities turned down this extra expenditure?

Mr. G. R. F. Tottenham: No, Sir; we have not approached the Stand-
ing Fingnce Committee. We have at times considered an increase in whas
is known as the civil grant for this purpose, but that has been impossible
for financial reasons. I think the Honourable Member should recollech
that, during the last five or six years, we have made very large reduction
in the cost of the army, somewhere about ten crores, and that, during thab
period, there has been practically no reduction in the cost of the Indian
Territorial Force. In fact, it is the only branch of the army which has
not been subjected to very drastic retrenchment,

Mr 8. Satyamurti: Have Government considered the need for en-

eouraging educated voung men to take to this career, and will, therefore,

ment consider the desirability of approaching the Finance Depar$-

ment, or the Standing Finance Committee of this FTouse with a request to

vote extra monies for sanctioning University Training Corps for the Unt-
versities which desire the creation of such Corps?
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;iMer, @ R, ¥. Tottenham: The actual amount of enthusiasm shown in
places where there are University Training Corps does not lcad Govern-,
nhent to suppose that the formation of University Training Corps in these
other Universities would be very much more successful. At the same
time, I can give an undertaking that we will consider this maiter, and,
when financial conditions improve, no doubt the possibility of opening
néw University Training Corps in other Universities will receive due con-
sideration. '

Mr. 8. Satyamurti: Are Government aware that, so far ns the Madras
Yniversity is concerned, all the places open have been tilled, and there
are meore applicants than can be provided in the University Training Corps?

Mr. G. R, . Tottenham: That does not tally exactly with my inform-
ation. 1 have been told that the University ‘Lraining Corps in Madras
was under strength, '

Mr. M, Ghiasuddin: Is it & fact that Government huve not so faren-
couraged these gentlemen to come forward and join the formatious in the
regular army ? '

" Mr @, R. ¥, Tottenham: That is not s fact, and I would also remind
theé Honourable Member that the Territorial force Committee, which went
ibto this matter some years ago, definitely recommended thev the en-
oburagement and promotion of the territorial movement was s matter thet
rested with the non-official leaders of the people rather than with Gov-
ernment.

SHORT NOTICE QUESTION AND ANSWER.

TRANSFRR OF BARAVALA VILLAGES iNx THE WESTERN INDIA AGENCY TO THE
CHikr oF LiMepI.

Mr, N, V. Gadgil: (s) Will Government be pleased to state whether
12 Noox Baravala villages in the Western India Agency are being trane-
* ferred to the Chief of Limdi?

(b) Are Government aware of the fact that the people of the Baravala
villages, Western India Agency, have been assured by the (overnment of
Bombay from time to time thatno transfer from Rritish control to the
control of the Chiet of Limdi will be effected without consulting the resi-,
denta of the villages concerned?

" (c) Will Government be pleased to state whether they are willing to
consult the residents of the villages before the control is handed over to
the Chief of Limdi?

Mr H. A. ¥. Metcalfe: The matter is under consideration; but no deci-
gion to transfer the administration of the Baravala villages to the Rule:,r
of Limbdi will be taken without first ascertaining the wishes of the inhabi-
tants of the villages. o ' '

 Mr, N, V. Gadgil: Wiil it be by:plebiscite? -

.Mr. H. A. ¥, Metcalle: I have no jnformation as to the exact method
which will be employed.
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. 8ipe LBQISLATIVE ASSEMALY, (80T MARCH 1985.

Information promised in reply 19 starred questions Nos. 574, 575 and
680 asked by Mr. Muhammad Ashar Ali, on the 26th February, 1635.

GRART OF EUuROPEAN LEAVE RULES TO CERTAIN STAFF ON THE EAST INDIAN
. RaiLway.

5™ and 575. The Agent, East Indian Railway, reports that the East Indian
Railway Company’s leave rules do not apply to persons other than those who were
ih the Eaat Indian Railway Company's service on the 31st December, 1824, and were
takea .over by the State on the lst January, 1825. The Agent states that he is not
aware that any other persons have been granted leave acoording to the East indian
Railyay Lompany's Rules hut if any instances are given, he will examine them.

PAy oF STATION MASTERS AND ASSISTANT STATION MASTERS.

580. With reference to the latter part of the reply given by me to this question, [
have placed in the Library of the House a ‘‘Statement showing the old, co-ordinated and
vevised 31%4) scales of pay applicable to Station Mesters and Assistant Station

Information promised in reply to starred question No. 595 asked by Mr.
‘ Muhammad Ashar Ali, on the 27th February, 1935.

VisioN TEST oF THE STAFF oN THE EAST INDIAN RAILwaAy.

The Agent, East Indian Railway, reporta that:

(a) Btaff on the East Indian Railway are examined in ayesight according to the
procqdurg laid down in the Regulations for the medical examination of candidates
and employees, Non-gagetted (including inferior) and Labourers’ grades Indian Btate
Railways, & copy of which is in the Library of the House,

(b) The vision of an employee is detefmined by the examimation of each eye
separately.

(&) An employee is required to pass the test with both eyes separately.

(d) Yes

Indication wda are not used. A special apparatus for carrying out the
. mt(se-)for visual actity, colour perception,-night blindness etc., is .used.

(f) The obiect far testing is not a ‘C* but a ring with a split in it. This split

hears .2 definite proportion %0 the size of “the ring.
(g) The split ring in revolved and can be placed in any position.
(h) No. o N

(i) Government are not aware what improvement is desired by the Honourable
Member. )

b)
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Information promised in riply to starred question No. 707, asked by Mr,
M. Asaf Ali on the 7th March, 1935.

‘WaTER-CoURSES FOR IRRIGATION OF L.AND IN THE DELHI PROVINCE.

(a) The water-courses in the Delhi District have not been narrowed, but certain
outlets have been remodelled. The figures for irrigation in 1834-35 are not yet avail-
able, but irrigation in 1833-34 was very much lower than irrigation in 1830-31, T'e
reasons for the decrease are not yet certain and enquiries on the subject are being
made from the Irrigation Authorities.

(b) It is & fact that prices of agricultural produce in the Delhi Trovince have
fallen in comparison with the prices of 1930. Water rates on the Western Jumns
Canal, which is responsible for most of the irrigation in the Delhi Province, were
reduced in 1834 in conformity with general reductions in the Punjab. The reductions
made were mot necessarily proportionate to the changes in prices.

Information promised in reply to starred question No. 714, asked by
Mr. B. B. Varma on the 7th March, 1935.

WANT oF LATRINES IN THIRD CrLASS CARRIAGES ON THE BENGAL AND NORTH
WESTERN RAiLwaAy TRAINS.

Latrine accommodation is provided on all trains in compartments reserved for
females. Twelve out of the & trains referred to in the question run for short
distances not exceeding 26 miles. But in most of these trains and in the other ten trains
there is one carriage with latrine accommodaiion for male passengers. The guestion
of increasing the number of third class carriages fitted with latrines is being takem
up with the Bengal and North Western Railway Administration.

DEMANDS FOR SUPPLEMENTARY GRANT8-—concld.

TRANSFER To THE FUND FOR THE DEVELOPMENT OF BROADCASTING,

The Honourable Sir James Grigg (Finance Member): Sir, I beg to
move:

“That a supplementary sum, not exceeding Rs. 20,00,000, be granted to the
Qovernor General in Council to defray the charges which will come in course of
payment during the year ending the 31st day of March, 1935, in respect of ‘Trunsfer
to the Fund for the Development pf Broadcasting’.”

Mr President (The Honourable Sir Abdur Rahim): Motion moved.

‘“That & supplementary sum, not exceeding Rs. 20,00,000, be granted to the
Qovernor General in Council to defray the charges which will come in conrse of
payment during the year ending the 3lst day of March, 1835, in respect of ‘Transfer
to the Fund for the Development of Broadcasting’.’

There are several motions for reduction - ..
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Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban)* 8ir, on a
point of order, I want to make my submission,and indeed raise four points
of order on this particular matter. I will state them, one by one, for
your consideration and ruling. My first point of order is that section 67A
of the Government of India Act (page 73 of the Manual) says:

“(2) No sropossl for the appropriation of any revenue or mouey for any purpose
e except on the recommendation of the Governor General.”’

1f you will turn to Standing Order 74A, at page 128 of the Manual,
you will find:

‘“‘Communications from the Governor General to the Auembly are made by written
message through the President.”

I made an inquiry of the Assistant Secretary this morning here, and
he tells me—I speak subject to correction, and, if I am wrong, I shall be
glad to be corrected—that, so far as his knowledgs goes, no c¢ommunica-
tion recommending this demand bas been sent to the Assembly by the
Governor General, through you. Therefore, my first point of order, for
your consideration and ruling is

Mr, President (The Honourable Sir Abdur Rahlm) The Chair does
not think that has been the practice so far

Mr. 8, Batyamurti: I am not concerned with that: I am merely con-
cerned with drawing your attention to the section of the Act and the Stand-
ing Order, as they stand. It is my duty to raise it, and your duty, Sir,
and privilege, to rule on it. If it has not been the practice before, I am
not responsible for it, nor are you

Mr. Prosident (The Honourable Sir Abdur Rahim): The Chair simply
wanted to know.

Mr, S. Satyamurti: T have no information on that matter. I am new
to this Assembly, and T labour under that handicap: but no amount of
practice, for any number of vears, can ever over-ride Btatutory provisions.
Ttrust T have made that point clear.

Mr. President (The Honourable Sir Abdur Rahim): Standing Order
T4A provides as to how these communications are to be made.

Mr. 8. Satyamurti: You are the channel, Sir, for communieations to the
Assembly.

Mr. President (The Honourable Sir Abdur Rahim): I this nct a com-
munication to the Assembly?

Mr 8, Satyamurti: This recommendation of the Governor General
must be communicated through you, Bir: how else will it be communica-
ted?

Mr. President (The Honourable Sir Abdur Rahim):.The Chair takes it,
the recommendation of the Governor General was communicated to the

Governor General in Council.
]
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Mr, 8. Satyamurti: No, Sir: this proposal comes before ug, snd we are
entitled to know, if the Governor General has recommended this proposal
being submitted to the vote of the House: my submission is, how are we
to know that?

Mr. President (The Honourable Sir Abdur Rahim): Why not ask the
Member of the Government. The Chair thinks thev will inform you.

Mr, 8. Satyamurti: Should they not inform the House, or should not
the Governor General send through you to the House und recomraend thas
the following demands be submitted to the House?

Mr. President (The Honourable Sir Abdur Rahini): The Chair does not
find anything there which requires that such communications should be
made through the Chair.

Mr. 8. S8atyamurti: How are we to know that the recommendation has
been made?

Mr  President (The Honourable Sir Abdur Rahim): The communica-
tion is perhaps made to the Governor Genera] in Coumeil.

Mr. 8. Satyamurti: This section does not say that: according to this
section, this House has a right to know. Sub-section (1) of section 67A
says: .

“The estimated annual expenditure and revenue of the Governor General in
Council shall be laid in the form of a statement before both Chambers of the
Indian Legislature in each year.”

Then follows this sub-section, and, therefore, I submit, for vour con-
sideration, that it is a recommendation which is not really between the
Governor General and the Governor General in Council. We have got to
consider this demand, which comes before us, and we must be satisfied
that there is a recommendation. So far as I know, there is no recom-
mendation. That is my first point.

My second point is this: this so-called demand 18 not a demand at
all. You will notice, Sir, that sub-section (1) of section 87A says that
the estimated annual expenditure and revenue shall be laid before the
Legislature in each year. The proposal should, therefore, be for expen-
diture for the year ;

Mr. President (The Honourable Sir Abdur Rshim): The Honoursble
Member means there should be no supplementary demands?

Mr. 8. Satyamurti: T will deal with that prezently. My first point is
that it is not a demand: my point is that 8 demand should be for expen-
diture for the year.

M, President (The Honourable Sir Abdur Rahim): For the whole year?
Tt may be allowed more than once?
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Mr. 8. Satyamurti: I concede that: but it must be for that year:
there can be no demand for the future. It must he annual, «nd you will -
notice, in coming to the facts of this particular case . '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member means, it must be for the current year?

Mr. 8. 8atyamurti: Yes; no demand for future years. It must be a
demand for the coming financial year: but if you will notice the facts of
this case, turning to page 29, this is merely a supplementary demand for
a grant. This is transfer of a part of the revenue surplus to the fund for
the development of broadeasting; and, if you will kindly turn to the Pro-
ceedings of the Standing Finance Committee, Volume XIV, No. 5, which .
gives the details of this expenditure, you will find under the heading
‘Financial effect of the proposal’.

‘““No detailed plans have yet been prepared. It is roughly estimated that the
Delhi station will cost in the neighbourhood of three lakhs, The recurrent expendi-
ture during the financial year 1934-35 cannot yet be estimated."

T do not want to read the whole thing, but you will notice that, as u
matier of fact, all these proposals are merely nebulous. I thought that
the Honourable the Finance Member would make a statement this morn-
ing, as to when this Director is going to be appointed and when this Delhi
station is proposed to be constructed. I find no speech, and, in the para-
graph on broadcasting, in his own speech introducing the budget, paragraph.
32, he simply says that it is proposed shortly to construct a large trans-
mitting station in Delhi, and we hope later to undertake the construction.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member’s objection is that there are no sufficient particulars.

Mr. 8. Satyamurti: There is no {)ropoaal for definite expenditure in any
definite period of time. It is merely the transfer of a fund.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member says, it is not definite?

Mr. 8. Satyamurti: Yes, in one sense. 1 would add that there are no
details given even as to the matter of the time during which the expendi-
ture is to be incurred. It is not a case in which we definitely know when
the money is proposed to be spent.

Mr. President (The Honourable S8ir Abdur Rahim): The Honourable
Member's point is that particulars are not given at all?

Mr. S. Satyamurti: That is again another matter, and, as my friend,
the Teader, reminds me, if the expenditure goes beyond the next financial
year in the case of an original estimate, it will be out of order. They cen-
not go on transferring money to the funds to be spent, as and when the
ueed ariges for that, in their judgment beyond this financial year.

Mr. President (The Honoursble Sir Abdur Rshim): The Honourable
Member can object to the demand on that ground that sufficient particulars
Are not given to enable the House to come to & conclusion. A

B2
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Mr. 8. Satyamurti: That is on the merits. My point is that, in the
cafe of & supplementary demand, the expenditure must be in the present
financial year. In the case of an original demand, you cannot get a de-
mand to be spent beyond the next financial year; and, so far as I can read
the original proposal as well as the Standing Committee’s details, it
means it will go beyond the next year. My third point before you, which
1 raised the other day, but not as a point of order, is this. They have
created a new demand called 69A. If you will kindly turn to the list of
demands,—I believe it is the same as last year,—in this bulky volume, you
will find that 69 consists of 8 number of miscellaneous departments, and
then broadcasting is 69H on page 437. They have a demand for broad-
casting, including officers and various other things; and, when they have
got that, I say that it is not open to my Honourable friend to open & new
demand, unless it comes within the provisions of the Government of India
Act. On that matter, sub-section (5) of section 67A lays down the proce-
dure with regard to demands. It says that the proposals of the Governor
General in Council for the appropriation of revenues or moneys, relating
to heads of expenditure not specified in the above heads, that is army, and
8o on, shall be submitted to the vote of the Legislative Assembly, in the

form of demands for grants. Then, Rule 44 on page 96, lays down the
form of these demands:

‘“A separate demand shall ordinarily be made in respect of the grant proposed for
each department of the Government, provided that the Finance Member may, in his
discretion, include in one demand grants proposed for two or more departments,
or make a demand in respect of expenditure which cannot readily be classified under
particular departments.'’'—I pause there, and invite your attention to the twords—-"‘or to

make a demand in respect of expenditure which cannot readily bu classified under
particular departments.’

If you will kindly look at demand 69, original demands for grants, which
1 presume is the same for last year as this year, you will find 69H deals
with broadcasting. It has been brought under an original demand and,

therefore, the Honourable the Finance Member cannot now create & new
demand. :

Mr. President (The Honourable Sir Abdur Rahim): Is that broadcasting ?

Mr. 8, Satyamurti: Yes. If you will kindly see 69H, it contains the
demand under the Miscellaneous Departments. Broadcasting is a- demand
under 60H. The point I am submiftting to you is this. Each demand
shall contain, first, a statement of the total grant proposed, and then a
statement of the detailed estimate under each grant, divided into items.
Demand 69A as now proposed merely contains a statement of the total
grant proposed. It does mot contain a statement of the detailed estimate
under each grant divided into items. If you will turn to the Btanding
Committee proceedings, you will see how nebulous the propossis are. On
page 164, Volume XIV, No. 5, you will find that the Government of India
propose to initiate their programme of expenditure almost immediately,
and the first two steps will be to engage a broadcasting expert on a con-
tract for a period of five years, and to establish & new broadcasting station
in India. No detsils are given here as regards the pay proposed; and if
you will kindly turn to 165, you will find that no detailed plans have yet
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been prepared. It has been roughly estimated that this will cost in the
neighbourhood of three lakhs during the first and subsequent years: and
at the end of it, they say:

“By a supplementary grant during the current year to such extent as may be
necessary and by Budget provision in subsequent years.’”

That was the original idea. Now, they have given up that idea. They
do really want this grant to be spent, as and when they want it. On page
166, you will find it stated that:

“The plans for the Delhi station are not yet ready’
and the Committee’s opinion is this:

““The Committee approve the proposal on the understanding that further informa-
tion will be circulated when detailed estimates have been prepared.’’

Therefore, I submit, on my third point, that there is no power on the
part of Government to create a new demand, unless it is in the case of
expenditure which cannot rightly be classified under existing demands; and
the substance of it is that this demand does not contain the necessary de-
tails, and this House cannot be expected to vote block grants. It must
get details, because the vote is for particular sums,

My fourth and last point. Sir, is that this is not a supplementary de-
mand. I must invite your attention to rule 50, to which I have been
turning again and again during the last few days. In actual words, this
is not a supplementary demand, and I submit that with confidence. Now,
Rule 50, clause (1), sub-clause (i) says:

*“The amount voted in the Budget of a grant is found to be insufficient for the
purposes of the current year.’

Now, 8ir, if you will take this supplementary demand for grant 69A;
you will find that they say: ‘‘original grant, nil’’ at page 29.

Mr. President (The Honourable Sir Abdur Rahim): This is not entirely
for expenditure during the current year. Is this not as well for the nexs
year ?

. Mr. 8. Satyamurti: I am now, 8ir, on this point that it is not eovered,
In words or in spirit, by rule 50. Bub-clause (i) of clause (1) of that Rule
says:

“That amount voted in the Budget of a grant is found to be insufficient for the
Purposes of the current year.”

The statement is: ‘‘no grant is voted’’. Therefore, it follows, that
money which is not voted at all cannot be found to be insufficient for the
Purposes of the current year.

Mr. President (The Honourable Sir Abdur Rahim): Is not that amount
voted in the budget ? h
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lt 8. Batyamurti: They cannot have it both ways. If they had

ht. forward any original demand on this subject and then asked for a
supp ementary demand, that would have been a different matter. If they
say it is an original grant now, in that case, since there can be no demand,
there cannot be a supplementnry demand.

Mr, President (The Honourable Sir Abdur Rahim): Is it not possible
for the Honourable the Finance Member to make provision for a new ser-

yice, when the need arises? Is it not possible to have a combination of
both ?

Mr. S. Satyamurti: But not a combination of ‘‘neither’’, 8ir. A com-
bination of neither is not possible. The second point, Sir, is that the need
arises during the current year for expenditure for which the vote of the
Assembly is necessary upon some new service and—mark the following
words— ‘not contemplated in the Budget for that year’’. It is not as if
they can call it & new service; this is not a new service not contemplated
in the Budget for that year. So neither under clause (1) nor under clause
(2) can it be called a ‘‘supplementary demand’’. That is my fourth point.

Mr. President (The Honourable Sir Abdur Rahim): As regards the point
of order raised, does the Honourable the Finance Member wish to say
‘anything?

Mr. K. Sanjiva Row (Government of India: Nominated Official): I pro-
pose to say something, 8ir, if you will allow me. 8ir, my Honourable
friend said that it is not a demand at all, a8 it is not ‘‘expenditure’’. But
you will see, Sir, from section 87A of the Government of India Act that
the words used there are:

‘‘Appropriation of revenues or monies for any purpose.”’

(Voices: ‘“We cannot hear.”” ‘‘Louder, please.’”’) Sir, the words used
in section 67A of the Government of India Act, in sub-section (1), are:

‘“The estimated annual expenditure and revenue of the Governor General.”

In the first place, I say that, it is well-known that it is one of the
principles of book-keeping that, if money is transferred from revenue to
any fund or any other suspense account, it appears as a revenue expendi-
ture of the year in which the transfer is made. That is the first point. So
I say it is revenue expenditure of the year. And then in other sub-sec-
tions of that same section you will find the words:

“The appropriation of any money or revenues.'

It is not actual ‘‘expenditure’’, but only appropriation; again, in sub-
section (3), it is said:

“The proposals of the Govemor General in Council for the appropriation of 10venue
or monies relating to. .

Here also, it is not that the expenditure from the suspense account
should be incurred during the year in which the amount is put into the
suspense account. The actual transfer to the suspense account will be
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made in the year in which the grant is voted by the Assembly. Then, Sir,
the next point raised by my friend is that this i8 not a supplementary
demand at all, as it i8 not covered by sub-rule (1) of rule 50 of the Legis-
lative Rules, as it is not a case of the amount voted in the budget being
found insufficient for the purposes of the current year. Then he said that
it does not come under clause (ii) of the sub-rule as it i8 not a new service
not contemplated in the budget. Now let us first see what the demand
18 for. It is for the transfer of a certain sum of money from the revenue
of the current year to a special fund to be utilized for the development
«f Broadcasting. It is quite true that Broadcasting, by itself, is not & new
service and ordinary expenditure on the development of Broadcasting may
not be a new service, but we cannot be quite sure about the latter, especi-
ally in view of the various decisions of the Public Accounts Committee.
‘Here I must mention that the question ‘‘what is & new service'’ has been
.engaging the attention of the Public Accounts Committee for the last so
many years, and, with the help of the Auditor General, they have been try-
ng to come to some solution as to what definition to give to the term ‘‘new
service’’, and, after a very careful consideration, they came to the conclu-
sion that it was impossible to give a precise definition of the term ‘‘new
service’’. They, therefore, decided, on the advice of the Auditor General,
that they should build up a body of case law on the subject. (Ironical
Cheers.) This is what the Committee said, Bir, in the Report on the ac-
counts of 1926-27:

“We agree with the Auditor General that, as in England, there should be no
cast-iron rule and that the application of the term ‘‘New Bervice’’ could best be
governed by the evolution of a bpdy of case law.”

This is what the Auditor General said:

‘‘Parliamentary practice in England has always recognised a new work of any
importance as & new service. The practice in India is tending to crystallise in the
same way.”

According to this criterion, 8ir, every big scheme of expenditure will
have to be treated as & new service.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member says that section 51(2) applies.

Mr, K. Sanjiva Row: Yes, Sir.

Mr, President (The Honourable Sir Abdur Rahim): Is it proposed to
spend the amount this year?

Mr, K. Sanjlva Row: The amount will appear as expenditure in the
revenue accounts of the Government of India this year, because according
to the rules of book-keeping when a transfer is made from revenue to a
suspense account, the amount appears as expenditure in the revenue ac-
counts of the year, and for any item appearing in the revenue account as
a charge, the vote of this Assembly is required so long as it is not & non-
voted item under the Government of India Aet. Then, Sir, we may also
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examine it from another point of view. The demand is for the creation
of a special fund for the development of Broadcasting; it is not for ordi-
nary expenditure on Broadcasting. It is true that the Assembly has ac-
cepted the principle of expenditure on Broadcasting but it cannot be said
that they have accepted the principle of creating a fund for the develop-
ment of Broadcasting. So, this involves a new principle which has not
been accepted by the Assembly, and, therefore, it should be classified as a
new service. Here, I think, I must make it quite clear that the point
raised by my Honourable friend about the creation of a fund is not right.
The Assembly has been voting, year after year, a block grant of over a
crore of rupees for the development of roads, and even this year they
voted it. You will find, Sir, from page 498 of demands for grants that
they have voted a sum of Rs. 1,81,00,000 as a block grant for expenditure on
road development. That expenditure has not been actually incurred in
the year and this is also a similar case. It is debited to civil works and
transferred to the suspense head ‘Road Fund’. Then my Honourable
friend said: ‘Why was a new demand created ?’ It is rather curious that
this question should have come from the Opposition, because, according
to the Parliamentary procedure, the larger the number of demands, the
greater the control of the Legislature. It has always been the practice for
all Parliaments to insist on a larger number of demands than on a smaller
number. Under rule 44, the Finance Member has got full discretion. He
can make a demand in respect of expenditure which cannot readily be
classified under particular departments. @We say that this expenditure
cannot be classified under any of the existing heads under Demand 69.

Mr, 8, Satyamurti: Broadcasting.

Mr. K. Sanjiva Row: It is Broadcasting, but it cannot be classified
under any of the heads existing under Broadcasting because it is an amount
which is voted by the Assembly simply for a transfer to a fund for the
development of Broadcasting. Therefore, we thought that it would give
greater control to the Assembly because it would prevent the executive
from transferring funds from this grant for ordinary expenditure on Broad-
casting. So far as the Assembly is concerned, whether we call it 69 or
69-A, I do not think it affects the discussion in the House in any way.

Mr. President (The Honourable Sir Abdur Rahim): What about the
particulars that are wanting?

Mr. K. Sanjiva Row: So far as this demand is concerned, it is simply
& transfer from the revenue to a suspense account and there cannot be any
particulars in respect of a transfer. It can only be a block grant and
there cannot be any details. I might mention that it is the intention thas

all detailed schemes should be placed before the Standing Finance Com-
mittee for their approval.

ﬂr President (The Honourable Sir Abdur Rahim): What about tbe
sanction of the Governor General ?



DEMANDS FOR SUPPLEMENTARY GRANTS, ' o
The Honourable Sir James Grigg: May I just elaborate that point. I
think the question of detailed control by the Assembly or of detailed infor
mation to the Assembly can perfectly be well met, and, in my view, the
sole point of substance in this list of points raised by the Honourable Mem-
ber opposite is that when we propose to incur expenditure on individusl
schemes out of a fund which has been set up, details should be submitted
to the Standing VFinance Committee and the House by means of token
votes for appropriation of money from this fund. That seems to me to he
the real point of substance in the whole of this discussion.

Mr, President (The Honourable Sir Abdur Rahim): What about the
recommendation of the Governor General?

8ir Lancelot Graham (Secretary, Legislative Department): So far as I
can understand, this (the blue book of demands) is the recommendation
of the Governor General. It has been supplied to all the Members, and
it can be called His Excellency’s message. 1 am sure, this is sufficient
compliance with the Standing Order.

My, President (The Honourable Sir Abdur Rahim): But ought it to be
communicated to the Assembly through the Chair or not?

8ir Lancelot Graham: I do find a statement in the Standing Orders
that communications by the Governor General to the Assembly ‘‘are’’ made
by a message to the President. That is a somewhat curious expression.
I see from the provisions of Standing Order 74 that communications ‘‘to’’
the Governor General ‘shall” be made through the President. I am not
quite sure what the signiticance of this is, but I observe in the actusa!
provisions of the Act that no new proposal for the appropriation of revenpe
or moneys shall be made except on the recommendation of the Governor
General. I understand from the Finance Department that that recommend-
ation is there, and I understand it is sufficiently communicated through
this book (the blue book of demands).

Mr, Pregident (The Honourable Sir Abdur Rahim): In fact, there has
been a recommendation of the Governor General.

8ir Lancelot Graham: Yes, Sir.

f

Mr, President (The Honourable Sir Abdur Rahim): The first question is
that there has not been compliance of section 67A, clauses (1) and (2),
because there has been no communication made by the Governor General
to the Assembly recommending this appropriation. As regards that, the
Chair does not find anything in the law or Rules or Standing Orders saying
that a recommendation of the Governor General for a certain appropriation
of revenues must be made to the Assembly through the Chair, and the
Chair is informed that the recommendation has already been received hy
the Finance Department. That, in the Chair’s opinion, sufficiently com-
plies _with the requirements of the Rules and Standing Orders, and tho
Practice has all along been in all Legislatures that the recommendation
18 communicated to the Department concerned.
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The second point is that, as a matter of fact, this is not a dem.nnd,
within the meaning of Rule 50, because there is no question of expenditure
of this amount during the current year. But, as has been very clesrly
explained, this demand is for the transfer of a fund to a suspense account
from the revenue, and the Chair is not prepared to hold that a demand
like that does not come within the purview of the Rules. Then, it hes
peen said that a new demand has been created as 69-A. In fact, tho
original demand for grant was under 69 with respect to Broadcasting; and
Broadcasting has already been included in the demand, and there is no
suthority for this new demand. The Chair really fails to understand the
point of this objection. The real objection of substance, if valid, would he
that suflicient particulars have not been given to cnable the House to deel
with this demand on its merits. But the explanation for that is that what
has been proposed by the Government and what has been placed befors
the House for its acceptance is that a certain amount should be transferred
from the revenues in order to form a fund for the purpose of meeting the
expenditure for development of Broadcasting in the future. The Chair ia
informed that precedents exist for such transfers and this demand is now
being made for such a transfer following those precedents. In matters of
this nature, regarding the procedure and practice of the House, the
Chair is not prepared to hold fthat there is any illegality in msaking a de-
mand for such g transfer. 1t may or may not be desirable that such a
transfer should be made. That is another matter, but, having regard to
the established practice, the Chair cannot hold that the transfer sought
to be proposed for which the sanction of the House is asked is illegal.

Mr. 8. Satyamurti: You have given your ruling on three of the points

raised by me. You have not given a ruling on my fourth point, namely,
that this is not a new service.

!l'. President (The Honourable Sir Abdur Rahim): On that point the
Chair has already given its ruling that it is & new service in the sense that
3here i; a fresh programme which is not contemplated in the originat

emand.

There is an amendment* in the name of Pandit Nilakantha Das to omit
the entire grant. As it is a direct negative, it is out of order.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Then, I
will speak opposing the entife demand.

, Mr. President (The Honourable Sir Abdur Rahim): Not now. The next
amendment is in the name of Mr. Mohan Lal Saksena.

Mr. Mohan Lal 8aksena (Lucknow Division: Non-Muhammadan Rural):
8ir, T beg to move:

“That the demand for a supplementary grant of a sum, not exceeding l:h. ao,oq,ooo,
in respect of ‘Transfer to the Fund for the Development of Broadeasiing’ be recaced
to one rupee.”

*Thai the demand for s supplementary grant of a sum, not exceeding Rs. 20 00,000,
in respect of ‘Transfer to the Fund for the Development of Broadeutmg‘ be
omitted."’
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8ir, let me inform you at the very outset that I have not moved this
cut, because I am opposed to Broadcasting or its development, nor becauss
I do not appreciate its value or importance, but I have moved it, becauss
I feel that, under the existing circumstances, the transfer of a big sum
liko twenty lakhs from the so-called surplus revenue is not a proper exper-
diture. When I say so-called surplus, I say it deliberately, because I hald
and maintain that, so long as the Government of India have at their ‘!‘"
posal such large amounts in the shape of stores, depreciation fund, reduction
or avoidance of debt and other funds, they can easily manipulate surplis
or deficit to suit the purpose of Government for the time being. Sir, yon
are aware that, till 1923-24, only a sum of 8,78 lakhs used to be provided
for reduction and avoidance of debt. In 1924-25 it was increased to 6,89
lakhs, and that was the year when the Railway Budget was separated
from the General Budget. Since then, it was expected that this would
bring in an income of five crores to the general revenue from the railways,
and the Government, instead of utilising the whole of this amount in redun-
ing the taxation and in financing the expenditure on nation-building items,
bave doubled nearly the provision for the avoidance and reduction of debt.
A few vears later, when, because of the economic slump, Government wers
faced with a considerable fall in revenue, they came out with proposals for
additional taxation, and, Sir, you, as the Leader of the Opposition, then
made the suggestion to the then Finance Member that such a big sum
should not be provided for the reduction and avoidance of debt, but ths
suggestion was spurned by the Finance Member with the remark that i
would amount to a raid on the sinking fund. Later on, we find that ths
same Finance Member came before the House and provided only thres
crores under this item for 1933-34 and 1934-835 and he did so with a vievwy
to get the approval of this House for his proposals for additiona] taxation
which as usual were accompanied by assurances that the taxes would ba
removed as soon as the financial position improved. Now, 8ir, but for
this considerable reduction in this item of the budget, we would have been
faced with a deficit of 7,78 lakhs and not a surplus of 3,89 lakhs. Let va
see what the Finance Member has to say on this subject. In his speech
while referring to this subject of avoidance of debt he said:

*“I, therefore, accept as reasonable for the time a provision of three crores now
prevailing bnt I should like to make it clear that in my view an ircreased provision
forfdtcabt reduction ought to be a first charge on any contribution from the railway
in future.”

Now, may I ask the Finance Member if he felt that way, why did ha
not provide for an increase under this head. As a matter of fact it is «
strange coincidence that the surplus is exactly the difference between the
amounts that have been provided for under this head and that would heva
been provided if the practice prevailing before had been followed. ‘

Now, Sir, we know what is the reason why he did not provide for it. He
did not want to have a deficit bugdet. If he had provided for the full
amount under this item, he would have been faced with a deficit budget,
but he did not want to come before this House with a deficit budget becaura
he wanted to restore the five per cent. cut on the salaries. Sir, again we
find that the Finance Member has threatened us and he says that if wa
are not going to approve of his proposals for the disposal of this surplus
money, this surplus would automatically go to the reduction and avoidance
of debt fund. '
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8Sir, the other day, Pandit Govind Ballabh Pant challenged him to cite
the rule under which that was going to take place. But two days have
elapsed, and the Honourable Member has not been pleased to enlighten vs-
on that point. Sir, I may also remind him that even the surplus of 8,80
lakhs, according to his own statement, is made up of two figures; first
Rs. 66 lakhs which is the surplus for 1938-84 and the surplus of 8,28 lakhs
for 1934-85. If the practice were followed and if what the Finance Mem-.
ber said were a fact, then this amount of 66 lakhs ought to have lapsed
or would have gone to this heading on the 81st March, 1984. I msy
respectfully tell the Honourable the Finance Member that we are nob
schoolboys and we are not going to be cowed down by his dogmatic asser.
tions or by his petulant threats or by his angry looks. (Laughter.) We
are here as the elected representatives of the people, and I may state, from
my own personal knowledge, that with one exception, that is my own self,
every one sitting on these Congress Benches. .

| At this stage, as the Honourable the Finance Member was speaking
to the Honourable the President, the speaker sat down.]

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member will go on.

Mr, Mohan Lal Saksena: As the Honourable the Finance Member was
talking to you, Sir, T thought I would sit down.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member ought not to make these remarks. If any Honourable Member
wants to communicate anything to the Chair, he is at liberty to come vy
here and make that communication.

Mr. Mohan Lal 8aksena: But the case of the Finance Member was
different, because, at this stage, I was particularly drawing his attention.

The Honourable Sir James @rigg: No, Sir; all he was doing was making
some offensive personal remarks, and I was not called upon to listen to
those.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member had better go on.

*Mr. Mohan Lal Saksena: Sir, I was saying that every onme sitting on
even the Congress back benches, except myself, holds a front position in
the public life of his province and is an unquestioned leader in his district;
and they are here by virtue of the sacrifices and suffering which they have
undergone in the service of the people. And the Honourable the Financs
Member will concede that we, on thig side, are a little better acquainted
with the conditions of the people and we are in more intimate touch with
them than he or, for the matter of that, most of the Members sitting on
the opposite benches.

8ir' Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Question.
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Mr. President (The Honourable Sir Abdur Rahim): So far the Honour-
able Member has not said one word which is relevant.

Mr. Mohan Lal Saksena: I have been so far dealing with surpluses.
Now, Sir, I may say that the exhibition of temper does not add to the
reputation of anybody, nor is it conducive to efficiency. A fit of temper
only gets the better of one’s judgment and blurs one’s reason and leads
one into mistakes and errors.

Mr, President (The Honourable Sir Abdur Rahim): What is all this?
I'he Honourable Member must confine himself to the demand before ths
House. 'The Chair will not allow the Honourable Member to indulge in
all sorts of general remarks. This is not the oceasion.

Mr, Mohan Lal Saksena: The question before the House is whether it
would be conducive to the best interests of the people, whom we claim to
represent, that a sum of Rs. 20 lakhs should be transferred to the fund for
the development of Broadeasting. Sir, I think the Honourable Members
will agree with me that the first claim on the surplus should be of the
taxpayer by whose sacritice it has been possible for the Government to
tide over the period of financial stress. But, if it be against the canons
of public finance to reduce taxes out of the non-recurring surplus, as tbe
Finance Member would have us believe, I hope the House will agree with
me in the other proposition, namely, that it should be utilised on expendi-
ture that is absolutely obligatory. And on this point this House receivad
an assurance from the predecessor of the Honourable the Finance Member
and I am going to read it. In his budget speech last year he said:

“We are still searching for further economies, and have rigidly maintained our
rule that no new item of expenditure shall be submitted unless it is absolutely obliga-
tory or unless it is likely to be economically productive.’’

Now, Sir, I put it to the Finance Member that he has not placed any
scheme before us. Does this item of expenditure or his proposal satisfy
these two conditions which were promised to be fulfilled by his predecessor
before any new item was to be sanctioned by this House? I know that
the Finance Member believes in pledges. He has tried to redeem the
pledges which his predecessor gave to the services. I want to know what
he is going to do with the pledges which he gave to this House, pledges
which he gave to the taxpayer. Is he going to redeem them or is he going
to have the cuts restored and go on with the expenditure as usual? Now,
Bir, I put it to you in all seriousness, if a person came to you for advice
as to how he should invest his savings, you will naturally inquire about his
circumstances. And if he were to tell you that one-third of the members of
his family did not have two square meals a day, if he told you that most
of them were ill-fed and ill-clad, if he told you that there were no proper
arrangements for medical aid, and if he also told you that his young
children were not going to school and there was no arrangement for their
education or the employment of the grown up omes . . . .

___ Mr, President (The Honourable Sir Abdur Rahim): The House has heard
all that, the Chair does not know how many times. If the Honourable
Member would address himself to the particular demand, it wonld be far
more useful to the House. '
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Mr. Mohan Lal Saksena: The question is whether these 20 lakhs should
be spent on Broadcasting or on some other item which is more necessary,
so far as the welfare of the people is concerned. And that is why I put
this question to you. Now, if he were to tell you that this was the state of
affairs in his family, will you advise him to go in for a radio set and leave
the members of his family to starve and undergo all sorts of privations
and sufferings ? I know your reply will be like that of the ant who, when
the mosquito approached it and offered to give lessons in music to its young
ones, replied: ‘I refuse your proposal. If my young ones were to learn
music, how will they maunage to live and when will they work for their
food ?”’ So the whole problem reduces itself to this s the Finance Member
prepared to inform this House whether any lullabies or talks have been
composed which, when broadcasted, will quench the pangs of hunger, which
are likely to make the listeners immune from the effects of cold and from
the ravages of disease? If not, my submission is that under the existing
circumstances, this expenditure on Broadcasting is a criminal waste of
money. Sir, the Finance Member said that Broadcasting is an immensely
important factor in the intellectual and cultural development of a country
and India cannot afford to fall behind other countries in this matter. This
is what he said in his speech with reference to the Broadcasting programme.
Now, I myself am not only anxious, but impatient that India should not
lag behind any country, not only in respeet of Broadcasting, but in respect
of anything. It is the ambition of my life to see India achieve and maintain
its rightful place in the free comity of nations, so that it may
have its legitimate share in the international trade, and it may
be able to contribute its full share towards the happiness and well-being
and peace of the world; and we, on this side of the House, are doing our
level best to work to that end. But the question before us iswhether there
are other crying and pressing neceds. What about illiteracy? Is not India
much behind other nations of the world so far as literacy is eoncerned not-
withstanding the 150 years of British rule about which, the other day,
Mr. Bajpai spoke 8o eloquently ? OQur percentage of literates is not more
than ten. What about other countries? The other day, the Finance
Member said: -‘“We have spent so much money for nation-building depart-
ments during 15 years’’. True, you have spent that amount: but with
what results? During this period, what have other countries done?
What about Russia ? What about Japan ? Germany came out crushed and
crest-fallen from the War, economically worse off than India, and, now,
we find that she has regained her old place and other nations in the world
are locking at her with respect. In India, during the last 15 or 20 yeurs,
so much money has been spent, of which the Honourable the Finance
Member boasted, and yet we know that the percentage of literacy has not
increased much: we know that the number of unemployed has gone up . . .

lp.m.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member is really wasting the time of the House: all these are matters
that are relevant to the general discussion of the budget or the Finance
Bill, not now. It is sheer waste of time.

Mr. Mohan Lal Baxena: I was submitting that there are other pressing
needs and the Government should attend to them and this surplus should
be utilised on those items . i
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Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan):
Hear, hear.

Mr. Mohan Lal Saksena: After all, I was referring to illiteracy. What
about unempioyment? The other day, I put a supplementary question to
the Honourable Member for Labour and Industries, as to what steps had
been taken by Government, to tackle the problem of unemployment in the.
Centrally Administered areas: he wanted me to put a new question; he’
wanted notice. I say, in thig country, when reports are appearing in the.
papers daily of suicides by young men because of unemployment, do
Government need any notice to rouse it to its sense of duty to these un-
fortunate young men? I think a scheme to have a crusade against illite-
racy and against unemployment is more necessary . . . . :

Mr. President (The Honourable Sir Abdur Rahim): The Chair told the
Honourable Member that all these matters are not relevant, and it will not
allow him to go on further with them.

[At this stage, Prof. N. G. Ranga was noticed walking between the
Chair and the speaker.]

Mr. President (The Honourable Sir Abdur Rahim): Order, order: the
Honourable Member nught to know that he ought not to cross the line
between the speaker and the Chair.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): T
am sorry, Sir. '

Mr. Mohan Lal Saksena: I will not make any suggestions about those
matters. I will now confine myself to the department of Broadcasting,
and the Broadcasting. activities of the Government of India. It has got
two sides: firstly, the official and the other is the non-official side. So far
as the official activities are concerned, we find the same old story. We
find that in this department, there are about 183 technically qualified hands
employed ; and out of them only 46 are Indians and one is s Burman and
the others are all non-Indians. We also find, that in 1934, seven Inspec-
tors were appointed and none of them was an Indian. We find, the per-
sons appointed are all pensioned officers and they were not Indians. We
find, that the transmission apparatus was purchased from Marconi hy the
High Commissioner: it was not purchased through the Stores Purchasc
Department in India: no tenders were invited from firms in India, although
there are at least four firms which deal with transmitting apparatus . . .

Mr. President (The Honourable Sir Abdur Rahim): Is there any such
statement ? :

Mr. Mohan Lal Saksena: Yes, in the Standing Finance Committee
Proceedings. As a matter of fact, I may inform the House that originally
the idea of the Finance Member was to bring s supplementary demand only
In respect of the amount that was approved by the Finance Committes in

ugust; but now, because he could find so much money out of the surplus,
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therefore, instead of bringing the originally estimated supplementary
demand, he says that the expefiditure for that also should be met out of
the money transferred to this fund. Therefore, I am relevant in discussing
that scheme or proposal of the Finance Committee. I was submitting that
after all what steps have the Government taken during these years for
training Indians in wireless? So far as this demand is concerned, we have
got no memorandum: we are only referred to the statement of the Finance
Member in his budget speech, and, as I have said . . . .

Mr. President (The Honourable Sir Abdur Rahim): That has been
pointed out over and over again. The Honourable Member knows that the
rules do not allow of such repetitions.

Mr. Mohan Lal Saksena: I was submitting that even if this amount is
to be transferred, at least the Honourable the Finance Member should
come to this House for the sanction of pays and salaries that are allowed
to these officers appointed in this department. I will now refer to the non-
official counter-part of the Broadcasting activity, and, regarding this, I am
on firmer ground, because I have better information. We know that
receiving stations are being established at various centres, and one of these
centres is Dehra Dun. What do we find? We find . . . .

The Honourable Sit Frank Noyce (Member for Industries and Labour):
I am sorry that I am not sure whether I heard my Honourable friend
correctly. Did I hear him say that it was proposed to establish a Broad-
ocasting centre at Dehra Dun? :

Mr. Mohan Lal Saksena: Receiving centre.

The Honourable Sir Frank Noyce: Not by the Government of India. The
Local Government may have some plans in that direction, but the Govern-
ment of India do not propose to establish any Broadoasting centre at Dehra
Dun.

Mr. Mohan Lal Saksena: 1 was just saying that, after all, when there
is & transmitting station here, there must be places fitted up with receiving
apparatus. The District Mugistrates are organising associations to have
this receiving apparatus in various towns.

The Honourable Sir Frank Noyce: All I can say is that I am very glad
to hear that the Local Governments do propose to take advantage of the
facilities provided by the Central Broadcasting. That is obviously what
the Central Broadecasting is intended for.

M:. Mohan Lal Saksena: I hope ths Honourable Member will kindly
listen to what I have to say, and I think his gladness will be short-lived.
What do we find? There the District Magistrate is the President and the
Naib Tahsildar is the Secretary. They have established a Broadcasting
Association and they have dzcided to raise Rs. 50,000. All these facts
have appeared in the Hindusten Times of the 25th December. ‘We find
that promises of subscriptions are secured from thoss persons who apply
for licenses or renewal of their arms, and after those promises had been
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secured, &eman&s for realisation are being made, and what are théée
demands like? I will just read one of them which I have got in Urdu.
The translation of the document is as follows:

[

UnoeENT .
Dated 6th March, 19865.

Frox THE DEraRTMENT OF BROADCASTING AssociaTioN, TERSIL DxERA DU

‘ . _ Hukumnama (order).

Let it be known that the sum of Res. ........the promised amount for Broadoasting
has not yet been received in the Tehsil. You are, therefore, ordered by this that you
should deposit this sum forthwith in the TeAsil and obtain a receipt. There shounld be
po further delay. Treat this as imperative,. Before this English letter, on behalf of
.the Tehsildar, has been served upon-you, this sum should be paid very soon, Take the
warning.

(8d.) Irtxcmir,
Naid Tehsildar, Dehra Dun.

Honorary Secretary, Broadcasting Association.

s gy

Mr. President (The Honoursble Sir Abdur Rshim): Will the Honour-
able Member explain what that has got to do with this demand?

Mr. Mohan Lal Saksena: I was submitting that once the Government
of India take up any particular item, these loeal officials think it their duty
to push it on. They know that this transmitting centre will not be & suc-
cessful centre, unless simultaneously receiving centres are established,
and, for what is going on in this connection, I think the responsibility rests
with the Central Government. People are being harassed for subscriptions
to the Broadcasting fund. Therefore, I think it is a proper subject to
bring to the notice of the House.

Mr. President (The Honourable Sir Abdur Rahim): There is no proposal
here for subscriptions ?

Mr. Mohan Lal S8aksena: Thot will be the result of this proposal. When
-they are going to demand 20 lekhs of rupees, I know that for utilising
that amount théy must have receiving scts at all the district headquarters.
Unless that is done, there will be no use in setting up a transmitting station
as Delhi is going to be. Dehra Dun is very near Delhi, and it is because
it has been given out that the Delhi transmitting station will be ready by
-November, therefore, these enthusiasts are in a great hurry to raise money,
so that they may be the first to set up a receiving apparatus.

Mr. President (The Honourable 8Sir Abdur Rah.im)£ Has the Honpurable
Member finished ? '

Mr. Mohan Lal Saksena: No, Sir, T have not finished.

CloDhe Assembly then adjourned for Lunch till Half Past Two of the
ock. S



The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mzr. President (The Honourable Sir Abdur Rahim) in the Chair.

STATEMENT OF BUSINESS.

The Honourable Sir Nripendra Sircar (Leader of the House): With your
permission, Sir, I desire to make a statement as to the probable course of
Government business in the week beginning Monday, the 1st April.
Having regard to the amount of unfinished business, we have, in the first
place, to ask you, Sir, to make a direction that the House shall sit for the
transaction of Government business on Monday, Tuesday, Wednesday,
Thursday, Friday and Baturday. The first business on Monday will be
a motion for the election to fill the vacancy caused in the Standing
Commiittee on Pilgrimage to the Hedjaz by the death of Mr. Sherwani.
Thereafter, mations will be made for leave te introduce:

1) a Bill further to amend the Cantonments Act, 1924, far certain
purposes; and

(2) » Bilt further to amend the Indian Tea Cess Act, 1908, for a
certain purpose.

Thereafter, the comsideration of the Finance Bill will be resumed. On
the conclusion of the Finance Bill, the fcllowing business will be taken up:

(1) Motions for taking into consideration and passing the Indian
Tariff (Amendment) Bill (Wheat and Rice).

(2) Motions for taking into consideration and passing the Bill to
amend the Indian Tea Cess Act, 1908.

Mr. President (The Honourable Sir Abdur Rahim): What happens
to the supplementary demands?

The Honourable Bir James Grigg (Finance Member): That, Sir,
entirely depends upon what happens today. If they are not passed by the
end of the financial year, certain other measures will have to be taken. In
their present form, they must lapse. As to in what precise form they
will have to be dealt with, I ean say at the end of the business, but
I do not know now what is going to happen.

DEMANDS FOR SUPPLEMENTARY GRANTS-—contd.
TRANSFER TO THE FUND FOR THE DEVELOPMENT OF BROADCASTING.

Mr. President (The Honourable Sir Abdur Rahim): Before the Hon-
ourable Member, Mr. Saksena, resumes his speech, the Chair wishes
to remind him that he has already spoken for a sufficient length of time,
and the Chair does hope he will bear in mind that there may be other
Honourable Members who wish to take part in the debate, and that he will
also consider the degirahilitv of the husiness of the House being pro-
ceeded with, so that, if possible, the supplementary demands may be
disposed of today. (Applause.)

Mr. Mohan Lal Saksena: Sir, when the House adjourned, I was
referring to the activities of the so-called non-official agencies at Dehra
Dun.. T read out an order for payment in original, and the Honourable
‘Members can have an idea as to how these so-called non-official agencies
work, so far as raiging of funds is concerned. As I said beforehand,

( 3208 )
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complaints to that effect appeared in the Hindustan Times and I had ex-
pectod that the Honourable Member in charge would take notice of it and
make enquiries at least. Sir, the matter is not so simple as it looks,
because once the local officials take it into their heads, that it is the policy
of Government, whether local or central, that Broadcasting should be
encouraged and receiving stations should be established in all the import-
ant places, they will du their level best to raise the necessary funds.
In this case, besides thcse subscriptions, fancy fairs und damgals, thst
is, wrestling matches were held, and, in fact, sub-inspectors went about
selling tickets; and I hope, now that this matter hac been brought to
the notice of the House and of the Government, the Honourable Member
in charge will see that, not only at Dehra Dun, but at other places, no
undue influence is brought to bear on persons elready hard hit by their
financial troubles, for finding money for Broadcasting or any other fund.

Bir. now there is another point to which I want to draw the atten.
tion of thix House. We have not received any scheme. I have got a
copy of the proceedings of the Finance Committee dated the 81st August,
1984, From the memorandum in this, it appears that it is likely that
this scheme may be profitable and even self-supporting, because on page

164, vou will find:

“The figures indicate that, even with a high customs duty und an undeveloped
Broadcasting organisation the service is a prothising source of additiomal revenue,’’

If that is true, T would submit that, if thia scheme is going to be &
profitable scheme, then the proper procedure would be to charge the expen-
diture to capital. Well, Sir, I would lastly inquire as to what agency
is going to comtrol the operations of Broadcasting,—whether Government
will control it, or will it be a non-official agency, and if a non-official
.agency is going to comtrol it, what will be its constitution, and will
‘Government appoint any committee of elected Members of this House
to control the operations? 8ir, this is a very important point on which
the House must have information before it can be a party to accepting
this Demand. We are also entitled to know whether Broadcasting will
.also include political propaganda. While I recognise that Broadcasting
will play an important part in the future development of society, and
it has got great potentialities for good, I cannot, however, ignore the
fact that it can be very much abused. It is with a view to safeguarding
the country from this danger that Broadcasting in England is not in the
hands of Government, but is being managed by a non-official agency, and
no political party can enjoy any preference in its propaganda. I hope
the House will agree with me that, without safeguarding ourselves against
its likely abuses, we could not be a party to placing such a powerful
instrument in the hands of an wnserupulous, irresponsible and alien
administration. (Applause.)

We have had some experience of the working of the Publicity Depart-
ment attached to the various Provincial Governments. Sir, von will be
surprised to lmow that the Publicity Department of the United Provinces
Government was used for promoting class hatred and communal jealousies.
In 1922. there was a remarkable degree of unity among the Hindus and
Muslime, and it was at that time that the Publicity Department brought
out pictures of Maplahs converting forcibly Hindus and these pictures
were put up in the temples at Ajodhya, Muttrs and other places. Sir,

F2
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when I saw one of them, in one of my speeches 1 mentioned it and the
Publicity Department came out with a contradiction. But when 1 became
‘a Member of the Council, T asked for a list of the publications by the
Publicity ' Department and a list was laid on the table, when lo1 there
was that publication included. I confronted the Government Members.
a8 to what was the object of publishing such pictures and there was no
teply and no justification of their oconduct. In fact the subsequent
communel troubles can all be traced to this kind of propaganda: that
was csrried on by Aman Sabhas and the Publicity Departments. We
all know that, during the last few years, similar propaganda, I should
say, false and malicious propaganda has been carried on by the Govern-
ment, while the newspapers are being suppressed.

I may also bring to the notice of the House one more instance and it is
about the Frontier Province. We know that leaflets were dropped from
aeroplanes and in those leaflets all sorts of misrepresentations were made.
‘While here, it is represented to us that if the British army is removed,
the Pathans will come and loot our property and the honour of our
women will not be safe. Similarly, it was represented in the Frontier
that if the Government were not there, the Congress will establich their
own Government and they will be deprived of their property and there
will be a Communistic Government and their frantiers will be in danger.
Sir, this is the kind of propaganda which has been carried on by the
Government, and I wanted to bring it to the notice of the House that
it is not safe for the House to be a party to a scheme unless we have
specific safeguard ‘against ite being used against us. 1 also wanted to
bring to ‘the notice of the House that the Director of Broadecasting has
heen appointed. = 1 had not noticed it before, but I find he bas already
been appointed on a salarv of Rs. 2,000—80—Rs. 2,200.

~ The Honourable Sir Frank Noyce: He las not vet been appointed.
Mr. Mohan Lal Baksena: He has been offered.

~ The Honourahle Bir Frank Noyce: That is not the same thing as being
appointed. ’ ' i

Mr, Mohan Lal Saksena: T will read out the note:

““The High (Commissioner was requested to ehgage a suitable nfficer. in consultation
with the British Broadcasting Corporation arid has recently heen “authorised 1 offer
the new appointment of Controller of Broadcasting to a candidate recommended bv the
Corporation on asalary of Rs. 2,000—60—2,200.” ’

Am T wrong in suggesting that the gentleman has been offered and
it ig for him to accept or not? So far as the Government dre concerned,
the nost has been offered to him. T should like to ‘know what are the
qualifieations and the special qualifications of this gentleman. What is
his present salarv? '

There is another item here which says:

'

“'l‘hatl no real expenditure has been incurred, but an order has been placed for the
purpose. involving an expenditure of approximately Rs. 2,30.000."
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If the order has been placed, I want to kmow whether sny tenders
were invited. Were they invited only from English firms in: Great Britain
-or from other European countries a8 well? Why were not these tenders
invited from firms in India? Why was not the purchase made through
the Indian Stores Department? From this one item the House will have
-an idea as to how much ‘of these 20 lakhs will go out of India. In pur-
‘chaging one apparatus, we have sent 2 lakhs 30 thousand, and when this
Broadcasting scheme is in full swing, it will not be only the Government
that will be spending money in making purchases in foreign countries,
but there will be others who will be setting up radios privately and they
will ‘also be sending so much money out of the country. It is for the
House to consider whether at this time India can afford to send so much
money out: af the gountry. This is the time when we are in the grips
of great financial difficulties. We know that our people are starving and
crying for work and bread. Are we going to give them mere talks and
radios? Before voting for this demand, we have to take all these factors
inta consideration. With these words, I place my motion before the
House, and I hope the House will take it into full consideration and will

accept it (Applause.)
Mr. President (The Honourable 8ir Abdur Rahim): Amendment moved :

“That the demand for a supplementary grant of a sum, not excecding Rs. 20,00,000,
in respeet of ‘I'ransfer to the Fund for the Development of Broadcasting’ he reduced
f0 one rupee.’’

Sir Qowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir,
ag T understand the position it is as follows. Proposals for tbe con-
struction of a Broadcasting stetion at Delhi with the necessary staff and
the cost of maintenance was placed before the Standing Finance Com-
mittee for their consideration and was accepted by the Finance Com-
mittee. Since then, the proposal has developed into a demand for 20
lakhs to form a fund for the expansion of Broadcasting throughout India
and that is the proposal that is before us today. The only part of this
proposal that has been considered and agreed to by the Finance Committee
is the construction of the station at Delhi and its maintenance and staff.
Therefore, Sir, I think the Finance Department, especially my Honourable
friend,. the. Finance Member, takes upon himselt a considerable responsi-
bility for the expenditure of the balance of this 20 lakhs. I find that
in the Finance Committee report it is stated that a supplementary grant,
during the current year, of such extent as may be necessary,
will be demanded and a budget provision, in subsequent years, will be
made. TUnder the circumstances, T would like to know what check this
House is going to exercise over the other part of the expenditure and
how far it will be scrutinised and checked by the Finance Committee.
One method by which it can be done is by & token demand, brought
before this Hovse for all other schemes that will be covered by this
general demand of 20 lakhs. .I trust that will be the method adopted
by the Finance Department. Is that so?

‘The Honourable Sir James Grigg: I will answer later on all the
<questions raised.
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Sir Oowasji Jehangir: I think this House ought to have a voice in the
question as to other schemes that may be covered by these 20 lakhs. I
think it is admitted on all sides of the House that Broadcasting cught to
be encoursged and I would be the last to come in the way of the
expansion of Broadeasting in this country. At the same time. I do
feel that this House should be associated with all the schemes that will be
paid for and covered by these 20 lakhe. I would also like to be assured
that the Finance Committee will be consulted and their opinion taken,
and, sbove all, the watch-dog of our finance, the Finance Member, will
keep his eye wide open when funde of this sort are placed at the
disposal of departments.

Sir, the Honourable Member sitting on the Government Benches,
who spoke on the point of order, compared this fund with the Road Fund.
8o far as 1 know, the Road Fund is & fund which is distributed to the
provinees. 1t is money from the Central Government handed over to
the provinces,—part of it at least. So far as the monies that are handed
over to the provinces are concerned, it is the responsibility of the Local
Yegislature and of the Local Governments to see that the monies handed
over by the Central Government are properly used. This demand is in a
totally different category. These monies are for central sources of ex-
penditure, supervised and looked after by the Central Government; and,
therefore, 1 trust that the Honourable the Finance Member will give
a satisfactory explanation of the questions I have asked. If those answers.
are satisfactory I trust the House will grant this demand, 1 must point
out to the House that it was always intended that this money should come
out of revenue, and that the Finance Committee were aware of the fact
that this money was coming out of revenue. The expenditure on Broad-
casting up to now has, 1 understand, come out of revenue.” Therefore, I
cannot put up the same contention as I did on the other occasion that
the Finance Committee sanctioned the money on the understanding that
it should come out of capital. It was decided that this money should
come out of revenue and I agree that it should come out of
revenue, although I admit that I would have liked to see provision made
out of the current year’s revenue for this item of expenditure and not
out of the surplus. But I am not going to stress that point at this juncture.
If I get satisfactory answers, I for one, will suppott the motion before
the House.

The Hohoutuble Sir James Grigg: Sir, the proposal is, as the Honour-
able the Baronet says, to utilise part of this now expiring year’'s surplus
in order to he able to accelerate the development of Broadeasting in this
country. and, therefore, to allocate to it greater sums than would be
possible if vou had to relv on the revenue of the coming vear alone.
He can relv absolutely on the Finance Department exercising just the:
same control, as over ordinary demands, in fact rather more, because I
am quite aware of the danger that normally exists that when there is
money readily available there is also a temptation to waste it. He can
rely on the normal financial control being as complete as it is in the case:
of all other demands. As regards the participation of this House in the
approval of these schemes, I do not wish to bind myself to the precise
form in which the grants will be submitted to the House, and I do not
want to convey any misunderstanding about that. I am not yet' clear
in my owu mind whether the more satisfactory way would be to submik



DEMANDS ' FOR ' SUPPLEMBNTARY GRANTS. 321%

individua] schemes for individual stations, or whether it would be better
to submit the programme for a year; but, in one form or another, there
would be submitted to the House in the ordinary way demands for
appropriations from the fund to actual expenditure.

Bir Oowasji Jehangir: For spaecific purposes?

J )
The Honourable Sir James @Grigg: For specific purposes which will be
fully specified in the demand. That, 1 think, is all the assurances that
the Honourable the Barcnet asked for, and, I hope, I have fully satisfied

him.

Sir Darcy Lindsay (Bengal: European): Sir, I am sorry miy Honour-
able friend has moved this amendment, for if it were carried it would put
back the clock in connection with the very desirable extension of Broad-
casting in India. He seemed to me to blow hot and cold. He approves
of the extension of Broadcasting, and yet, on the other hand, he does not
want to vote the money to allow of the extension of Brondeasting. He
is also afraid that the money if put in a fund will not be properly expended.
Sir Cowas)i Jehangir raised the similar important point and I would like
to suggest to the Honourable Member in charge of Industries that a
Standing Committee should be created, on similar lines to the Road Board,
who would have before them all schemes in connection with the develop-
ment of Broadbasting. There will then be continuity. The committee
that I suggest, on approving the schemes, would put them up to the Stand-
ing Finance Committee for examindtion and approval or otherwise before
they came to this House. It is very necessary, in my opinion, that this
fund should be created, because, then, the department know where they
are as regards a year or two years’ programme. Unless they know what
money is aveitable for expenditure it is very difficult to formulate schemes.

Then, there is- another point 1 would refer to. I do not know if it 18
generally realised that the present Broadcasting service produces a surplus
revenue over expenditure of, I believe, something like five lakhs. So we
are partly spending the money that has been ecarned by Broadcasting. As
regards the desirability of extension I think we have only to examine the
position in other countries. Italy has a network of village -Broadcasting,
and I believe that something like 50,000 sets have been installed in different
parts of the country in schools and elsewhere and it is of wonderful benefit
o the people. Russia, Germany, South Africa, are all moving in that
direction. The latter country recently had a visit from Sir John Reith
who is the head of the British Broadcasting Corporation and he has made
recommendations for the full development of Brosdeasting throughout
South Africa. As regards Indis, Sir, only a few days ago, I saw a notice
that a cut has been moved in the Fromtier Oouncil for the extension of
Broadeasting, and there was also a suggestion that they might receive a
portion of these 20 lakhs. Southern India are moving fast in the same
direction. They want to see more stations erected so that Broadeasting
could spread over the South. There is one other matter that I would like
tn refer to and that was a point raised in connection with supplementary
questions a few days ago. I think my Honourable friend, Mr. Satyamurti,
asked what steps were being taken for the training of Indians in Broad-
casting? Now, Bir, it is not a matter that requires training in the strict
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sense. It is mainly engineering; and I can tell him, as far as my experieuce
goes in connection with Bengal and the station in Calcutt& that the whole
of the engineering staff are Indians. Young Indians are recruited and are
trained and made eligible for superior posts. In India there is very very
little of the European element in Broadcasting. ‘The Indian Engineers
were found to be extremely capable: the head Engineer in Calcutta is pro-
bably fully qualified in the erection of transmission stations, and what I
would like to suggest to the Homourable Member in charge of:Industries
aund Labour is that this Engineer be sent to England and to the Continent,
for at least six months, to examine Broadcasting in Europe, and then. he
will come back to India as highly equipped and as good expert as we could
wish to have. With these few words, I oppose the amendment.

The Honourable Sir Frank Noyce: Sir, I do not propose to enter once
3P again into that very thorny question of the propriety of debiting
the amount of this grant to capital instead of revenue. That

has been threshed out already sufficiently, and what I propose to do, in the
few minutes that I feel is all I am justified in devoting to this subject;
i3 to make a few comments on the speech of my Honourable friend,
Mr. Saksena. who started by saying that he did not oppose the development
of Broadcasting, and then ended by saying that any expenditure on it was
a criminal waste of public money. I should like to remind the House of
the past history of this question. Even well-informed critics, keen critics
of the Government like my Honourable friend, Mr. Satyamurti, apparently
did not know, until the other day, that the Broadcasting service in this
eountry is a State service: he thought it was a private service. I should
like, therefore, to remind the House of the ocircumstences in which it
became a State Broadcasting Service. Broadcasting was originally started
by private enterprise in this country in 1927. In 1980, the Broadcasting
Company found that they had taken on more than they could manage
and proposed to give up their enterprise. Public opinion was roused in
the. matter and pressure was brought to bear upon the Government to
take the service over, which they did in 1980, I think it was. They paid
Rs. 3 lakhs for the assets of the Broadcasting Company. When the econo-
mic blizzard set in, it was felt that there was very little justification for
continuing this service in view of the many more urgent matters to which
money could usefully be devoted. The Government, therefore, proposed
tn give it up: but great pressure was brought to bear on them, by this
House and outside it, to keep it on and eventually they decided to do so.
But, in order to make it pay, my Honourable Colleague, the Commerce
Member. who was then in charge of my department, brought in g Bill
in 1982, raising the customs duty on Broadcasting apparastus from 25 per

cent. to 50 per cent. T will read to the House the Statement of Objects
and Reasons attached to that Bill:

‘‘Experience has shown that the Indian State Broadcasting service is not yet able
to pay its way. The Government of India have decided to maintain the service in view
of the public value of Broadcasting and the weight of public opinion against its dis-
continuance. They consider, however, that the service should not he a charge upon the
gamml taxpaver and they, acmrdmg]v propose thet the import duties on wireleas
raception apparatus should he enhanced ro as to ensure that the customs receipts,
together with other revenue associated with, Broadcasting, may suffice to covor the
cost of the service. .The present duty-including surcharges is 25 per eent ad vatorem.,
The Bill proposes 50 per cent and no surcharges. '
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Now, let me draw the attention of the House to what.has happened since
then. In 1982-33, the revenue from Broadcasting amounted to Rs. 3,63,000
0dd ‘and the uvxpenditure to about Bs. 2,88,000. In 1933-84, the revenue
was Rs. 5,78,000 and the expenditure was Rs. 2,81,000. In 1984-85, the esti-
mnated receipts areé Rs. 8,88,000 and the estimated expenditure Rs. 3,78,000:
while in 1985-36, we estimate receipts at nearly Rs. 104 lakhs and our
budget estimates for expenditure are just under Re. 5 lakhs . . . . .

Pandit Nilakantha Das: The receipt is only from the customs revenue?

The Honourable 8ir Frank Noyce: I amn not giving way. I think that
is sufficient to show that Broadcasting has been a valuable source of revenue
and that we are really overcharging the consumer. We are making him
pay in two ways, one for his license fees and the other through the customs
duty; and it canuot be said that we are giving him a really adequate
return. In spite of the fact that we have done so little—we have done
nothing practically since we took over the Broatlcasting service except to
keep up the two stations in Bombay and Calcutta—yet, in spite of that,
our revenue has gone up. Surely, from two points of view, from the point
of view of getting still more revenue and from the point of view of giving
the consumer proper value for his money, it is high time that we expanded;
and it is in order to enable us to make that expansion that we are placing
these proposals before the House. Our first proposal, as the House
knows, is to have a Broadcasting station in Delhi. We then propose—and
I may mention for the information of the House that our programme was
laid before our departmental advisory committee a few days ago and,
subject to a mental reservation by Mr. Bardaloi who did not oppose it,
it- received the approval of that committee—we next propose to bring the
Broadcasting stations at Bombay and Calcutta up to date: they are now’
gotting distinctly worn out and it is time that we replaced and made them
more powerful... Their present strength is only 2% kilowatts: we propose
to make them of the same .strength as the Delhi station, namely, 20
kilowatts: T fear T have got the programme rather in the wrong order.
I should have said that the next proposal is to have a station at Madras
of similar strength to the Delhi one and then to take up the Bombay and
Caleutta stations. With the exception of a small amount for experimental
work, our programme is, therefore, to establish two new stations and
improve the two old ones.

Now, I think it is desirable I should say something about the criticisms
which have been brought against my department in two respects, one in
regard to the Controller of Broadcasting and the other in regard to the
purchase of the apparatus required for the Delhi station. My Honourable
friends opposite are never tired of telling us that India should be self-
sufficient in all matters, but, Sir, however desirable it may be that a
country should be self-sufficient in ‘all matters, I do not think this self-
suff!ciency should extend, at any rate at the outset, to a refusal to obtain
advice from the best quarters from which it can be got. To the best of
my knowledge Russia gets its advice from the best quarters from which
}f- can get it, and T submit that India should do the same. T submit that
it would be carrving self-sufficiency to an absurd degree if we were not
prepared to accept the advice and experience of countries which have
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advanced very much further than we have. I think it is generally admitted
that the British Broadcasting Company bas gvolved the most satistaotor{
organisation of any country in the world, and is it unwise, I would as
my Honourable friends opposite, for us to endeavour to obtain the benefit
of that experience? That is the reason why we have gone to the British
Broadcasting Company through our High Commissioner and asked them
to provide us with a suitable officer. They have suggested an officer who:
appears to be very highly qualified on the side on which we specially need
assistance, that is tbe programme side. On the technical side, we have
already very well qualified officers in our Director of Wireless and his.
staff. It is on the question of organisation on the programme side and
all matters of organisation generally that we feel we ought to get the
advantage of an expert from outside this country and that is the reason
why we went to the British Broadeasting Company. My Honourable
friends opposite asked me about the training of Indians. The expert,
when he arrives, will be engaged in training Indians. As I have nlreadg
said in answer to supplementary questions, all his staff will be recruite
in this country and the majority, certainly, probably the great majority
of them, will be Indians.. In any case, they will be recruited under the
normal rules for recruitment in India. = My Honourable friend, Mr.
Satyamurti, asked me the other day, ‘‘will he train an Indian to succeed
him”’? Well, Sir, I am not & great believer in training a particular
individual to sucoeed to any appointment. During the time which may
elapse between his selection for training and the vacancy in the appoint-
ment, he may disappoint your hopes. We shall have four Broad-
casting stutions within the next year or two, and, I hope, foaslbly another
one or two, before the expiry of the five years. There will thus be ampla
choice for the selection of a successor to succeed our expert, that is, if the
(Government of the time want to select a successor. I shall not be here
and this Government may not be here but the possibility should not be
ruled out of consideration that the services of the expert will be 80 valuable
that the Government of the time may think he is well worth keeping on.

Mr. 8. Satyamurti: That is the danger.

The Honourshble 8ir Frank Noyce: Criticism has been brought against
us as to the manner in which we are purchaging wireless apparatus for the
Delhi station. I can assure the House that there has been no breach of
the stores rules, and I would also remind the House,—if Dr. Ziauddin
had been here, he would have borne e out,—that considerable pressure
wag brought to bear upon us in the last Assembly to have the wireless
station at Delhi erected with the least possible delay. We were constantly
asked to have it erected at once. In fact, it appeared to be the general
desire of the House that it should be in operation this cold weather. In
order to make an early start, we had to place our tenders through the
High Commissioner. It was originally intended that we should call for
generad teuders but that again would have caused delay. It would have
meunt the receipt of tenders from Europe and Americn amd it would have
taken us several months before we could come to a satisfactory conclusion.
In these circumstances, tenders were ealled for from two firms only, the
Marconi- Company and  the other wns, T think, the Standard Telephone
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Company. I am not quite sure, but I think that Company is an American
Company. Those two tenders were very carefully considered and it was
found that there was very little difference between them. The tender
submitted by the Marconi Company was slightly more favourable but in
regard to that, end this is a point to which I attach particular importance,
in accepting that tender, we were able to get the very valuable advice
of the British Broadcasting Corporation -in regard to our requirements.
They gave us most. valusble help that we should not otherwise have had.
We are embarking on a new enterprise in this country in erecting a station
eight times as powerful as any we have already and it was desirable that
we should have the best advice we could get. The policy regarding the
erection of future stations has yet to be decided, but I may inform the
House that we are working out propoeals by which these stations will be
erected by the Posts and Telegraphs Department, in which case the orders
will be placed in accordance with the rules governing the purchases of
that department. I hope, Sir, I have satisfied the House that there has
been no Machiavellian policy underlying either of these two important
matters—the recruwitment of an expert officer from England and the pur-
chase of the necessary apparatus. I cannot say much about my Honour-
able friend's allegation in regard to Dehra Dun because I know nothing
sbout it. I can assure him that we are concerned only with the Central
Broadcasting stations and that I cannot believe that any pressure is
being brought to bear upon members of the public to purchase receiving
sets in order to swell our revenue. That seems to me a suggestion which
only requires to be stated to carry with it its own refutation. The ‘last
point raised was in regard to the control of these stations. There has
never been the smallest complaint in this respect. There have never
been allegations of any kind that the control of the stations in Calcutta
and Bombay has in any way been subjected to any political influence and
I can assure my Honourable friends opposite that that wil]l continue to
be the case. Control of these stations will continue to remain in the
hands of the Government, as in the past, and they will be absolutely free
from political influence. It is our intention, as I intimated to our depart-
mental advisory committee the other day. to consult Local Gtovernments
as to whether the time has not come when it would be usetul to have
the Dil:ect.or of Broadcasting in charge of the various stations assisted by
an advisory committee who can keep him in touch with the material
which - is ‘most likely to be of value and interest to the class whom one
might call the clients of the station.

My Honourable friend, Sir Darcy Lindsay, the other day. suggested
that it might be worth having a single Broadcasting station for the whole
of India and that this would be a less expensive business than having
four stations. Well, Sir, apart from the fast that we have already got
two stations in existence, I venture to think that my Honourable friend,
who does not usually speak without thinking, did not stop to think on
this occasion of the linguistic difficulties that would arise if you had a
single station for the whole of India. How could a single station meet the re-
quirements of Bombay, Madras, Calcutta and Assam? Apart from that,
Bir, I gather that a single station would not be satisfaetary. No single station
would cover the whole of India. Nor would two. They would cost far
more than the present scheme of covering this country wii: medium-
powered stations, and the result would be much less satisfactory. There
18 more I could say with regard to the relationship of our central stations
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with the efforts of Local Governments in regard to using Broadcasting for
village uplift purposes, if time had permitted, but I may have an
opportunity of doing 8o on some further occasion. I trust, Sir, that what
L have said, combined 'with what my Honourable Colleague, the Finance
Member, gaid in regard to the future control of sxpenditure on these central
stations will convince the House that this is & most desirable develop-

ment and that Government are fully justified in going ahead with it.
(Loud: Applause.)

Some Honourable Members: I move that the question he now put.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:
‘“That the question be now put.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That the demand for a supplementary grant of a sum, not exceeding Rs. 20,00,000,
in respect of ‘Transfer to the Fund for the Developmeut of Broadcasting’ be reduced
tp one rupee.’’

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That a supplementary sum, not exceedi Rs. 20,00,000, be granted to the
Governor General in Council to defray the charges which will come in sourss of
payment during the year ending the 3lst day of March, 1935, in respect of. ‘Transfer
to the Fund for the Development of Broadcasting’.’’ C

The motion was adopted.
INpIAN STORES DEPARTMENT.
The Honourable Bir James Grigg: Sir, T beg to move:

““That & supplementary sum, not exceeding Rs. 47,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment diring
the year ending the 31st day of March, 1935, in respect of ‘Indian Stores Department’.”’

Mr, President (The Honourable Sir Abdur Rahim): Motion moved :

“That a supplementary aﬁm, not exceeding Rs. 47,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Indian Stores Department’.”

The motion in the name of Pandit Nilakantha Das is a token. motion,
in order to raise the question of the futility of inspection, and is not in
order. Does the Honourable Member want to speak on the main motion?

Pandit Nilakantha Das: Yes, 8ir. One part of it is a new service. This
is Industrial Intelligence and Research Bureau. This is just on the same
lines as is the Agricultural Research Bureau, which is also going to be
started. It is a new service which is going to be created: I shall come
to this new service presently,
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First, let me point out the inspection circles. Upon that, Rs. 14,000
in this country and Rs 9,000 are spent in England for inspecting articles
in the eountry of their origin. Now, I find that on our Stores Depart-
ment—both in cases where we make purchases and in cases where we
make no purchases through the Stores Department but supply inspection
alone—all told—we are making a loss of about four lakhs of rupees a year.
Besides, when we purchase something in England or elsewhere, we have
got to supply our own inspection to English and other firms in foreign
countries, and in that way we have to pay about Rs. 10,000 this year for
the railway portion of the purchase alone. I do not know if this inspection
is at all necessary, considering the fact that the purchases are not entirely
entrusted to us. Our idea is that we should centralise all the purchases
under the Indian Stores Department. Sir, where there are no purchases,
it is not at all necessary to spend money on inspection. The Stores
Department is being patronised by other departments with small and spare
purchases and is spending money on inspection, whenever required, without
adequate return—so there is the loss. Here there is a loss of Rs.. 14,000
and about Rs. 10,000in England; itis only in the supplementary demand
But, in the Indian Stores Department accounts, we shall find. that-the
loss alone in the Ingpection Branch of it is about two lakhs, 8o, year
after year, we are sustaining a loss of about two lakhs only for inspection.
Yet we are not making all our purchases through the Indian Stores Depart-
ment, where we could get a survey of the whole system of purchases and
we could centralize all our purchases for the sake of economy and for
the sake also of the promotion of Indian industry. We ocould thén see to
what proportion the Indian articles are being purchased and to what pro-
portion the English articles, which could have béen purchased in India,

are not being purchased here, and, are being purchased in England or
other countries. That we have no means of seeing now.

It we ask: ‘“‘what is the good of spending money on publicity or on
the Trade Commissioner?”’, we are told: ‘‘you cannot calculate what bene-
fit comes to you from an expenditure like that.’”” Similarly in the case
of inspection, if we ask: ‘‘what benefit is coming out of inspection?’,
we shall be told: ‘“‘there vou cannot caleulate”. The theory seems to be
that inspection creates future customers. .By means of our extending
facilities for inspection, the genernl purchasers are graduslly odming to
your standard or specification, and in many other ways they adapt them-
Belves to your requirements so that they may at some time be inclined
to purchase things in this country. The same thing, it may be said, holds
good in case of-articles purchased by Departments of the Government of
India.  But my view is that this inspection should altogether be abolished
and no more moneyv should be spent on inspection, and no more loss should
be incurred by the State on that account. No more money should be
spent on inspection and inspection alone. Wherever we have got to pur-
chase some articles, we must entrust that work to the Stores Department,
and, in the case of purchases only, you should supply inspection. For
inspection one per cent. and for purchase one per- cent, and, in that way,
we shall be able to make both ends mest. We shall not, year after year.
go on incurring losses. That is a question which eannot be brushed aside
altogether., If you make all the stores purchases through the Indian Stores
Dppa.rtment,- it is quite likely, I have not calculated in detail, that you
will not make a loss of four to five lakhs each year as vou are now doing:
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‘It was seven or eight years ago only one or two lakhs, but year after
year, we are sustaining more and more loss. It is a deficit budget and
gtill our purchases are going to other agencies. 1 propose. that all State
purchases should come under this department so that the new service that
is being created, this Intelligence Bureau will supply that aspect of this
purchase department which is now calculated to be done by supplying
inspection. You supply other people with the advantage of inspection.
You want to secure thereby some kind of general propaganda among the
‘industrialists  as well as the purchasers. That will be achieved by this
Industrial Intelligence and Research Bureau. TFor all the information they
-will supply and they will make propaganda.

Here, again, my idea is that in all the new services that we are going
-to set up, we shall see whether we can Indianise it, both in spirit and
-personnel. Here is & new service and we are told that somebody in

“England, Mr. Brodie, has been appointed.

‘The Honourable Sir Frank Noyce: Mr. Brodie is not being brought
out from England for this purpose. Mr. Brodie is an officer who has
‘had long service in the Indian Stores Department in this country. We

-are not in this case bringing out any expert from abroad.

Pandit Nilskantha Das: I thank my Honourable friend. I stand
.«corrected. This being a new service, I hope that all new appointments
would be secured for Indians. When Mr. Brodie is & man in service
-already, of course there was no other way but to take him. I expect some
.assurance to the effect that these new services will be secured to Indians,
-and that the Inspection part of the Stores Department will, as far as pos-
-gible, be totally gbolished and will be amalgamated along with the purchases.
As regards inspection and purchase, wherever there is purchnse, there
should be inspection. That should be the principle and we shall see that,
‘in the Indian Stores Department, we try to meet both ends, so that the
ibudget of the department may no longer be progressively deficit as it

i8 now.

Mr. M. 8. Aney (Berar Representative): There is one point to whieh
I wish to draw the aftention of the House. I find that this demand is
made up of a number of items and the item, which consists of what is
known as the Calcutta Inspection Circles, coming to about Rs. 14,000.
The note in the Supplementary Demands for Grants says:

“These are required to meet excesses dune to (i) increase in the demands :nade by
the Railways for materials requiring inspection in the country of origin before Jdenatch
and (ii) purchase of plant and equipment for the testing of anti-knock propertics of

petrol.”’

The other items consist of a different nature. My point is this. This
House has adopted the policy of having separate budget for railways and
civil general revenues. They are being separately presented to this House.
Can a demand which arises on account of purchases of railway materials
be amalgamated with another demand and brought into one common sup-
plementary demand in this House? That is a point which I want the

Héuse to consider.
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The Honourable 8ir Frank Noyce: I am not quite clear about the point
raised by my Honourable friend, Mr. Aney. Is it that he is surprised at
the inclusion of this item owing to the fact that there is a separate railway
budget ?

Mr. M, 8. Aney: Why was it not included in the special demand for
railways ? That is my point.

The Honourahle 8ir Frank Noyce: I think the answer is perfectly
simple. The Railway Department is a commercial department and it
pays the Stores Department for any services rendered, so that this addi-
tional expenditure on the part of the Stores Department is balanced by a
.corresponding entry in the Railway Budget of the amount paid to the
Stores Department. The Stores Department merely gets its one per cent.
for inspection and one per cent for purchase. I hope I have satisfied him
.on the point.

Pandit Nilakantha Das: Yet there is a loss.

The Honourable 8ir Frank Noyoe: I find it difficult to follow my Hon-
-ourable friend. All I can say, in reply to him, is that this demand for
extra departmental inspections represents psyment for value of services
rendered. If inspections are made in the country of origin, they obviously
have to be paid for and that is the reason for the demand. Time does not
permit me to deal with the question raised by the establishment of Indus-
trial Intelligence and Research Bureau. I should much have liked to have
an opportunity of explaining to the House exactly what that Bureau is and
what it is going to do. I cannot, however, do that now. T can only again
‘refer the House to the report of the last Industrial Conference from which
they will get a very full statement of our hopes in that direction. My
Honourable friend, Pandit Nilakantha Das, asked ahout the staffing of the
Bureau by Indian officers. All 1 can say in that respect is that we draw
-our stafl, either from the Indian Stores department or by recruitment in
this country and if my Honourable friend had studied the newspapers
lately, he would have seen several advertisements issued by the Public
‘Services Commission for Chemists and other Scientists to be recruited for
the Test House at Alipore where the Research work will be carried on. We
are not bringing in any one from abroad for this purpose. The Bureau
will be staffed by people already in the country, either by officers of
-approved experience in the Indian Stores Department itself or by officers
recruited through the Public Services Commission.

T trust that will satisfy him on that point.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 47,000, be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
‘the year ending the 3lst day nf March, 1835, in respect of ‘Indian Stores Department’.”

The motion was adopted.

CURRENOY.
The Honourable Sir James Grigg: Sir, I beg to move:

“That a snpplémentary sum, not exoeeding Rs. 3,60,@, be grantad to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1035, in rempect of ‘Currency’.”

)
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

:‘_"l"hm:' a mpplémentary sum, not exceeding Ks. 3,50,000, be grantsd to the Govornor
General in Council to defray the-charges which will come in course of payment during
the year ending the 31st day of March, 1935, in respect of ‘Currency’.” :

Prof. N. G. Ranga: Bir, it is proposed that a sum of 8% lakhs is to be
spent for the purification of currency. If any sum is to be spent in order
to purify our currency, I think it will be certainly well spent. But I find
that today we have some nickel coins of four annss, two annas and one
anna also which are usually being counterfeited, and these counterfeit
coins have come into general use to such an extent that many helpless.
people in the villages and even'in the towns are made to suffer as a conse-
quence. I do not know whether any steps are proposed to be taken at alt
either to reshape and recoin these coins in such a way that they cannot so
easily be counterfeited or to withdraw them from circulation altogether.
From my own experience I can state that when there were silver coins of
these particular denominations, i.e., four annas and two annas, there was
not so much of counterfeiting. . But this counterfeiting has become a real
menace only after these nickel coins have been introduced into general
circulation. - My Honourable friend, ‘Mr. Vencatachelanr Chetty, informs
me that this’ eapital town of Delhi suffers more in ‘this regard than any
other place by a surfeit of counterfeit rupees and other coins in general
circulation. I would like to suggest that, if possible, these nickel coins
should be withdrawrr from circulation, but if that is not immediately
possible at least they should be reshaped and recoined in such a fashion
that they camnot be -counterfeited so ‘easily.:

Then, Six, I find that, after I came to Delhi, there liave been three or
four occasions when I was cheated with counterfeit rupees;slso. It has
pow become almosti a habit with every one in Delhi to try to find out the
sound of the rupees before he accepts. them, even from the railway
authorities and post offices. This is a general complaint, and I find that
very many wild-cat prosecutions are being started, in different parts of the
country against- those people * who are. suspected of trying to
counterfeit these coins .and. notes. And, naturally, not only - the
general public is being annoyed and harassed but is almost cheated by the
police who have found it a very profitable source for manufacturing prose-
cutions and cases agoinst the public. Sir, it is always a wise policy’ for
Government to try to manufacture these coine and notes in such a fashion
that they cannot be so easily counterfeited rather than expect the police
to launch an increasing number of prosecutions against those who are
suspected of counterfeiting these coins and notes.. I, .therefore, suggest
to the Government of India to devise ways and means for reprinting notes
and reshaping and reminting their coins in such a fashion that they will
not be so easily counterfeited.

Then, Sir, I come to item ‘‘A’’, where the Government of India
propose to spend Rs. 1,85,000. And this perticular note says:

“This is required to meet excess due to an increased demand for currency note
forms, which will be offset by a corresponding reduction next year.”

1 do not know the exact implications of this particular item. I do not
kanow whether it means that since there was an increase of currency notes
to the extent of three crores of rupees, during last year, there might not be
such an increase at all during the next year or there might even be a
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corresponding reduction in the total currency supplied to our cougtry. I
should like the Finance Member to explain this particular item a bit
carefully.

Then, there is another item and that is item ‘‘E’’ Rs. 11,000 is written
off because, as is said here:

“This is required to meet excess due to the write off of the balance of the zmount
recoverable from the retired Treasurer of the (awnpore Currency Office owing to the
deficiencies found on the re-examination of rupees held in the Allahabad Fort vault
and the Harness and Saddlery Factory at Cawnpore.”’

It is not stated that he has been dismissed for this particular crime of
his. It is only stated that he is a retired officer. Does that mean that,
even after having forced the Government of India to incur a loss of
Rs. 11,000, be is allowed to retire on his usual pension or has he been
diemissed or at least punished for the offence he has committed ?

Mr. President (The Honourable Sir Abdur Rahim): These are not
questions which should be discussed now.

Prof. N. G. Ranga: I hope the Honourable the Finance Member will
not only try to answer my questions, but also try to accept the suggestions
I have made in regard to the reshaping and recoining of our nickel coins
and our notes.

The Honourable 8ir James Grigg: Sir, I was not expecting any such
disquisition on currency when I came here this afternoon, but, as far as
1 can, I will answer the questions. The item under ‘‘A’’ is simply and
solely for the purchase of paper in order to make notes. It does not relate
to the amount of notes actually printed, it is a question of renewing stocks
of paper. So that it has no relation whatever to the expansion of currency;
but in any case, the control of currency will pass as from Monday to the
Reserve Bank and we shall sell them our stocks of paper. Similarly, on
the question of counterfeiting notes, the responsibility for the printing of
notes will, after a decent interval, after the 1st April also pass to the
Reserve Bank and they will be responsible for whatever steps are takern
ngainst counterfeiting. As regards the nickel coins and the ease with which
they are counterfeited, we have already abandoned making nickel four-
anna pieces and the nickel coinage is confined to two anna and one anna
pieces. I personally have not previously heard complaints that these
particular small coins were so liable to be counterfeited because it does
not seem to me that it is really worth while counterfeiting them and it is
more likely that people who go in for that sort of game will go in for
coins of bigger value. As regards silver rupees my Honourable friend,
Mr. Lalchand Navalrai, brought to my notice a grievance in this respect
last Session. I gathered from him that the grievance is not that the
coins are actually counterfeited, but that, owing to a certain number of
scares a8 to counterfeiting, perfectly good coins are refused by cashiers
in public places. I personally have a little more reason to sympathise
with him now than T did then because I have been landed with the same
sort of grievance. But that sort of thing is very hard to prevent because
Government cannot manufacture the state of mind of the people and
cannot prevent people from getting into this state of mind and saying,

@
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when a coin is perfectly good, that it is bad. As regards the man at
Cawnpore and whether he has been punished or not, I am afraid the
amswer is that I do not know.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): 8ir, with

regard to the small coins, the Finance Member says that there will be
something done to them.

The Honourable Sir James @Qrigg: I said something has been done,—
about the four anna pieces.

Mr. Lalchand Navalrai: But with regard to the larger coins also some
attempt ought to be made by Government, because, when I made a pre-
sent of a false rupee to the Honourable Member last year, that did not
involve the point that it was being refused on account of any other defect
in it, but only because it was counterfeit. Therefore, Sir, . . . . .

The Honourable Sir James @Grigg: I am bound to say then that I
received the rupee then on false pretences: I thought it was handed to
me a8 a perfectly good rupee which nobody would take, and I tried to
put it into circulation, but with no success.

Mr. Lalchand Navalrai: I made it clear to my Honourable friend at
the time that the rupee was a false one: and I narrated the story as to
how I got it at the time: I was returning from Simla, and at the railway
station I offered to purchase a ticket. .

Mr. President (The Honourable Sir Abdur Rahim): Perhaps the Hon-
ourable Member is not quite singular in that respect. (Laughter.)

Mr. Lalchand Navalrai: Therefore, I say that it is not only the smaller
coins that must be looked to, but also the larger ones. I got that rupee,
I looked at it closely when it was given by the booking clerk, it was, to
all intents and purposes, a good rupee, but, after some time, when I wanted
tc give it to a hawker, he would not accept it, and I then found that it
was a false coin. Prior to this, I had brought up the point in the
House, but the Honourable the Finance Member would not believe it and
wanted evidence of such circulation of coins. Therefore, I thought, if I
gave him that rupee, he would have had the required evidence though
he would find that the same thing happened in his house also amongst
his domestic servants from whom he might have also heard complaints
about coins being counterfeited. I say, therefore, that the complaints
are two: one is.that the counterfeiting is really rife and something should
be done to check it, and the second that, on that account, even genuine
rupees are also being refused if there is anything the least matter with
them. These two complaints must be removed, as otherwise it is caus-
ing a great deal of inconvenience and trouble—a point which has been
confirmed by the Honourable the President himself. It is necessary that
gome immediate steps should be taken in this matter, that people may
not be cheated: Government need not wait till people are deprived of
their money and then wake up and try to do something. It is important
that the Government should take this matter into their consideration very
early.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That a supplementary sum, not exceeding Rs. 3,50,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Currency’.”

The motion was adopted.

MinT.

The Honourable Sir James Grigg: Sir, I move:

“That a supplementary sum, not exceeding Rs. 5,563,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1935, in respect of ‘Mint’."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 5,63,000, be granted to the (Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1935, in respect of ‘Mint’,"’

The motion was adopted.
Crvi. WoRkEs,

The Honourable Sir James Grigg: Sir, I move:

“That a supplementary sum, not exceeding Rs. 4,70,000, be granted to the (iovernor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Civil Works’."”

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 4,70,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1935, in respect of ‘Civil Works’."”

The motion was adopted.
TRANSFER TO THE RoAD DEVELOPMENT FUND RESERVE:

The Honourable Sir James Grigg: Sir, I move:

“That a supplementary sum, not exceeding Rs. 40,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect of ‘Transfer to the Road
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Development Fund Reserve'.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum, not exceeding Rs. 40,00.000, be granted to the Governor
General in Council to defray the charges which will come in course of payment durin,
the year ending the 3lst day of March, 1935, in respect of ‘Transfer to the Roa.
Development Fund Reserve’.”

There is a token cut on this—it is not in order.

Mr. S. Satyamurti: Sir, I am grateful for small mercies: owing to my
strenuous, but, for the present, unsuccessful attempts at getting these
demands ruled out of order by you—I am grateful to the Honourable the
Finance Member that he has admitted that, at least so far as one de-

mand of Rs. 20 lakhs is concerned, he will, by and by, either by w;y of
. a
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token cuts or by way of getting specific schemes approved, seek u later
opportunity of getting the approval of this House. . .

The Honourable Sir James @rigg: The same will apply to Civil Aviation.

Mr. 8. Satyamurti: I am very glad to hear that, and I hope he will
apply. . . .

The Honourable Sir James Grigg: With regard to these schemes there
is already provision: it is a perfectly well understood and clear cut pro-
cedure: they are always submitted to the Standing Committes
on Roads and approved by them.

Mr, 8. Satyamurti: But I should like that this House also should be
brought in, and I will state my position. I thought the Honourable the
TFinance Member would at once appreciate this position. . . .

The Honourable Sir James Grigg: I appreciate the position very clear-
ly: Civil Aviation and Broadcasting are two new programmes and it is
quite right that the House should know the kind of schemes on which
the money will actually be spent. But this is a reserve which has been
going on for years, and the procedure has been laid down by the House
itself and followed for years and I am not introducing any novelty there:
I do not see why the existing procedure should not suffice.

Mr. 8. Satyamurti: My point is this: if this House by & Resolution
has stated that it does not want any further control over block grants and
is willing to trust the advisory committee on roads to dispose of its ex-
penditure, I am not satisfied. I put it to this House, to you and to the
Honourable the Finance Member that the whole point of voting demands,
either original or supplementary, is not only that we vote specific sums,
but we vote specific sums for specific services, and we have got to see
that the sums granted are not treated by the executive as lump grants, #5
be allocated by them as and when they choose, but to be spent for the
specific purpose, and up to the extent to which the grants are made for
those specific purposes and to that extent. That is why the Act and the
rules and the standing orders very clearly and specifically provide that,
where any extra sum is needed, they should come to us either before
expenditure as supplemental demands or after expenditure as excess de-
mands. My Honourable friend, the Finance Member, in moving this
demand, has told us merely that this is in accordance with the proposal
explained in paras. 28 and 80 of the Finance Member’s speech in intro-
ducing the budget proposals. If you will kindly turn to paragraph 30, we
only find this:

‘‘We also propose to make a special contribution of Rs. 40 lakhs to the Government
of India’s reserve in the Road Development Fund.”’

I am sorry I am ignorant, but I shall be obliged to know what are the
proposed conditions on which this fund is kept and administered: who
is the authority which sanctions expenditure out of this fund: to whom
is that money transferred: does part of it go to Local Governments and
do they control the expenditure of those parts which are allocated to
Local Governments ?

The Honourable Sir James Grigg: No.
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Mr. 8. Satyamurti: I teke it, therefore, that all the 40 lakhs is to be
spent by the Government of India,

8ir Cowasji Jehangir: No, no.

Mr, 8. Satyamurti: There is evidently more than one Finance Mem-
ber here: the Honourable the Finance Member says in answer to my ques-
tion as to whether part of it goes to Local Governments, ‘‘No’’: I stand
corrected, but later on the Right Honourable the Baronet from Bombay
says it goes to Local Governments.

Sir Oowasji Jehangir: Part of it.

The Honourable Sir Frank Noyce: If my Honourable friend will give
me an opportunity I will explain the position when he has finished asking

questions. ,

Mr. 8. Satyamurti: I wish the process were reversed: when 40 lakhs
dpy BT demanded, I do expect, unless the Treasury Benches think

"7+ we are here to vote and not to understand, they had stated
something as to how this fund is proposed to be spent. Why should they

not ?—

“There is obviously great scope for expenditure on road development and I am very
glad to be in a position to supplement the somewhat exiguous resources of the Road
Development Fund. It was designed, as Honourable Members are aware, for the
purpose of making grants towards works of special importance—(grants to whom and
on what principles)—or to specially necessitous parts of India. The GGovernment have
drawn up a programme for the expenditure of the additional sum now available.”

I wish this programme had been placed before this House and copies
had been circulated to Honourable Members so that we may have some
previous notice as to what this programme is, how the money is going to
be spent. Why all this secrecy about this?—

‘‘And_in this, prime consideration is being given to the needs of the province of
Assam which seems to be about the most necessitous of all the provinces.”

‘There the Honourable the Finance Member has my fullest support, that
Assam should get & good part of this, being the most necessitous province
of all the provinces; but, except this, we get no details.

Now, 8ir, I want to put a few more questions to be answered also.
(“Laughter’’ from the Official Benches.) I know the Treasury Benches
have been accustomed not to be asked too many questions. We want to
set them s new example, and we want to get them accustomed to
answering questions. I am sure, Mr. President, you realise, as every
Honourable Member realises, that if there is money going for road de-
velopment, it ought to go first and foremost to village roads. There are
thoupands of villages today in your provinee, in my province, and in every
Province in which there are villages which have no communications what-
ever, and, in winter, these villages are absolutely cut-off. There is no
use pretending here about your great sympathy for the villages and your
anxiety to serve their interests. When you get money for the roads, why
donf, you tell us that the first charge on that will be. the construction
of village roads? 1If that is the proposal, I shall be glad to welecome it,
and support it. I should like to know if it is. Then, I should like to
know, in spending this money, whether foreign material will be imported. -
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That is the usual way in which our money is spent. It is said to be
spent for our purposes but a considerable part of it s
spent in importing engines, motor lorries and rollers and so on and so
forth. It will go to swell the pockets of the foreign capitalists by the pur-
chase of foreign materials, and who is to control the expenditure? Tf
really this money is going to be added to the Road Development Fund,
I think the control of this House ought to be ascertained. I would once
more appeal to the Honourable the Finance Member. Let him forget
the past. He is here as the Finance Member of this Government and
responsible to this House, such as he is under the Constitution. Now forty
lakhs is being set apart for a fund. What is the control over it? Will
he be told as to when the money is going to be spent and how it will be
spent ? Otherwise, he will have no more control over it, than we have.
Sir Frank Noyce may go on spending it jolly well as he likes, so long as
it is spent on some road or other.

An Honourable Member: No, no.

Mr. 8. Satyamurti: That is the position, as far as I can see it. I am
looking at what is stated here. So long as the money is spent on some
kinds of roads, we cannot say anything as to the manner or extent or
nature of the expenditure. If the position is that the money is granted
to the Local Governments, then I should like to know whether the Local
Governments have got to approach their own Local Legislatures and get
their sanction. If that is so, I am quite content, because if the 'money
is going to be spent, after sanction by any Parliamentary authority in
India, I am quite content; but what I want to know is whether it is
going to be done like that, and what are the purposes for which this money
is going to be spent.

One last word and I have done. The Honourable the Finance
Member suggested that we should gradually develop the practice
of building up funds. I think the Honourable the Industries Member
said it, so that the departments might know how much money they have
for their future development and future programme. This is a dangerous
financial principle. As it is in Britain, so in this country, we have a laroe
part of the expenditure which may be called consolidated fund charges,
which are commitments from which we cannot get out—salaries, pensions,
interest on debt and so on and so forth, which are commitments which
this House cannot upset; and if we are going to add to it still more sums
which really amount to consolidated fund charges, the amount of control
of this House will be further attenuated. I do not think it is sound
finance to go on making grants like this as block grants, which depart-
ments may go on spending as and when they want to spend them. The
House would like to be satisfied on all these matters.

The Honourable 8ir Frank Noyce: I described my Honourable friend,
Mr. Satyamurti, just now, as usually well-informed. I fear that I have
to withdraw that characterization. I find it difficult to understand his
complete ignorance of everything connected with the administration of the
Road Development Fund. I should have thought that before he came
here to criticise this proposal and to criticise administration of the fund
generally he would have taken the trouble to consult the gentleman who
gits' immediately behind him, my Honourable friend, Mr. Deep Narayan
Singh, who is & member of the Standing Advisory Committee on Roads or
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my Honourable friend, Mr. Sham Lal, who is also a member and have
made some attempt to find out exactly what we are doing. I am now in the
fortunate position of being in a stronger position with reference to this
proposal than in regard to any other proposal which has been put up before
this House today. I can state without the slightest hesitation, and 1 am
quite sure my Honourable friends, Mr. Deep Narayan Singh and Mr. Sham
Lal will agree with me, that there is no expenditure over which this
House exercises closer control than it does over the expenditure from the
Road Development fund.

Mr. 8. Satyamurti: How?

The Honourable Sir Frank Noyce: I will explain that now. If my
Honourable friend had taken the trouble to apply to me for information, I
should have been very glad to give him the very fullest information, even
though I know that it was going to be used against me. If he had done
that, I should have supplied him with an immense amount of literature
on this subject. I should have been happy to give him the Resolution on
this subject adopted by the Central Legislature on April 21st, 1934. I
should have been happy to give him the proceedings of the Rail-Road
Conference two years ago. I should have been happy to give him all the
printed proceedings of the Standing Advisory Committee on Roads which
are placed before this House at the first possible opportunity after the
meetings were held. Now, Sir, let me remind the House of the consti-
tution and functions of this committee. It is very difficult to find out
exactly what the House does know on these questions. I was under the
impression, but I cannot be so sure about it now, that the House knew
that the Standing Advisory Committee on Roads assists Government to
administer the fund which is made up of .the 2} anna duty on every
gallon of petrol consumed. We get about a crore and a quarter a year out
of that of which all but 15 per cent. is allocated to Local Governments and
Indian States in proportion to the petrol consumed in the provinces and
8tates. For the purpose of administering the Fund, there is the Standing
Advisory Committee on Roads which consists of the Member of the Gov-
ernor General’s Executive Council in charge of the department, two nomi-
nated official members, of whom one is a Member of the Legislative
Assembly, three members elected by the Council of State and six Members
elected by this Assembly from amongst themselves. Sir, non-
officials on that committee are in the proportion 9 to 8.
Now, I wish to draw special attention to the fact that
no approval to any proposal for expenditure from the road account can be
given by the committee unless it is accepted by & majority of the members
present and voting, who are Members of the Legislative Assembly and by
a majority of the members of the whole Committee, present and voting.
It will, therefore, be seen that po approval for any proposa] for expendi-
ture from the Road Account can be given by the Committee unless it is
supported by the majority of non-official Members on the Committee.
What better control ecan you have over expenditure than that?

Mr. 8. Satyamurti: Where does the House come in?

The Honourable Sir Prank Noyce: Sir, it is a Committee of this House
that I am talking sbout. I would repeat that no approval to any proposal
for expenditure from the Road Aecount can be given by the Committee
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unless it is supported by a majority of the members, present and voting,
who are Members of the Legislative Assembly. Did my Honoursble
friend follow me there? No expenditure can be approved, unless it is
supported by a majority of the members, present and voting, who are
Members of this Assembly. Again, I would ask what better control can
you have over expenditure than that? And, Sir, although the functions
of the Committee are to advise upon all proposals for expenditure from
the central reserve, I have now been Chairman of this Committee for the
last three years, and I am glad to say that we have never had the smallest
difference as to what propossls for expenditure should be approved. This
Committee is, I consider, one of the hardest-worked committees of this
House. We have three or four meetings every Session, three or four long
meetings, we get through an immense amount of detailed work, and I should
like here and now to pay my tribute of appreciation to the invaluable help
I have invariably received from all its members, including my Honourable
friends opposite who belong to Mr. Satyamurti’s own Party, Mr. Deep
Nurayan Singh and Mr. Sham Lal, who have, I am happy to say, brought
to the work of the Committee the same energy and enthusiasm which has
cheracterized that Committee ever since I first presided over it. (Hear,
hear.) They could have told him, if he had asked them, that it was only
last week that we went very carefully through all the proposals for using
those forty lakhs, which my Honourable colleague, the Finance Member,
had promised us, subject to the necessary sanction. He has, 1 am very
glad to say, agreed that that amount should be thrown into the pool, and
that it should be placed at our disposal, and that has enabled us to prepare
& comprehensive scheme in a detailed and balanced way, in & way, that we
should not have been able to do if he had said the expenditure of this
Rs. 40 lakhs was not to be subject to the purview of the Standing Advisory
Committee on Roads but would be subject to some other sanction. I inain-
tain, Sir, that over the administration of this Road Development Fund,
this House has the very closest control. My Honourable friend wants to
know—what about the village roads? Well, Sir, we are doing our best
to push forward the development of feeder roads to railways, we are doing
our best to help agricultural development in that way by ensbling villagers
to get their produce out to the nearest market or the nearest railway.
Sir, paragraph 7 of the Resolution, to which I have referred, lays down
that the expenditure is to be on various objects, the first of which is on
the construction of new roads and new bridges of any sort. Here, as in
so0 many other cases, we have to leave discretion to Local Governments,
but even in that respect the schemes they submit have to be submitted to
us. The schemes on which they propose to spend their share of the Road
Development Fund have to be submitted to us and have to be approved by
us. It may interest the House to know that some Local Governments have
resented that. They feel that this is their own money and that they should
be allowed to do with it as they like. I dealt with that aspect in a very
long speech I made almost exactly a year ago. We have done our best
to hold the balance even: to retain the control of this House over the
money voted by it, and at the same time to enlarge the objects on which
Local Governments could spend such funds as are sllotted to them. I
should have mentioned, that we have full control over the amount in the
reserve;| We can do with that exactly what we like. The reason-for the
increase in the reserve from ten to fifteen per cent. last year was to enable
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us to help backward provinces, such as Assam. In & few days .nis House
will have before it the proceedings of the last meeting of the Standing
Advisory Committee on Roads, and from that it will be able to gather
exactly how we are proposing to spend these forty lakhs. That, as I have
gaid, hus been most carefully considered by the Standing Advisory Com-
mittee on Roads, and it may be of interest to my Honourable friend, Mr.
Bardaloi, if I tell him, that Assam is getting by far the biggest share in
the grants that we propose to allot from the reserve during the nexs five
years. We have worked out a five-yesr programme. Five years is a
popular period for o programme, and we have followed it here also. I
hope, Sir, I have satisfied the House that it has a very full gontrol over
this expenditure. Surely, 8ir, if it is in a position to elect six Members
to the Standing Advisory Committee, all that it need do, if it wants to
ensure strict control, is to select six Members who are likely to take a real
interest in the proceedings of this Committee. That, I am glad to say,
it has done, and I hope will continue to do.

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan):
Will my Honourable friend be pleased to inform us as to whether he has
any objection to setting apart a certain precentage towards the construc-
tion of the village roads? (Hear, hear.)

The Honourable 8Sir Frank Noyce: No, Sir, that I am afraid we cannot
do. We cannot dictate to Local Governments how to spend their money,
except that their schemes must be upproved: and it seems to me to follow
that, if we help them in regard to their main roads, they should have
additional money to spend on village roads. That is the best way in which
we can help them. We can help them to improve the main lines of com-
munication. One point, I may say, to which we are paying particular
attention at the moment, is that, when they construct or re-construct a
main road, they should provide means of access from it to the nearest
railway. We attach very great importance to feeder roads. We cannot
dictate to Local Governments that they should spend money on village
roads. If they have any schemes of village roads and that appears tc be
the best way of spending their money, such schemes will certainly receive
our sympathetic consideration.

Maulvi Syed Murtuza Sahib Bahadur: May I suggest that the sense of
this House should be communicated to the Local Governments so that
they may act up to our desire?

The Honourable Sir Frank Noyce: The I.ocal Governments already
know the position, which was explained at very great length to them at
the meeting of the Road-Rail Conference; and I may also point out to my
Honourable friends that we have now the Transport Advisory Committee,
which we hope will meet annually, when all these questions can be gone
into and there will be plenty of opportunities for exchanging views with
Local Governments.

Mr, Lalchand Navalrai: Have the Provincial Governments also Com-
mittees elected by their Councils on the Road Committees?

The Honourable Sir Frank Noyce: I think there are now Provincial
Boards of Communications in all provinces. I am not quite sure of their
constitution and how far the Provincial Legislatures are represented on
them, but there are certainly such Boards in all provinces.
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Mr. President (The Honourable Sir Abdur Rahim): Before putting the
question, the Chair would like to point out to the House that it has been.
agsked for a ruling on the different points of order raised by the Houour-
able Member, Mr. Satyamurti. The Chair confines itself entirely to the
interpretations of thé Government of India Act and of the Rules and
Standing Orders in the light of the prevailing practice. As
regards the question whether the Government or the Honourable the
Finance Member are justified in putting certain demands in the form that
they have done, for instance, without giving sufficient particulars, that
the Chair regards is not purely a point of order, but it is for the Govern-
ment to consider whether the demands contain sufficient particulars or
not; and, in that connection, each demand has to be considered on its own
merits, and the Government alone, in the Department concerned, can
give explanation as regards the form in which the demand is actually put.
The Chair thinks Honourable Members have had explanations given on
that point and an assurance has also been given that, as regards any new
services for which any large demand is made, the House would be given
ample opportunity to consider it and to sanction the same after due con-
gideration. Therefore, the ruling is not to be mixed up with the form in
which particular demands are put before the House. Upon that, the
House can express its own opinion. .

The question is:

“That a supplementary sum, not exceeding Rs. 40,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1935, in respect of ‘Transfer to the Roa
Development Fund Reserve’.”’

| I | ;
The motion was adopted.

SUPERANNUATION ALLOWANCES AND PENSsIOns.
The Honourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum, not exceeding Rs. 3,85,000, be granted to the Goyernor
General in Council to defray the charges which will come in course of payment during

the year ending the 31st day of March, 1935, in respect of ‘Superannuation Allowances
and Pensions’.” ’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 3,85,000, be giantod to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Superannuation Alowances
and Pensions’.”

The motion was adopted.

MISOELLANEOUS.
The XMonourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum, not exceeding Rs. 2,000, be granted to the Govermor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect of ‘Miscellaneous’.
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Mr, President (The Honourable Sir Abdur Rahim): The question is:

““That a supplementary sum, mot exceeding Es. 2}00!),, be granted Lo thé Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect of ‘Miscellaneous’,”

The motion was adopted.

TRANSFER TO THE FuND ForR THE EcoNomio DEVELOPMENT AND IMPROVEMENT
oF RURAL AREAsS.

The Honourable 8ir James Grigg: Sir, I beg to move:

““That & supplementary sum, not exceeding Re. 1,13,00,000, be granted to the tiuvernor
General in Council to defray the charges which will come in cousse of payment iluring
the year ending ihe 31st day of March, 1935, in respect of. “I'ransfer to the Fuud for
the Economic Development and Improvement of Rural Areas’.”

I should like to give the House an explanation of the alteration from one
crore to one crore and 13 lakhs. The thirteen lakhs is the amount of un-
allocated surplus. If this House will remember, when 1 spoke in the
budget speech sbout setting apart of one crore, 1 proposed that 10 to 15
lakhs should be allocated specifically to co-operative movement and for the
rest it should be divided amongst the Provinces probably on the basis of
rural population. We have decided to allocate 15 lakhs to assist the oo
operative movement and as regards the division of the remaining 85 lakhs,
I have found that in dividing on the basis of rural population some of the
smaller and backward provinces got a very small sum indeed. I would
very much like to supplement their allocation on the purely rural population
basis, and to some extent that is why I have asked the House to alter the
demand and to transfer the remainder of the surplus to this fund so as #5
enable us to allocate rather more than their share to the smaller and more
backward Provinces, As regards what. it will be possible to do by wsy
of giving informafion to the House on the schemes which are ultimately
sanctioned, I cannot say definitely because we have not got schemes sub
mitted in any final form. I can certainly undertake, in due course, to lay
before the House all the information in our hands. I can certainly give
them the final allocation to the Provinces, and, in due course, after the
schemes have been sanctioned or the principles within which the schemes
will be sanctioned have been laid down. I should be glad to lay the informa-
tion before the House. I cannot do that at the moment because the Pro-
vinces have not yet submitted their echemes in any final shape.

Mr. 8. Satyamurti: Wil] sanction be taken?

The Honourable Sir James Grigg: The sanction of the House will not be
asked for for individual schemes. 1 would take the sanction of the House,
if necessary, to the allocation of sums to individual Provinces. We cannot
obviously take the sanction of the House to individual schemes for which
the Provinces will be primarily and finally responsible.

- ' g e ) P
8ir Oowasji Jehangir: I presume the Local Councils will have the right
of interfering and suggesting to their respective Local Governments.

The Honourable Sir James Grigg: I imagine so, Sir.
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Mr. President (rhe Honourable Sir Abdur Rahim): Motion moved:

*That a sapplementary sum, not exceeding Rs. 1,13,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of Muc%). 1935, in respect of ‘Transfer to the Fund for

the Economic Development and Improvement of Rural Areas’.

There are several motions with respect to this demand. The Chair mav
at once say, in connection with those motions. that they are merely token
cuts to discuss the general policy, and those token cuts are out of order.
But as regards the policy involved in this item, as the Chair has already
said previously, diseussion of policyv to that extent is permissible.

Mr, 8. Satyamurti: 8ir, this is one of the few motions of the Govern-
ment, to which I have no serious objection. I feel, Bir, that after aR
the (Government are realising, thanks to the Gandhian pressure, their
primary obligations to the unhappy millions of inhabitants in the villages.
But I do plead, Bir, with the Honourable the Finance Member that they
should be slightly more consistent than they are.. Of course, the Honour-
sble the Finance Member is not responsible for the famous Hallet circular,
but undoubtedly his Government is. The Honourable the Home Membe~
with one hand tells his district officials and the various officials, ‘“Hands of
Mahatma Gandhi’’. Mahatma Gandhi is trying to form an all-India Village
Industries Association for helping the villager. He said he had taken leave
of politics for the present, and yet Government on the one hand say the
will not allow their officials to co-operate with him, and on the other band,
they want to spend this money, in the words of the Finance Member :

“In order to show that the Government of India have a very deep ‘toncern with the
welfare and prosperity of the cultivators and are prepared to help Local Governments
to carry out schemes for their benefit.”

The Honourable the Finance Member is new to this country, but 1 think
he will learn, if he has not learnt already, that, if Government want to
show that they have a very deep concern for the welfare and prosperity
of the cultivators, they have no better or stronger ally than Mahatma
Gandhi himself. 'Therefore, they must make up their minds that. if thig
money is not to be wasted, but is to be spent to the best advantage of the
villagers for whose benefit this money is set apart, they should enlist tb-.
sympathetic and active co-operation of Mahatma Gandhi. And, 1 csa
assure Government, that Mahatmn Gandhi will not be slow to grasp tbs
hand of co-operation, if it is smcerely and honourably extended to him.

There is one other point, Sir, with regard to these schemes. There is a
danger of part of it being spent on services which will not directly benefit
the cultivator. Again 1 take the cue from the Hallet circular. It says
inter alia that officials must tour in villages, which are out of the way, in
order to be in touch with the villagers; and so I say there will be demands
for tent allowances, for special horse allowances, etc., to visit the villages
where they cannot go by motor cars; and we shall have requests for tents,
a8 they cannot have pucca buildings to have their camps. There is s
danger of this money.

The Honourable Sir James Grigg: It will not be spent like that, 1 esx
assure the Honourable Member. Co ‘
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Mr. 8. Satyamurt!: I am very glad to have that assurance, and I will
say no more about this.

"I'here is only one other point that I want to mention. The elections
are coming on, as far as one can judge, in nll the provinces next year, ™
the Provincial Councils. There are exiguous ministers in many provinces,
certainly in my province, who have nothing to their credit, and they wapt
to go to the electors to get votes. Already my Chief Minister has sai?
that he has & large scheme of rural development, for village wells and fer
rural edueation, etc. I am very anxious that this money of the generai
taxpaver should not be put into the hands of these ministers, just at tbe
time of the election, in order that they may go and spend that money o
grandiose schemes, and say that what we pay through the Honourable 5ir
Janies Grigg here is to be spent for the greater glory of decadent ministries.
in the provinces. 1 am very anxious that some attempt should be mad-
to get the consent of this House for the general principles of the scherne.
1 entirely agree with the Honourable the Finance Member that it will be
intolerable, if we are gomng to have discussion and control over smal!
sohemes of each province. But he has mentioned two principles himself.
First, that it will be spent on schemes approved by the Government of
India which will improve the econmic position of the people; and secondlv,
it will be devoted only to schemes which the Local Government would not
otherwise have been able to undertake in the immediate future. Thes~
two principles and others which this House or he himself may think of
may well be put before this House, and their approval taken. And speak-
ing for myself, I may say that we have waited so long and I would wait
for the expenditure in the provinces, till after the elections are over. Buvs
if the Finance Member thinks that he cannot wait, let him go forward.
At the same time, 1 am anxious that definite principles should be lajd
down that this money should not be used for the purpose of exploiting the
villages, for a particular party or parties in the provinces. I hope, Bir,
that these suggestions which I have made will be borne in mind, and the
the control of the House will on the one hand be maintained, and on the:
other the Local Governments will also be told that the primary responsibi.
lity for finding this money is on their shoulders and the Government of
India cannot be expected to play Deputy Providence for them for all
time.

Mr. T. S. Avinashilingam Ohettiar (S8alem and Coimbalore cum North
Arcot: Non-Muhammadan Rural): Sir, rural reconstruction is a subjeet
which is dear to most and I will trv to give some small suggestions fo-
consideration of Government and of the House. I myself know of case=
where Government want to do service but the administrative charges and
the establishment charges swallow three-fourths of the amount. Here T
will try to point out the wholesome example of some of our national organi-
sations. I will refer to the Harijin Sctat Sangh, which was started som=
time ago. We have there a scheme in which we have laid down that about
only five per cent. of the expenditure should be on administrative charges
and almost the whole of the 90 or 95 per cent. should go directly to tb~
service of 7-r'j n and towards the amelioration of those classes. I would
suggest-to Government that, of this one crore, at least 90 or 95 lakhs should
reach the villagers proper, and, if possible, onlv five lakhs should go
towards the administrative expenses of this huge scheme. And, here, I would
suggest that they should whole-heartedly co-operate with the non-official
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organisations that are existing throughout the country. My Honourable
friend, Mr. Satyamurti, said that Mahatma Gandhi will not be slow {o grasp
the hand of fellowship, if ever it was extended by Government. 1t is not
a matter of surmise; Mahatma Gandhi himself has made a statement,
more than once, and said that he would work miracles in this country, #
only Government would co-operate with him in this matter. And, Sir,
Mahatma Gandhi has worked miracles without the support of Government;
and with the support of Government I can tell you that Mahatma Gandhj
would work a miracle greater than ever.

)

Now, Sir, I will make a submission with regard to the allocation to the
provinces. I understand the allocation will be made in proportion to the
rural population. And I hope that when this money has been allocated to
the Provincial Governments there will be a wholesale check maintained by
the Central Government that the money is actually and really spent on the
rural population. I hope some method of check will be found so that this
money is not frittered away, as my Honourable friend said, on things which
really do not make for the amelioration of the rural population. The
Honourable Sir Frank Noyce was talking to us about a committee for
roads which is really exercising an excellent check upon the money thst
is spent on roads. 1 would suggest that in almost every district some suck
non-official committees are formed of men who have worked for the country
regardless of politica] opinion whose advice and guidance will be taken into
consideration. The Honourable the Home Member said the other day thst
the rural work that was attempted to be done by Mahatma Gandhi msy
have a political motive. I say let not this Government also have a polities!
motive behind this rural reconstruction movement. I would appeal to them
that just as they have laid down that rural work should be for the sake of
rural work only, let them also not combine any political motive with it.
Let them warn the District Magistrates and District Collectors against
doing any political propaganda about the benefits of British rule in this
country by the money that is going to be spent from this item. 1 appes]
to_them that whatever they spend, let them not think of the political effects
it would have upon the country, whether they would become greater
Swarajists and greater lovers of the country or otherwise but let this
money be spent purely for rural amelioration, purely for the sake of making
them better and stronger men. It should be spent for fighting illiteracy
and for better sanitary arrangements, and to make improvements in tbe
villages. It was suggested in some quarters that something out of this
money may be spent on the development of village roads. I protest
against any such idea. There are separate funds for roads and a sum of
40 lekhs has been voted today for that purpose, and I suggest that this
money should not be frittered away in the matter of roads or in the matte>
of Broadeasting or any of those grandiose schemes which, by a differens
interpretation, may be put down as amelioration of the rural classes. Thr
people of our villages are the poorest and most ignorant, and that is whv
1 suggest that this money, if it is to be spent well, should be spent on basie
work, i.c., health, sanitation, education, removal of illiteracy and such
other like things which would help them to become a higher and nobler
people, and T would suggest another thing: it has been feared in manv
quarters, and I may say it here frankly that I share that fear, that this
money may be spent in creating & sort of spies in this country to spy over

Vo '
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the political activities of people whose opinions are different from the opi-
nions which the Government hold. I request and I appeal that not a pie of
this money should be spent in that way. I would like to mention one more
point: 1 do not know whether the Government knows, but I may tell them
that there was a proposal to import an Englishman to teach and to do
gome research work about sheep-rearing, in the Imperial Council of Agri-
cultural Research. I may say that sheep-rearing is as well-known in India
a8 in any other country: what I suggest is that this money should not be
spent in any way so that the unemployment of another country might
be solved. I have said and I repeat it once again that almost 95 lakba
out of this money should reach the villagers for their uplift and only five
lakhs should be spent on administrative charges. 1 have done.

Mr. President (The Honourable Sir Abdur Rahim): The Chair hopes
the Honourable Member, Prof. Ranga, will be short.

Prof. N. G. Ranga: I will try to be as brief ag possible, Sir. I preface
my remarks on this subject by a reference to what the Honourable the
Finance Member hag said in regard to the distribution of this money
and the management of it. He said—he gave us an assurance—that
at least the schemes that may be financed out of this money will be
placed before this House: but he does not give us an assurance that
this House will be given an opportunity to discuss and also to decide
upon the schemes that will be eventually financed out of this particular
fund. In this connection, I would like to suggest for the consideration
of this House, that there should be a central committee to gupervise
and control the expenditure out of this fund and this committee should
be constituted in the same manner in which the roads committee ig at
present constituted, and, whatever vote may be taken, it should be
taken by a majority of the non-official Members and not by all the
Members of that particular committee. If such a committee ig consti-
tuted and if that committee is expected to control and supervise the .,
expenditure and also to see that the provincial schemes that are submitted
to it are properly scrutinised and examined, then this House may have
some confidence that, after all, this money might not go entirely into
the hands of those Aman Sabha members and other loyalists and also
Rajahs like Bobbili and other Knights from the Punjab and other
provinces . . . . |

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member ought not to mention names. ,

Prof. N. G. Ranga: .. who may be more interesteq in fighting the
Congress than in really doing any good to the villagers. I come next
to the three schemes, national schemes that have been already placed
before this House for consideration by my Honourable friend, Dr. Rajan—
8 national campaign against malaria, a national campaign against
venereal diseases and a nationa]l campaign against brothels; and I would
like to add to these three, a fourth scheme, that is a national campaign
to supply drinking water for all the people in our villages: I find that
at least 50 per cent. of our villages today are suffering for want of
drinking water, merely because there is not sufficient amount of rain
or there are - no proper irrigation facilitieg available in the locality. There
is already a complaint before the House—from the very eloquent speech
of my Honourable friend, Mr. Ghanshiam Singh Gupta, we have heard
about Chattisgarh: thig particular case ought to be investigated and,
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similarly, all over this country, there should be a real serious attempt
%0 see that a good drinking water supply is assured to all our people.
In thie connection, the Harijan Sevak Sangh, started sand run under the
supervision of Meshatma Gandhi, is doing excellent work, and Mr. Birla,
who is the President of this Sangh, has already given grants for the
sinking and construction of wells in varioug parts of thig country, and,
for each well, they have been granting to us about Rs. 250 on condition
that locally we should be able to raise another Rs. 250 and sink a well
and construct it and protect it properly. Some such scheme ought to be
undertaken by the Government of India with a portion of the money
they have at their disposal. !

I shall enumerate certain other suggestions, without attempting to
discuss every one of them particularly. There is the Harijan uplift work
which has already been referred to by my Honourable friend . . . .

Mr. President (The Honourable Sir Abdur Rahim): Honourable
Members have already mentioned it specifically,

i

Prof. N. G. Ranga: There is the Harijan uplift work: in this con-
nection, 1 would like to draw the attention of the House to a speech
made by the Rajah of Bobbili, the Chief Minister of the Government of
Madras . . . .

i

Mr. President (The Honourable 8ir Abdur Rahim): These are matters

which will be considered by the provinces concerned. -

Prof. N. G. Ranga: Yes: there he sayg that 70 lakhs of rupeeg have
been spent in the last 12 years by the Government of Madras and he
asks: ‘‘What has the Congress done?’’ If that ig the way in which
this money also is going to be spent and these questions are going to
be put to the people :at the time of the elections, ag is being done in
Madras at the time of the bye-election there, and if it ig going to be
put to the Congress and the people: ‘“What has the Congress done?
What has Mahatmaji done?”’, and so on, then thig money is going to be
wrongly used and is going to be used against the people who really wish
to get rid of this Government and have another form of Government.

Next comes elementary ‘education: my Honourable friend has already
mentioned it and I would like that more and more money is spent on if.
Then there is housing: this may create some sort of surprise in some
Members, but T would like every one of us here to realise the fact that
most of the people in our villages today are suffering from defective
housing in slums. Believe me, Sir, when I say that millions and millions
of Harijans are not allowed to live in our villages but are relegated to
a hopeless place outside the village to live amidst refuse, amidst jackals.
‘and asses and all sorts of rubbish; and if you will only . . . .

Mr. President (The Honourable Sir Abdur Rahim): If the Honour-
able Member makes out an exhaustive list and hands it over {o’ the Local
Governments, it would be very useful.
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Psof, N. G, Ranga: 1L 1 can ouly Iee| sure that the Loucsl Geveru-
went will be just as responsible as this House to the careg and needs
of the people, then certanly 1 would have followed that procedure; but,
unfortunately, 1 do mot have today even an iota of contidence in apy
of the Locsl Governments not to speak or the Central (overnment.

Mr. President (e Hououruble Six Abdur Kahim): What is the
udvantage of making these suggestions, then? |

Prof. N. G. Ranga: Excuse me, Sir, for trying to reply to your
suggestion; but anyhow as far as houses are concerned, 1 do not want
thousands and thousands of rupees to be wasted in constructing the kind
of houses in which we are housed here in this New Delhi, so that there
may be another cemetery in this Delhi. But I would like gmall huts
to be constructed'and 1 do not want to waste all this money in financing
the construction of houses, but to make partial grants for the construction
of these huts so that the poor classes of Harijans as well as the agri-
cultural workers can really hope to have, not temporary houses as they
have now which look at the sun, not with one facet but with several
facets—us many facets in fact as there are in a diamond—but (Hovernment
should construct small decent huts.

Then, I come to irrigation works. The other duy, when my friend,
Pandit Govind Ballabh Pant, suggested ihat these irrigation works, as
well as other construction works, should be undertaken by the Govern-
ment of India, the Finance Member replied by saying that those works
will only be undertaken by the (Government of Indis which will be
productive . . . .

The Honourable Sir James Grigg: 1s not that good sense ?

Prof. N. G. Ranga: Why will undertake the development of unpro-
ductive works? There is a great necessity for undertaking unproductive
works, and it may not be such n matter for laughter on the other gide
and they would certainly repent for laughing when 1 tell them that there
are today very many unproductive irrigation works, established by the
Government of India in order to protect famiue-ridden arcas and, I would
like that the Tungabhadrs Project, the Krishna Reservoir Project, Lower
Bhavani Project, and other similar projects ought to be undertaken.
They have been given up now because (Government has found them to
be unproductive in their ueual commercia] sense. I want them to take
up all these irrigation projects which have been considered by the Local
(Governments as well as the Central Government as famine protection
warks,

d Now, T come to the question of the bandloom weavers. Only yester-
ay . ...

Mr. President (The Honourable Sir Abdur Rahim): All these questions
have been discussed. ;

Prof. N. G. Ranga: 1 want more money to be given to handloomn
weavers and cottage industries. Then, 1{here are the hydro-electric
schemes. I want electrivity in every village. Serious attemptg are made
in ‘Madras and Mysore in this direction, so that cottage industries csn
be underteken with smal] dynamos and small power plante, ang ro.on.
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Lastly, Sir, only yesterday, the House wus told that there was not
enough money for agricultural marketing. The Giovernment of 1ndia are
not serious about collecting information. They gave a gort of false answer
and suggested that there were Trade Commissioners in all countries.
There is no Trade Commissioner in the United States of America, in
Japan and other countries. I want the Trade Commissioners appointed

_ in all other countries ag soon as possible. !

Then, 1 come to the question of village post offices. Ouly the other
day, my friend told me that 1,500 village post offices were abolished and
that a sort of subsidy that wag being given for the maintenance of these
village post offices. wag stopped. 1 would like the Government of India
to consider that problem also. I want the Government of India to con-
sider the small wants first. 1 do not want them to.simply waste the
money on these Provincial Governments. 1 do not want my Honourable
friend, the Member for Industries and Labour, say ‘‘1 have handed over
the money to the Provincial Governments. T have no control over them'’,
and so on. You have wasted millions of money for all these years
in creating institutions in the shape of railways, seroplanes and telegraphs.
They have gone to waste and have not succeeded in winning the people
over to your side. This one crore and 13 lakhg is not going to help you
to win the people to your side, and, if thig is the policy you are going to
adopt, we shall make every attempt to get rid of thig Government, and,
I am sure, we will have the people with us.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That a supplementary sum, not exceeding Rs. 1,13,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Transfer to the Fund for
the Economic Development and Improvement of Rural Areas’.”

The motion wag adopted.

RerunDs.
The Honourable Sir James Grigg: Sir, T move:

“That a supplementary sum, not exceeding Rs. 11,36,000, be granted to the Governor
General in Counncil to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Refunds’.’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 11,36,000, be granted to the Governor
(teneral in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Refunds’.”

The motion was adopted.
BALUCHISTAN,

The Honourable Sir James Grigg: Sir. T move:

“That a supplementsry sum, not exceeding Rs. 34,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the vear ending the 3lst day of March, 1935, in respect of ‘Baluchisten’.”
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 34,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1935, in respect of ‘Baluchistan’.”

The motion was adopted.
DE1mn,

|
The Honourable 8ir Jameg Grigg: Sir, I move:

“That a supplementary sum, not exceeding Rs. 1,564,000, be granted to the Governor
(reneral in Council to ‘defray the charges which will come in course of payment during
the year ending the 31st day of March, 1935, in respect of ‘Delhi’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That a supplementary sum, not exceeding Rs. 1,564,000, be granted to the Governor
Creneral in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835. in respect of ‘Delhi’.”

Mr. Sham Lal (Ambala Division: Non-Muhammadan): I shall not take
much time over this. I will say that so far as the Delhi City is conecerned,
the Delhi Municipality should be a model municipality for India. What
we generally find is that even people living on the banks of the Ganges
never bathe. 8o it is with this Central Government. This is the Imperial
City of Delhi, but about the Delhi Municipality the less said the better.
We read in the newspapers that there is corruption and inefficiency in the
Delhi Municipality and even the Secretary of the Municipality had to
admit that there is too much corruption. In the case of other Muni-
cipalities the explanation is generally given that there is no official
Chairman, and. therefore, there is all this corruption and inefficiency.

Mr. @. S. Bajpal (Secretarv, Department of Education, Health and
T.ands): On a point of order. You ruled the other day that when a vote
of this kind is being taken, the discussion has to be limited to the proposals
for expenditure which are immediately before the House. T submit that
there is nothing in these proposals which relates to the activities of the
Delhi Municipality. Therefore, T submit for your consideration that,
however interesting they may be, my Honourable friend’s remarks are

out of order.

Mr. President (The Honourable Sir Abdur Rahim): On a motion like
this, there cannot be any general discussion of grievances.

Mr. Sham Lal: There is an item of Rs. 60,000 which is going to be
given as subvention to the Notified Area Committee.

Mr. President (The Honourable 8ir Abdur Rahim): General grievances
cannot be discussed on this motion.

Mr. G. S. Bajpal: I submit for your consideration that the Delhi
Notified Area Committee is entirely independent of, and separate from, the
Delhi Municipality.

Mr. Sham Lal; Cannot T take up this item with regard to the Delhi -
Municipality ? '
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'Mt. President (The Honourable 8ir Abdur Rahim): This motion does
not relate to the Delhi Municipality.

Mr. Sham Lal: I shall take up this 60,000 which is going to be given
to the Notified Area as subvention. This Notified Area wused
to be part of the Delhi Municipality before the Capital was
transferred from Calcutta to Delhi. Now, the Capital was not built there,
but in Raisina, but those charges remain and subvention is proposed to
be given to a Notified Area where the civil officers live. You will always
pay a subvention for the convenience of civil officers. . The question is:
‘““why not transfer this Notified Aren to the Delhi Municipality and make
the latter responsible for its administration? Why go on increasing addi-
tional charges?”' Now, the question is: ‘‘Are we going to teansfer it 40 a
corrupt Municipality ?’’ (Laughter.) Then, of course, the question of the
corruption of the Municipality and the inefficiency of the administration
of the Municipality come into question, and I can talk about it. (Laugh-
ter.) I can say that the Municipality should be reformed, and this
Central Government should see.that the Municipality, that is being ad-
ministered under the very supervision of the Chief Commissioner, should
he rveformed. B8ir, the general impression is that the Municipal Commis-
gioners here belong to the ‘‘loyal” section: and if they can organise func-
tions in honour.of the Chief Commisgioner, then everything is all right. For
example, they may take Rs. 500 or Rs. 1,000 for permitting n
building. Everything would go alright if they can also organise functions
in honour of the Chief Commissioner and some of the Government offi-
cials.. 8ir, all this is simply a tale of disgrace, and it is all scandalous, and
T think if there is any one reason for this Government to go, it should go
on account of the Delhi Municipality. (Loud Laughter.)

5 P.M.

.Mr. President (The Honouwrable Sir Abdur Rahim): The question is:

““‘Phat & supplementary sum, not sxéeeding Re. 1,54/000, be granted to the Governer
Geutral 'in Countil to defrsy the charges which will come in ceurse of payment during
the year ending:the 31at day of March. 1035, in respect of “Delhi’.”

.. The ,motionl was adopted. ~

AJaet-MBPRWARA.

The Honouub!e 8ir James @rigg: Sir, T beg to move:

“That a supplementary stin.: not exceeding Rs. 5,000, be granted to the Goverer
(ieneral in Council to defray the charges which will come in course of payment during
the year onding the 31st day of March, 1835, in respect of ‘Ajmer-Merwara’,”

., Mr. President (The Honourable 8ir Abdur Rahim): The question is:

~ ““That a supplementary sum, not exceeding Rs. 5,000, be gﬁnted to the Gt)\;er_nor
General in Council to defray the charges which will come in course of payment during
t_}m year g?drng the 3lst day of March, 1935, in respect of ‘Ajmer-Merwara’,”

The motion was adopted.
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RajruTaNA.
The Honourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum, not exceeding Re. 3,000, be granted to the Governe
Gewersl in Cowncil to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect of ‘Rajputana’.”

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

‘“That a supplementary sum, not exceeding Ra. 3,000. he granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835, in respect of ‘Rajputana’.”

The motion was adopted.

HYDERABAD.
The Honourable Sir James Grigg: Sir, I beg to move:

“That & supplementary sum, not exceeding Rs. 4,000. he granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1835. in respect of ‘Hyderabad’.”

Mr. President (The Honourable Sir Ahdur Rahim): The question is:

‘““That a supplementary sum, not exceeding Re. 4,000. be granted to the Governor
General in Couneil to defray the charges which will come in course of paymemt dvring
the year ending the 31st day of March. 1935, in respect of ‘Hyderabad’.”

The motion was adopted.

ADEN,
The Hemourable 8ir James Grigg: Sir, I beg to move:

“That a supplementary sum, not exceeding Re. 25,000, be granted to the Governor
Genera] in Council to defray the charges which will come in course nf payment during
the year ending the 31st dsy of March, 1836, in respect of ‘Aden’.” :

Mr. Preaident (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum, not exceeding Ra. 25,000. be granted to the (Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March. 1935, in respect of ‘Aden’.”

There are a number of motions in respect of this demand. Apparently
notice in respect of them has been given in order to raise certain questions
of policy, and all these are out of order.

Mr. 8. Satyamurti: Sir, T am glad mv Honourable friend, Dr. Ziaud-
din, is here, because he took part in a debate in this House on the 81st
dav of August, 1988, with regard to the proposed separation of Aden; and
[ find, Sir, from the Standing Finance Committee proeeedings that this
queation eame befora them. They said:

“Three membhers of the Committee (all belonging to our Party) were allogetﬁer
opposed to the grant on the gronnd that in view of the impending separation of Aden.
no further supplies should he voted wnder this Pemand from: Indian revenwes.” -
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Aden, 8ir, is one of the many 1ssues on which this House and the
Government have fought and lost. ‘‘Aden’’, ‘‘Burma’, ‘‘the Statutory
Railway Authority'’, ‘‘direct election to the Assembly’’, and so on and so
forth. On this matter, 8ir, we had a full-dress debate in this House some-
time ago, and I merely want to tell the House in order that the House and
Great Britain and the Indians in Aden may understand our position. Aden,
Sir, became a part of India out of Indian money. We have spent some
crores of rupees on building up Aden, and there is a considerable Tndian
population there. There is & good trade between Aden and India. There
i8 shipping between India and Aden: but, because Aden unfortunately
happens to lie on the strategic route, so far as the British Empire is
concerned, Burma on the east shall be separated and Aden on the west
shall be separated, so that India, even when she becomes free, may be
between the two outposts of the British Empire. (Laughter.) Now, Sir,
I want . . .,

Mr. H. A. F. Metcalfe (Foreign Secretary): Sir, on a point of order.
May 1 inquire if the Honourable Member is in order in discussing large
questions of policy on this motion ?

Mr. 8. Satyamurti: T refuse, Sir, to vote a single pice forAden, and T
am giving my reasons why I propose to do so. I am simply surprised at
the alacrity with which Members of the Government want to stifle discus-
gion. Why should they be afraid of the Congress Party stating here what
they feel should be done with regard to the future administration of Aden?
My point, Mr. President, is this. We are told—and I may repeat the
sweet words of the Honourable the Commerce Member; T am sorry he is
not here. At that time he said . . . .

The Honourable Sir Henry Oralk (Home Member): Read it all through.
(Laughter.)

Mr. 8. Satyamurti: No, I leave it to your Leader. 1 am much more
busipess-like than your. Leader. (Laughter,) Sir, he said ‘'l need h%d]y
assure the House that the views expressed here will be forwarded for the
consideration of His Majesty’s Government’’. That was, B8ir, on the
separation of Aden.

Mr. H. A. T. Metcalte: They were forwarded.

r

Mr. S. Satyamurti: They sent all their views and they Were sent to the
usual place in the India Office, the waste-paper basket, and the.res.ult was
that Aden was separated. (Laughter.) B8ir, on’ that matter it 18 otten
trotted out . . . . ’ : ' T

Mr. H. A. F. Metcalte: Sir, on a point of information: Aden has not

been separated. That is why we ask for this supplementary grant in order
that the administration of Aden may be carried on.

Mr, 8. Satyamurti: Till it is separated ?
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Mr. President (The Honourable Sir Abdur Rahim): In that c&be the
Chair cannot allow this discussion of the question of the separation of
Aden. If this demand bad been in connection with the separation, then,
of course, the Honourable Member would have been in order in stating his
reasons a8 to why he opposes this grant.

Mr. 8. Satyamurti: My point is this, Sir, that if Aden is to be separated,
1 do not want to spend the Indian taxpayer's money on Aden. If Britain
wants the separation, why should she come to us and ask for money ?

Mr. President (The Homnourable Sir Abdur Ruhim): The Chair under-
stands the position is this. The Houourable Member objects to the sepa-
ration of Aden and to any expenditure in connection with that. But as
this amount that is asked for is not in connection with the separation of
Aden, but in connection with things as they stand at present, the discus-
sion of the policy of separation is not in order.

Maulvi Syed Murtuza Sahib Bahadur: May I know, Sir, if it has been
decided that Aden will not be separated from the Government of ludia?

Mr. T, 8. Avinashilingam Ohettiar: We heard just now from the Hon-
ourable Member that Aden is going to be separated.

Mr. H. A. F. Metcalte: | beg your pardon, I said nothing of the kind.
The Honourable Member has no right to misquote me. I said thut Aden
bas not been separated.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Re. 25,000, be grauted to the Jovermor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1835, in respect of ‘Aden’.”

The motion was adopted.

CoMMUTED VALUE OF PENSIONS.
The Honourable 8ir James @rigg: Sir, I beg to move:

““That a supplementary sum, not exceeding Rs. 5,00,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1935, in respect of ‘Commuted value of

Pensions’.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That a supplementary sum, not exceeding Rs. 5,00,000. be grantad to the Giovernor
General in Council to defray the-charges which will come in course of payment during
the year ending the 3lst day of March, 1935, in respect of ‘Commuted value of

1)

Pensions’'.

The motion was adopted.

Drrar CApPITAL OuTLay.

The Honourable Sir James Grigg: Sir, T beg to move:

*“That a supplementary sum, not exceeding Rs. 4,92,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the Jear ending the 31at day of March, 1835, in respect of ‘Delhi Capital Outlay’.”



9844 LEGSLA STV ASSBMBLY | 30Tu Marom 1886.
Mf. President (The Honourable Sir Abdur Rahim): Motion moved:

“Tha. a supplementary sum, not exceeding Rs. 4,892,000, be granted to the (overnpr
- General in Council to defray the charges which will come in course ¢f payment during
the year ending the 31st day of March, 1935, in respect of ‘Delhi Capital Outlay’.”

Mr. 8. Batyamurti: Sir, muy 1 oppose this demand on the ground that
Delhi should be made the permanent Capital of India? Bir, 1 have been
here for nearly three months, and 1 find that New Delhi is being lavishly
improved upon and nearly 16 crores have been spent upon it. 1t seems
to me that any responsible Government, which had any financial conscience,
would not have spent this huge sum of 16 or 17 crores without the object
of making it a permanent Capital of India. We uare often taught in our
school history, | do not know how far it is true, that the Emperor Muham-
mad Bin Tughlak changed his Capital from Delhi to Deogar or Tughlukabud,
and this Emperor is held up to us as an object of contempt and ridicule,
because he changed his Cupital. But, Sir, whatever the truth of that his-
torical statement may be or may not be, the modern Muhammaed Bin
Tughlak is hard to beat. The Government changed their Capital from
Calcutta to Delhi. That policy is now many years old, and 1 am not going
into that. You chose Delhi, and, rightly or wrongly, you have done that.
i am not questioning that. Having come here, I put it to my Honourable
friend whether he is right that, after having spent 17 crores and budgeting
for more and more expenditure, you should not have Delhi as your perman-
ent Capital.

The Honourable 8ir Frank Noyce: May I correct my Honourabie triend ?
_As 1 said the other day, so far we huve spent 15 crores, and not 17 crores.

Mr. 8. Satyamurti: I stand corrected. My Honourable friend, Dr. Zia-
uddin Ahmad, who is usually well informed in figures, corrected me the
other day saying that it was 17 crores. However, | stand corrected. Even
it it is 16 crores, it is not a trifling sum even for this (Government of India
which is dealing im crores and crores. Perhaps nothing matters to them.
But I submit that, even to the Government of India, 15 crores must mean
something. Well, Sir, after having spent these 15 crores, they should now
come forward and accept the proposal to locate the Capital permanently
in Delhi. I am sorry my Honourable friend, from Bombay, is not here.
He was one of those who were enthusiastic the other day in supporting this
exodus. I say, Sir, that I also like physical comforts, and 1 should also
like to go to a hill station for a short time, but I do not like to do so at
the expense of the tax-payer. lt seems to me, Mr. President, that there
are now certain offices, manned both by Indians and Europeans, certain
tirms and banks, which go on throughout the twelve months in Delhi. 1
have never heard that they have not been able to survive this heat.
Secondly, as far as one can judge, modern scientific inventions and needern
scientific knowledge have placed at man’s disposal processes and devices,
by which even the hottest places in India' could be made tolerable to live
in, during the hottest months of the year. I am told, Mr. President, that
the cost of the annual exodus is something more than 50 lakhs. I 46 not
know the exact figure, but the total cost of the annual exodus is said to be
-about 50 lakhs. Can the Honourable the Home Member or emy Member
on the Treasury Benches tell me the exact figure?
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Ths Honoursble Sir Henry Oraik (Home Member): I do not know the
exact figure. It is certainly not 50 lakhs. Your figure is nearly ten times

the actual figure.
Mr. 8. Satyamurti: Does anybody know the exact figure?
An Honourable Member: What do they know? They know nothing.

Mr. 8, Batyamurti: Yes, they do not know anything, but they only know
how to spend what we pay.

The Honourable Sir James Grigg: It is six lakhs.

Mr. 8. Satyamurti: I am told it is six lakhs. Whatever be the amount,
if that expenditure is spent in increasing the physical amenities of build-
ings and of other places in Delhi, I submit that these places can be made
tolerable to live in, even during the hottest months of the year. After all,
if there are big Nawabs, who sit on the Treasury Benches, and if they
want to go to hill stations, they can do so for a few months at their own
expense, but the offices themselves can remain here. I am often told that
it 18 more efficient to work in Simla than in Delhi. I have lived so far in
Delhi, but I hope this summer to go to Simla, and I shall then compare
notes as to how it leads to greater efficiency, working in the hills during
summer. It seems to me, as far as I hear, that Simla is a sorry place to
live in and to work in. It is perched on a hill, and it is raining incessantly
for several months in the year. I understand that there is not enough
accommodation of houses to live in worth mentioning.

Mr. Lalchand Navalrai: It rains there the whole time.

Mr. 8. Satyamurti: I wonder, Sir, if any calculation has been made as
regards the increase in efficiency of work in Simla. At any rate, speaking
on behalf of the poor tax-payers in this country, it is my duty to protest
against this exodus, involving a huge waste of the tax-payers’ money.

Mr. M. S. Aney: The Government Members become much cooler in their
temperament in Simla.

Mr, 8. Satyamurti: It is all a matter of temperament. Whether in
Delhi or Simla, the Government Members put on the same temperament.
I submit, Sir, this poor country cannot afford to have two Capitals and it
can afford to have only one Capital and that in Delhi. I, therefore, think
that this House ought not to vote this sum, unless the Government assure
us that they will consider this question, in consultation with all relevant
opinion, and see that the permanent Capital is located here. In any case,
Mr. President, when the Federal Legislature comes, I do not think you can
live between Simla and Delhi. You are bound to stay in Delhi. In Simla,
there would not be room enough for bi-cameral Legislatures, or for the
Princes and their representatives and their retinues and their dependants;
and, therefore, it appears that it is a question of time when you will have
to. make Delhi your permanent Capital—sooner or later. Why not take
credit-for yourself and make Delhi the permanent Capital even now ? That
i8 the consideration which I should like the Honourable Member in charge
tt:l ta.fkggfo consideration, and see that Delhi is made the permanent Capi-

o a.
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Mft. President (The Honourable Sir Abdur Rahim): Motion moved:

*“Tha. a supplementary sum, not exceeding Ra. 4,92,000, be granted to the Governor
-General in Council to defray the charges which will come in course f payment during
the yeur ending the 31st day of Marchk, 1935, in respect of ‘Delhi Capital Outlay’.”

Mr. 8. Satyamurti: Sir, muy | oppose this demund on the ground that
Delhi should be made the permanent Capital of India? 8ir, 1 have been
here for nearly three months, and 1 find that New Delhi is being lavishly
improved upon and nearly 16 crores have been spent upon it. 1t seems
to me thut any responsible Government, which had uny financial conscience,
would not have spent this huge sum of 16 or 17 crores without the object
of making it 8 permanent Capital of lndia. We are often taught in our
school history, | do not know how far it is true, that the Emperor Muham-
mad Bin Tughlak changed his Capital fromn Delhi to Deogar or Tughlukabad,
and this Emperor is held up to us as an object of contempt and ridicule,
because he changed his Cupital. But, Sir, whatever the truth of thut his-
torical statement may be or may not be, the modern Muhammad Bin
Tughlak is hard to beat. The Government changed their Capital from
Caleutta to Delhi. That policy is now many years old, and 1 am not going
into that. You chose Delhi, and, rightly or wrongly, you have done that.
i am not questioning that. Having come here, I put it to my Honourable
friend whether he is right that, after having spent 17 crores and budgeting
for more and more expenditure, you should not have Delhi as your permun-
ent Capital.

The Honourable 8ir Frank Noyce: Muy I correct my Honournide triend ?
_As [ said the other day, so far we have spent 15 crores, und not 17 crores.

Mr. 8. Satyamurti: I stand corrected. My Honowable friend, Dr, Zia-
uddin Ahmad, who is usually well informed in figures, corrected me the
other daty saying that it was 17 crores. However, | stand corrected. Even
if it is 16 crores, it is not a trifling sum even for this (tovernment of India
which is dealing in crores and crores. Perbaps nothing matters to them.
But I submit that, even to the Government of India, 15 crores must mean
something. Well, Bir, after having spent these 15 crores, they should now
come forward and accept the proposal to locate the Capital permanently
in Delhi. I am sorry my Honourable friend, from Bombay, is not here.
He was one of those who were enthusiastic the other day in supporting this
exodus. I say, Sir, that I also like physical comforts, and 1 should also
like to go to a hill station for & short time, but I do not like to do so at
the expense of the tax-payer. 1t seems to me, Mr. President, that there
are now certain offices, manned both by Indians and Europeans, certain
tirms and banks, which go on throughout the twelve months in Delhi. !
have never heard that they have not been able to survive this heat.
Secondly, as far as one can judge, modern scientific inventions and vaodern
scientific knowledge have placed at man's disposal processes and devices,
by which even the hottest places in Indix could be mede tolerable to live
i, during the hottest months of the year. I am told, Mr. President, that
the cost of the annual exodus is something more than 50 lakhs. I @6 not
know the exact figure, but the total cost of the annual exodus is said to be
-about 50 lakhs. Can the Honourable the Home Member or any Member
on the Treasury Benches tell me the exact figure?
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Thas Honoursble Sir Henry Oralk (Home Member): I do not know the
exact figure. It is certainly not 50 lakhs. Your figure is nearly ten times

the actual figure.
Mr. 8. Satyamurti: Does anybody know the exact figure?
An Honourable Member: What do they know? They know nothing.

Mr. 8, Satyamurtl: Yes, they do not know anything, but they only know
how to spend what we pay.

The Honourable 8ir James Grigg: It is six lakhs.

Mr. 8. Satyamurti: I am told it is six lakhs. Whatever be the amount,
it that expenditure is spent in increasing the physical amenities of build-
ings and of other places in Delhi, I submit that these places can be made
tolerable to live in, even during the hottest months of the year. After all,
if there are big Nawabs, who sit on the Treasury Benches, and if they
want to go to hill stations, they can do so for & few monthe at their own
expense, but the offices themselves can remain here. I am often told that
it 18 more efficient to work in Simla than in Delhi. I have lived so far in
Delhi, but I hope this summer to go to Simla, and I shall then ecompare
notes as to how it leads to greater efficiency, working in the hills during
summer. It seems to me, as far as I hear, that Simla is a sorry place to
live in and to work in. It is perched on a hill, and it is reining incessantly
for several months in the year. I understand that there is not enough
accommodation of houses to live in worth mentioning.

Mr. Lalchand Navalrai: It rains there the whole time.

Mr. 8. Satyamurti: I wonder, Sir, if any celculation has been made as
regards the increase in efficiency of work in Simla. At any rate, spesaking
on behalf of the poor tax-payers in this country, it is my duty to protest
against this exodus, involving a huge waste of the tax-payers’ money.

Mr. M. 8. Aney: The Government Members become much cooler in their
temperament in Simla.

Mr. 8. Satyamurti: It is all & matter of temperament. Whether in
Delbi or Simla, the Government Members put on the same ftemperament.
I submit, Sir, this poor country cannot afford to have two Capitals and it
can afford to have only one Capital and that in Delhi. I, therefore, think
that this House ought not to vote this sum, unless the Government assure
us that they will consider this question, in consultation with all relevant
opinion, and see that the permanent Capital is located here, In any case,
Mr. President, when the Federal Legislature comes, I do not think you can
live between Simia and Delhi. You are bound to stay in Delhi. In Simlas,
there would not be room enough for bi-cameral Legislatures, or for the
Princes and their representatives and their retinues and their dependants;
and, therefore, it appears that it is a question of time when you will have
to. make Delhi your permanent Capital—sooner or later. Why not take
credit-for yourself and make Delhi the permanent Capital even now? That
is the consideration which I should like the Honourable Member in charge
:21 tufkelggfo consideration, and see that Delhi is made the permanent Capi-

o ia.
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